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LOK SABHA

Thursday, 23rd February, 1956

The Lok Sabha met at Eleven of
the Clock

[MR DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

CuEeck PosTs IN BORDER AREAS

*184. Shri K. K. Das: Will the
Minister of Home Affairs be pleased
to state whether arrangements for
stationing check posts for guarding
the border areas of India with other
foreign countries are adequate?

The Minister in the Ministry of
Home Affairs, (Shri Datar): Yes.

Shri K. K. Das: May I know whe-
ther these check-posts are manned by
the police forces of the State Govern-
ment, or by our defence police
forces ? .

Shri Datar: It would be advisable
for me not to give any further infor-
t?atwn in public interest, on this ques-

on.

Shri K. K. Das: May I know the
expenditure incurred by Government
g:ttgese check-posts since 1953-54 to

(=]

Shri Datar: As I have stated al-
ready, I cannot give those figures
also here. -

Shri S. C. Samanta: May I know
what further special arrangements
have been made in the enclaves in the
border areas?

Shri Datar: I would only say that
Government have made very effec-
tive arrangements.

1—49 Lok Sabha.
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Mr. Depuaty-Speaker: Next ques-

tion.
ot oN e ¢ T H ST FHACE..
Mr. Deputy-Speaker:  Already,

three answers have been given that
in the public interest, he is not pre-
pared to disclose any further infor-
mation.

INDUSTRIAL CREDIT AND INVESTMENT
CORPORATION

*185, Shri Bansal: Will the Minis-
ter of Finance be pleased to lay a
statment on the Table showing the
work done by the Industrial Credit
and Investment Corporation in grant-
ing loans or underwriting share capi-
tal ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
The information asked for is being
collected.

Shri Shree Narayan Das : May I
know the share that the Government
of India have taken in this corpora-
tion ?

Shri A, C. Guba : There is no share
for the Government of India. The
Government of India only gave an
interest-free loan of Rs. 7% crores.

E. M. E. WORKSHOPS

#186. Shri Gidwani: Will the Mi-
nister of Defence be plased to state:

(a) whether it is a fact that notices
of discharge issued to the civilian em-
ployees in Army's Electrical and
Mechanical [Engineering workshops
have been withdrawn ;

(b) the total number of employees
working there ; and

(c) the number zetrenched so far ?
The Minister of Defence Organisa-

tion (Shri Tyagi): (a) Yes, in almost
all cases.
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(b) 11:852.
{c) 29.

Shri Gidwami: May I know whe-
ther the retrenched personnel have
been employed anywhere else ?

Shri Tyagi: These civilian emplo-
yees in the Army’s electrical and me-
chanical engineering workshops were
all temporarily engaged, because com-
batants were not available. Now that
combatants are available, these civi-
lian employees have become surplus.
They were therefore given notice.

But recently I have taken a decision
that one-third strength of civilians will
remain maintained in these workshops.
Therefore, after calculating the one-
third proportion, these people remain-
ed employed where they were.

AR Qo Qo AEUS :  [WRIAEH
Zfafmafar asmy wtx st
FFay qy & oAy A e fafre @
g @t & fac v gaE= fwar ar
w1 § 9N 9w g BF 9§ o T aw
T s gi g !

=it @it : fega fafegt o fafaw
TEATE § FIEIEA & §19 UF queEr
QA § WX uw Antmater Afe
T €Y 4T & | 9 W wied &t dra
TRTE
Shri Ramachandra Reddi: May 1

know how many years of service they
had put in ?

Shri Tyagi: The periods of their
service vary from one year to about
ten or twelve years.

Shri D. C. Sharma : May 1 krow
what extraordinary reasons there were
for retrenching only 29 persons out of
a corpus of 11,000 and odd employees,
and why only these 29 persons were
singled out ?

Shri Tyagi: As I have stated al-
ready, 645 combatants were available®
to go into these workshops. But only
412 notices were served ) in pursuance
of the decision taken, 383 persons have
been just reinstated where they were.
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Only 29 have been left out, because
by the time the latest orders were
issued, the perind of notice given to
them had expired. But I am further
reviewing their cases also.

O1L EXPLORATION

*187. Shri Dabhi: Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to refer to
the reply given to Starred Question
No. 1402 on the 28th September.
1954 and state :

(a) the progress made so far to
locate mineral oil near Cambay (Dis-
trict Kaira) ; and

(b) whether some Russian experts
are being associated for finding out
oil there ?

The Minister of Natoral Resources
(Shri K. D. Malaviya) : (a) Gravity
and Magnetic surveys have been com-
pleted and seismic investigations are
in progress.

(b) A team of Russian experts
visited Cambay during the first week
of January 1956 and their report is
yet awaited.

Shri Dabhi: May I know whether
there are any expectations of find-
ing oil there. and whether the Russian
experts have given their ppinion
thereon ?

_Mr. Deputy-Speaker : Interim opi-
nion.

Shri K. D. Malaviya: The Russian
experts have conveyed some opinion
of theirs to us. As a matter of fact,
we are discussing with them these
days. But it is only after drilling,
that something can be known with
regard to the oil that is lying below.

Shri Dabhi: May I know the ap-
proximate period within which it will
be possible to know whether oil will
be coming there or not ?

Shri K. D. Malaviya: We are dis-
cussing a programme of phasing our
drilling operations just now. As soon
as these drilling operations are settl-
ed in the programme, we shall let the
hon. Member know about it.



247 Oral Answers

Shri Matthen : May [ know whether
there is any truth in the criticism
among well-informed *circles that the
Assam Oil Company is deliberately
going slow with the exploration work
in the interest of the refineries who
are importing crude oil from outside?

Shri K. D. Malaviya: This ques-
tion has not much of relevance to
the enquiry made by my hon. friend
Shri Dabhi.

Mr. Deputy-Speaker: Is it bein
done independently of this particul-
ar oil company? *

Shri K. D. Malaviya: Yes. This is
being done by us, that is, the Gov-
ernment of India. The Assam OQil
Company is doing work in Assam on
its own account.

Dr. Rama Rao: In view of the
chances of finding oil. according to
the reports available, may 1 know
what steps Government propose 10
take to avoid the time-lag between
the finding of the oil and the explo-
ration work ?

Shri K. D. Malaviya: We are tak-
ing all steps to see that there is no
time-lag, and a continuity is main-
tained right from the stage of search
for oil up to the stage of production
and refining.

_ Mr. Deputy-Speaker :
tion.

Shri Bansal rose—
Mr. Deputy—Speaker- Hon. Mem-

bers must be quick in rising. As
soon as an hon. Member wants 1o
put a supplementary question, he
should rise immediately ; even though
four or five hon. Members get up
simultaneously, I shall bear all of
them in mind, and I shall call them
one after the other.

Shri Bansal: Some Members are
quick.

Next ques-

INDIAN Navy
*188, Sardar Hukam Singh: Will
the Minishter of Defence be pleased

1o state: )
(a) the progress made by the Indian
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Navy towards self-sufficiency in train-
ing during 1955-56 so far; and

(b) the number of Indians sent
abroad for training in Navy during
this period ?

The Minister of Defence Organisa-
tion (Shri Tvagi): (a) and (b). A
statement containing the required in-
formation is laid on the Table of thz
Lok Sabha. [See Appendix II, an-
nexure No. 4.]

Sardar Hukam Singh : May I know
the branch in which we still require
to send our men abroad for training ?

Shri Tyagi: Till 1952, we were
sending all officers of the Navy for
foreign training. But now the num-
ber sent abroad has been drastically
reduced. Only in the branches of
communication, gunnery, torpedo
and anti-submarine, navigation direc-
tion, survey ordnance and naval con-
struction and road conversion, our
officers are sent for highly specialis-
ed courses.

Sardar Hukam Singh: What about
the torpcdo and anti-submarine
schools 7 May 1 know whether they
would start training our boys dur-
ing this year or they will take some
more time ?

Shri Tyagi: Not this year. They
will take tume. Only recently Gov-
ernment have sanctioned a sum of
Rs. 185 lakhs for the purpose of buy-
ing the instruments and machinery
for all Naval training institutions.
After these instruments and machi-
nery arrive and they are set up in
the schools, the training will start.

Sardar Hokam Singh: Is there any
estimate of time as to when these two
schools, the torpedo and anti-sub-
marine school as well as the signal
school, would be ready to impart
education to our boys ?

Shri Tyagi: I would require notice.

Shri Shree Narayan ‘Das: May I
know the names of the countries to
whxch our officers are sent for tram-
ing in this respect }
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Shri Tyagi: They are mostly sent
to U.K.

Shri K. C. Sodhia: Do Government
think. that there will be a time when
-we shall be self-sufficient in all these
matters ?

Shri Tyagi: Gradually, we are re-
ducing the number of persons sent
abroad for training. In 1952, 225
were sent, whereas this year only
66 have been sent.

Shri K, C. Sodhia: Are not diffe-
rent branches of defence just giving
rise to different branches on other
matters in which specialised training
will be required continuously ?

Shri Tyagi: I could not follow the
question.

Mr. Deputy-Speaker: Nor have I
been able to follow the gquestion.
Next Question.

Shri K. C. Sodhia: I am just ex-
plaining it ....

Sardar Hupkam Siagh: May I
know....

Mr. Deputy-Speaker: The hon.
Member must be quick in rising. I
have already allowed the hon. Mem-
ber to put four supplementary ques-
tions.

Sardar Hukam Singh: May I know
whether we had any naval exercises
during the last few years in collabora-
tion with other countries for the pur-
pose of giving practical training to
our boys who have been recruited
newly ?

Shri Tyagi: Such exercises are had
practically every year.

CAMBRIDGE EXAMINATION
CERTIFICATES

*189. Shri N. B. Chowdhury : Will
the Minister of Home Affairs be pleas-
ed to state the reasons which com-
pelled the Union Public Service Com-
mission to postpone implementation
of its earlier decision to withdraw
recognition of the Cambridge Higher
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School certificate as a qualification
for candidates for recruitment to the
9

Indian Police Service ?

"The Minister in the Ministry of
Home Affairs (Shri Datar): It was
decided to withdraw recognition of
Cambridge Higher School Certificate
because this certificate was not con-
sidered equivalent to a degree of an
Indian University. The question, how-
ever, whether a degree it self should
be regarded as an essential qualifi-
cation for the public services, and if
so, at what levels, has been referred
by Government to a Committee for
consideration. It was, therefore, felt
that the report of this Committee
should be awaited before withdraw-
ing recognition to a certificate which
has enjoyed such recognition for
about twenty years.

Shri N. B. Chowdhury: May I
know whether the decision was taken
without referring the matter to the
body as stated by the hon. Minister
and what are the redsons behind with-
drawing recognition at that time ?

Shri Datar: Sir, at every stage we
were acting in consultation with and
on the advice of the UPSC in this
and other respects.

Shri T. B. Vittal Rao: The hon.
Minister referred to that committee.
It was appointed last year some time
in May or June and the report was
expected within some months. But,
now he says the committee’s report
is still awaited. May I know when
the committee’s report is expected?

Shri Datar: We are expecting the
report by the end of next month.

*9%o. oY W Amw ¢ FT sfaoa
#r  fomme teyy N fad @
qrdifea T §=T f8%0 ® SHIT A
gy § 4g T o 5§61 5 oq@
& 97 % faon sdfas e aeed Y
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=it @it AT T OF TH FE
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5 AT & WX 00 §IF qF T4 §
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YY TOF § 230 TYF aF 9T E |
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_sivmTw R o A g
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Mr. Depaty-Speaker : I have allow-
ed 6 or 7 questions in regard to these
schoolmasters.

SUBSIDENCE OF HADAYA IN PEPSU

*191. Shri Jhulan Sinha: Will the
Minister of Natural Resources and
Scientific Research be pleased to re-
fer to the reply given to Starred Ques-
tion No. 1157 on the 22nd Decem-
ber. 1955 and state:

(a) the reason for the subsidence
of Hadaya town in Pepsu; and

(b) whether any other village in its
vicinity is also subsiding or is likely
to subside ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) A copy
of the report of the geologist who
investigated the phenomenon is avail-
able in the Library of the Lok Sabha.

(b) No report has been received
that any .other village near Hadaya
town is subsiding or is likely to sub-
side. The report of the geologist
referred to in (a) shows that there
were no signs of subsidence in neigh-
bouring villages.

Shri P. C. Bose: May I know the
depth to which this village has gone
down ?

Shri K. D. Malaviya: A number
of houses sank to a depth of 15 to
20 feet ; that is what the report indi-
cates.
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Shri Datar: I would request the
hon. Member to wait for some time
until the States Reorganisation Bill
is introduced in the Lok Sabha. It will
contain all the necessary information
in this respect.

Shri Datar: If I have understood
my hon. friend aright, the two ques-
tions are entirely different. The ques-
tion of merger and the formation of
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bilingual or multilingual States are
quite different. Here we are dealing
with Zonal Councils which will consist
of representativés from the States in
certain zones and they should be more
or less advisory and of a deliberative
character. In the case of merger of
States the merged State itself will be
an administrative unit.

St ST T o wT A A qaT
ffros awd & wd waw A
qURY F & g FE FFEA
S arer & av qaar g

Shri Datar: Sir, we have ascertain-
ed the wishes of the State Govern-
ments so far as Zonal Council are con-

cerned ; they are generally in favour
of Zonal Councils.

=Y W0 UHo foardY : Fuv AT
H4Y qg aAa™ A1 K97 F9 5 77 qfc-
q3f & gEel # Ao e oar =gt
9T IR AT F AT T ATGAT 7

Shri Datar : It will all be found in
the States Reorganisation Bill which
is to be introduced.

Shri Bogawat: May I know whe-
ther there is any possibility of any such
zones so far as the Guijerati and Mara-
thi-speaking areas are concerned?

Shri Datar: The zones will be about
S in number and will consist of cer-
tain States.

Shri Dabhi: May I know when the
States Reorganisation Bill will be in-
troduced in the Lok Sabha ?

_ Shri Datar : Sir, it is our desire to
introduce it in the next month.

- ot faufe fm : F @g ST STEAT
¢ o gar w o § Y 9 qe fear
g fr e *fae aard @, Y @w
IH grEEy ¥ wu A St § #1 @
g’

Shri Datar : Sir, the details have to
be worked out. The Prime Minister
has given us an idea and we are work-
ing it out. We are taking his dircc-
tives whenever necessary.
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Mr. Deputy-Speaker: All these
matters will be discussed when the Bill
comes up. Yesterday there was some
discussion and possibly it will also
come up today during the debate.

TramING IN O TECHNOLOGY

*193. Shri Bishwa Nath Roy: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that some Indian
oil experts and trainees would be sent
to USS.R. this year for studying
their system and working of explora-
tion of oils and drilling of oil wells ?

The Minister of Natoral Resoarces
(Shri K. D. Malaviya) : Yes, Sir. The
details are being worked out.

Shri Bishwa Nath Roy: May I
know whether geologists are includ-
ed in the batch that is just going
to be sent ?

Shri K. D. Malaviva: We have
just now for our purposes a sufficient
number of geologists. We propose
'ljo_[r]v;nd out for training Engineers in

rilling and seismic prospecting y
and others for instrumental work?ag’e
are proposing to send a large parties
of techincians for training.

_ Shri Kasliwal : The hon. Minister,
in reply to certain questions regard-
ing oil, had said that he was dealing
with other countries such as Ruma-
nia, USSR and other countries also ;
may I know whether training
arrangements have been made with
all those countries or only with some
of them?

Shri K. D. Malaviya: These ar-
rangements are being proposed to be
made with such countries where con-
ditions are to be obtained favourably.
Just now we are considering propo-
sals to send people abroad to several
countries of Europe.

SECONDARY EDUCATION

*194. Shri Jethalal Joshi: Will the
Minister of Education be pleased tn
state the nature of the proposalz
agreed to by the States in connection
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with the implementation of the re-
commendations of the Secondary
Education Commission ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): The main proposals are:—

(i) Conversion of high schools to
higher secondary schools.

(ii) Conversion of selected High

Schools  into Multipurpose
schools.
(iii) Improvement of teaching in

existing schools.

Jv) Improvement of school Libra-
ries.

(v) Introduction of craft in middle
schools.

(vi) Training of teachers for new
courses.

(vii) Miscellaneous schemes for im-
proving efficiency such as organi-
sation of seminars, training of
career masters, etc.

Shri Jethalal Joshi: May I know
how many of these schools will be
converted into multi-purpase schools
in 1956 ?

Dr. M. M. Das: So far as the First
Five Year Plan is concerned, it is
contemplated that 500 of the existing
10,000 schools will be converted into
multi-purpose schools.

Shri Jethalal Joshi: May I know
how many of these schools have been
converted till now ?

Dr. M. M. Das: 1 have not the
exact figure with me now, but speak-
ing from memory, most probably
about 150 schools have already been
converted into multi-purpose schools,
or 150 multi-purpose schools have
already been started in the different
States of the country.

Shri T. S. A. Chettiar : May I know
how many Governments and Secon-
dary Education Boards specifically
have agreed to this idea of higher
sccondary schools ¥
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Dr. M. M. Das: Generally, all the
State Governments, and some of the
Universities and Secondary Education
Boards have agreed to this proposal.

Shri Gadili Gowd: May I
know how many schools have been
converted into multi-purpose schools
in Andhra State ?

Mr. Deputy-Speaker: The hon.
Member may put down a question
for the information State-wise.

Shri Gidwami: May I know how
many schools have been started in
each State ?

Dr. M. M. Das : The original ques-
tion relates to the proposal made by
the Government of India and how
many States have agreed to it

Shri N. B. Chowdhury: May
know whether any States have pro-
posed any modification with regard to
the composition of the Secondary
Education Board as recommended in
the Commission’s Report ?

Dr. M. M. Das: The States have
generally agreed to the proposals
made by the Central Government and
the Central Advisory Board of Edu-
cation regarding reconstruction of the
secondary education.

Shri B. K. Das: May I know what
financial assistance has been given tn
the States for implementing these re-
commendations ?

ilr. M. M. Das: The total cost
envisaged by Government under the
present programme of the First Five
Year Plan will be about Rs. 1598
crores, out of which Rs. 9-81 crores
will be borne by the Central Govern-
ment and Rs. 6:17 crores by the State
Government. The Central Govern-
ment’s contribution on non-recurring
itemns will be 66 per cent. and on re-
curring items will be 25 per cent.

Shri Jethalal Joshi: May I know
whether it is a fact that the standard
of education and discipline among
students are on the decline? If so,
what are the proposals to raise them
and at what cost.
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Mr. Deputy-Speaker: That does

not arise out of this question.

DEFENCE PROBLEMS OF COMMON-
WEALTH COUNTRIES

#195. Shri D. C. Sharma : Will the
Minister of Defence be pleased to
state :

() whether it is a fact that a meet-
ing to discuss Defence problems of
the Commonwealth countries is going
to be held in Canada; and

(b) if so, whether India will be
represented ?

The Minister of Defence Organiza-
tion (Shri Tyagi): (a) No, Sir. A
Conference has, however, just been
concluded in Canada of the Common-
wealth Advisory Committee on De-
fence Science whose object is to pro-
mote Scientific Research relating 1o
Defence.

(b) India was represented at this
Conference by our Defence Scientists
and technical personnel.

Shri D. C. Sharma: May 1 know
how many of our Defence scientists
were there and what were the specific
problems that they discussed there ?

Shri Tyagi: They have not yet
returned home, and. therefore, 1 am
not in a position to say what were
the subjects of discussion. But six
gentlemen went from here and two of
them were scientists and the others
were other technicians.

Shri D. C. Sharma: May 1 know
on what subjects are Defence Minis-
try seeking guidance from other Com-
monwealth countries so far as Defence
Science is concerned ?

Shri Tyagi: It is not a question
of guidance. The scientists from the
various countries meet together and
discuss certain  problems that come
across their daily work of Defence
Science in wvarious countries.

Shri Kamath: Considering the
fact that India has been attending
many Commonwealth conferences of
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this nature and considering that Gov-
ernment’s declared policy, parti¢ular-
lsr in recent monthss has become
efinitely opposed to the formation
of blocs or groups for collective
security or defence on a military
basis, am I to understand that India
still recognises the British Common-
wealth including India herself, as one
bloc or unit for defence purposes?

Shri Tyagi: That is a question be-
yond me to answer.

Shri Kamath :

All right, then,
don’t answer it. )

Shri Tyagi: As regards the type
of subjects which pertain to pure
science, there is not much distinction
between Commonwealth and other
countries.

CENTRAL SoCIAL WELFARE BOARD

*197.Shri Thimmaiah: Will the
Minister of Education be pleased to
state :

{a} whether the reservation order of
appointments for the Scheduled Castes
and Scheduled tribes is followed in
recruitment of the administrative per-
scnnel under the Central Social Wel-
fare Board ; and

(b) the number of Scheduled Caste
and Scheduled tribe officials working
in the various offices under the Cen-
tral Social Welfare Board ?

The Parli Secretary to the
I[ﬂ'::isler of Education (Dr. M. M.

(a) No, Sir.

(b) Scheduled Castes—5.
Scheduled Tribes—Nil.

Shri Thimmaiah: May [ know
whether the five Scheduled Caste
officials are only peons and chaprassis
and there is no representation of the
Scheduled Caste people 1n the higher
grades 7 If so, what are the reasons
therefor ?
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Dr. M. M. Das: The category-wise
division among the employees of this
Board is not identical with that of
the Government, but it is a fact that
all the five Scheduled Caste emplo-
yees belong to the lowest pay scales
of Rs. 30 to Rs. 55.

Shri Thimmaiah: Is it a fact that
the vacancies in the cadres of Lower
Division Clerks and Upper Division
Clerks are not at all advertised and
the public do not knmow anything
about these vacancies ?

Dr. M. M. Das: The appointments
are made by the Central Social Wel-
fare Board direct, whereas recruit-
ment to the posts on a pay exceed-
ing Rs. 500 per month is made by
the Board with the previous sanction
of the Government of India. Other
posts, excepting the lower clerical
posts and Class IV posts which are
filled by seclection from amongst ths
applications received by the Board
from time to time, are advertised. So,
with the exception of the lower grade
of clerks, and the Class IV posts all
other posts are advertised.

Shri Matthen: May I know why
the Backward Classes are not includ-
ed in the reservation? Or is there .
any other reservation for the Back-
ward Classes ?

Dr. M. M. Das: 1 think there is
a provision in the Constitution for
reservation for the Scheduled Castes
and Scheduled Tribes, but about the
Backward Classes I am not sure.

Mr. Depnty-Speaker: The hon.
Member behind the pillar wanted to
ask some questions. Is that so”

Shri V. B. Gandhi rose—
Sardar A. S. Saigal : No, Sir.

Shri Boovaraghasamy: What is
the meaning of saying Scheduled
Castes, Scheduled Tribes and other
Backward Classes also in seve-

- ral documents for the uplift of the

Backward Classes ? I want to know
why you add the expression “Back-
ward Classes” along with Scheduled
Castes and Scheduled Tribes.
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Dr. M. M. Das: The hon. Member
has every right to ask that question,
but not in connection with this parti-
cular question.

Mr. Depoty-Speaker: Shri Siva-

murthi Swami.

An Hon. Member: No, Sir. Not
present.

Mr, Deputy-Speaker: Shrimati Ila
f’alt::ho-l.li:il'll’l.l“r)?r

An Hon. Member: Not present.

Mr. Deputy-Speaker: Shri G. L.
Chaudhary, Not present.

Then Shri Balawant Singh Mehta.
He is also not present. Sardar Igbal
Singh. Is he also not present?

Sardar Igbal Singh rose—

Mr. Deputy-Speaker: Whichever
hon. Member is here should stand
up and put his question when I call
him. Sometimes it happens that I
take an hon. Member to be absent
although he is here in the Lok Sabha
and I take him to be present although
he is not here because somebody else
is answering when I call his name out.

STATISTICAL AND EcoNOMIC
ADVISORY SERVICE

*202. Sardar Iqbal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to starred
question No. 560 on the 6th Decem-
ber, 1955 and state the progress made
so far in regard to the proposal for
creating a Statistical and Economic
Advisory Service ?

The Minister in the Ministry of
Home Affairs (Shri Datar) : The pro-
posal for creating a Statistical and
Economic Advisory Service is still
under consideration.

Sardar Iqbal Singh: May I know
when the Government will arrive at
a decision about this matter ?

Shri Datar: The matter is at pre-
sent pending before the Planning Com-
mission who are considering the
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matter in consultation with the Statis-
tical -Adviser to the Government. As
soon as their final views are received
we shall finalise the scheme.

ALL INDIA COST OF LIVING

*203. Shri T. B. Vittal Rao: Wil
the Minister of Finance be pleased to
refer to the reply given to starred
question No. 147 on the 23rd Novem-
ber, 1955 and state:

(a) the progress achieved up-to-date
by the Technical Advisory Committee
in the matter of compilation of an
All India Cost of Living Index ; and

(b) the time by which it is going
to finalise its enquiries ?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
Technical Advisory Committee is
only an advisory body to guide the
Government in the planning and con-
duct of enquiries, analysis of data
and compilation of index numbers.
The Committee is, therefore, not
expected to conduct enquiries nor to
compile a Cost of Living Index.

The scheme for the conduct of
fresh family budget enquiries and con-
struction of Consumer Price Index
Numbers for Working Classes on an
All India basis is being finalised in
consultation with the State Govern-
ments.

After the scheme is finalised, it is
proposed to start the field enquiry,
which is expected to last for about 12
months. Processing of data should
take at least another year. Prepara-
tion of Index Numbers can be taken
up only thereafter.

Shri T. B. Vittal Rao: The hon.
Deputy Minister said that it was only
for working classes. But the whole
question of compilation of an all-
India cost of living index came up in
connection with the middle classes.
Will a separate enquiry be conducted
for going into the question of the cost
of living index of the middle classes ?
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Shri B. R. Bhagat: *I may inform
the hon. Member that the family
budget enquiries in regagd to the work-
ing classes are only a part of the
whole scheme. The Compilations of
the entire cost of living index for the
whole country includes all the Sections
of the Community and all sectors of
our economy.

Shri T. B. Vittal Rao: In view of
the fact that wage boards are to be
appointed under the Second Plan to
go into the wages of industrial
workers, do Government propose to
expedite this work because these are
very useful to arrive at fair wages?

Shri B. R. Bhagat : Government do
propose to expedite it. But as the
scheme is a long range one, I said
that it would take at least two or
three years according to the pro-
gramme. The scheme of compiling
the cost of living index including that
of working classes has already been
taken up in the Second Plan. But this
is a very technical thing and sample
surveys will have to be made through-
out the country and it cannot be ex-
pedited more.

Shri Bansal : May I know if the ad-
vice of this Technical Advisory Com-
mittee has been taken in regard to
the base year for the compilation of
price indices and cost of living indices,
and if so, what is the base year that
has been finally adopted by the Gov-
ernment ?

Shri B. R. Bhagat: The base year
has been adopted but I want notice
for that; I do not remember it just
now, as to which vyear has been
adopted.

CoMMISSIONED OFFICERS IN ARMED
FoRCES

_*204. Shri Kamath: Will the Mi-
nister of Defence be pleased to refer
to the reply given to part (a) of star-

question No. 407 on the 2nd
December, 1955 and state:

(a) whether the Rules regarding
the maximum age-limits for compul-
sory retirement of Commissioned
Officers have been reconsidered ;: and

23 FEBRUARY . 1956

Oral Answers 264

(b) if so, with what results ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Yes.

(b) The basic Rules regarding the
age-limits for compulsory retirement
of Commissioned Officers have not
been altered. It has, however, been
decided that until further orders,
officers of the rank of Major and
below may be retained for a few years
beyond the prescribed age-limit of 45
years, if it is thought to be in the
public interest to do so.

Shri Kamath : The Minister — not
this Minister but his senior colleague
answering my question on 2nd Dec-
ember 1955 said that if these rules
were implemented and enforced, it
would result in about six hundred
officers being released from military
service. Am I to understand that
these rules which have been reconsi-
dered and re-framed now will be
shortly implemented resulting in the
retirement of a large number of ex-
perienced officers with more than 10-
12 years of service?

Shri Tyagi: Rules with regard to
the age of retirement of these officers
were made in the year 1950 and it
had been laid down that they would
be brought into operation on the 1st
January 1955. If they were to be
brought into operation on the 1st of
January, as my friend had said, 643
officers were due to retire on that day.
That was not possible. There is al-
ready a shortage of officers and retire-
ments have, therefore, been staggered
over a couple of years but the age of
retirement remains the same.

Shri Kamath: Am I to understand
that these 643 officers will all be out
of the army at the end of two years ?

Shri Tyagi: It will not be in the
case of all the officers. In each case
it will be seen if any officer’s reten-
tion is required in the interest of the
services.

Shri Kamath: Considering that
Pakistan seems to  have launched
upon a policy of military harassment

"% Sz note below cols. 285 and 286.
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which the Prime Minister admitted
yesterday to be a serious matter, do
Government think it wise to adopt
a shortsighted policy with regard to
the retirement of experienced army
‘personnel ?

Shri Tyagi: It is not a question of
retirement of officers. These age
limits are fixed to guarantee that the
officers who are serving on the field
are fit enough to move about and take
1o the heat and dust of war and all
those troubles which they have to
face during the war.

INDUSTRIAL MANAGERS

*205, Shri Shree Narayan Das:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Col.
Lyndall Urwick, a British consul-
tant on Management has been invit-
ed by Government to advise them on
the future training of India’s Indus-
irial managers ;

(b) if so, the exact nature of the
work to be done by him; and

(c) the terms and conditions on
which he has been invited ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) to (). A statement giv-
ing the required information is laid
on the Table of the Lok Sabha. [See
Appendix IL. annexure No. 5.]

Shri Shree Narayan Das: May I
know the special qualification and ex-
perience of this British consultant
who had been invited ?

Dr. M. M. Das: There is a long
Tist of qualifications of this gentleman,
Col. Lyndall Urwick, With your per-
mission, I am reading them.

One of the world’s leading autho-
rities on management has been secur-
ed under the Colombo Plan for this
purpose. He was leader of the Anglo-
American productivity team, Director
of International Management Insti-
tute, Geneva: Vice Chairman of the
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Council of British Institute of Mana-
gement, Director, American Manage-
ment Association for the study of
management and operation and visit-
ing professor in business administra-
tion in several universities.

Mr. Deputy-Speaker :
for the Lok Sabha.

Shri Shree Narayan Das: In this
statement it has been said that
he would advice certain selected insti-
tutions on management studies and
training. May I know the names of
such institutions ?

It is enough

Dr. M. M. Das: The following
institutions have undertaken to impart
education in industrial administra-
tion which Col. Urwick propose to
visit: —Indian Institute of Technology,
Kharagpur ; Victoria Jubilee Techmi-
cal Institute, Bombay ; Indian Insti-
tute of Science, Bangalore. The fol-
lowing institutions will impart educa-
tion on business management: All
India Institute of Social Welfare and
Business Management, Calcutia |
School of Economics and Sociology,
Bombay University ; Department of
Economics, Madras University and
the Delhi School of Economics, Delhi.
For industrial engineering, the follow-
ing institutions have been selected:
Indian Institute of Technology,
Kharagpur; Victoria Jubilee Techni-
cal Institute, Bombay, and Indian
Institute or Science, Bangalore. All
these institution will be visited by
Col. Urwick.

Shri Bogawat: Has the Govern-
ment tried to find out Indian experts
to advise, and if so, what is their num-
ber and what are their names ?

Dr. M. M. Das: This subject is
absolutely new to the country and
there was no institution imparting
education in this field and so it is
not possible to find any expert ou
this subject here.

Shrimati Renu Chakravartty : May
1 know if this gentleman has any
knowledge about the ‘business condi-
tions as they exist in our country and
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also whether he has any experience
in the type of business management
which we are seeking to gvolve accord-
ing to the Second Five Year Plan?

Dr. M. M. Das: I think the science
of business management is the same
in all countries.

Shri Bansal : May I know if Gov-
emment are aware that there are
a large number of management
institutions in the country and whe-
ther this gentleman’s services will be
placed at their disposal also ?

Dr. M. M. Das: Yes. Sir.

Shri Joachim Alva: Quite a num-
ber of capable Indians who have been
trained in business administration in
both UK and USA are without jobs
in our country when they return.
What has the Government done to
bring them back into the schools and
to enable them to get appointments ?

Dr. M. M. Das: Government in-
vited Col. Urwick not for tackling the
problem of unemployment. Govemn-
ment invited Col. Urwick to this
country through the Colombo Plan
at the request of Mr. J. J. Ghandy,
the Chairman of the Board of
Management, and Dr. J. C. Ghosh
of the Planning Commission. Mr.
Ghandy, I think. is one of the busi-
ness magnates of this country.

CorLomMeo PLAN

*206. Sardar Hukam Singh: Will
the Minister of Finance be pleased to
state:

(a) the extent and form of techni-
cal aid, received by India from other
countries under the Colombo Plan
during 1955-56 so for; and

(b) the countries from which it was
received ?

The Deputy Minister of Finance
(Shri B, R. Bhagat): (a) Technical
Aid has been received by India,
under the Colombo Plan, in the form
of Foreign Experts, and Training faci-
lities abroad. During 1955-56 (up to
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31-1-56) the services of 22 foreign
Experts have been obtained and 129
Indians have been sent abroad for
training.

(b) Australia, Canada, Ceylon, Ja-
pan, New Zealand and United King-
dom.

Sardar Hokam Singh : Recently, in
the beginning of January, Japan offer-
ed to send out 27 technicians for
technical assistance to India and other
Asian countries. Were we able to
obtain any from out of these 27 men?

Shri B. R. Bhagat: Training faci-
lities or experts?

Sardar Hukam Singh: I mean the
experts. Japan offered to send out
27 people in the beginning of Janu-
ary. Did we get any quota out of
these 277

Shri B. R. Bhagat: We have got
just now one of the experts from
Japan under this scheme. )

Shrimati Tarkeshwari Sinha: May
I know whether the Government have
seen press reports from Canada that
the nationalisation of insurance in
which Canada is also one of the parti-
cipants will adversely affect the
Colombo Plan and if so, how far the
Government is in a position to clarify
the whole issue ?

Shri B. R. Bhagat: I have seen
also a contradiction of it in the pa-
pers somewhere. They have said that
it does not affect their position.

&% wae fog ; FaE! S F FTEC
N IFAfaaeg agT § WY §, I H
for forr 7Y g AT ®@0 FBN AT
mr g ?

st @Yo W P : I 1 faw fawgt
# wmar W ¢, gew awere ar § R
g%t g, afeq 7 favw s q¢ @FITg A1
& awET 4% 9T TEE |

Shri Krishnacharya Joshi : How do
the present figures compare with the
previous year's figures ?
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Shri B. R. Bhagat: They compare
favourably. 1 do not have the figures
«of the previous year just now with me.

Shri Shree Narayan Das: May I
know whether any assessment of the
requirements for such experts during
the second Five Year Plan has been
made and, if so, what is the number
of experts that Government will re-
«quire during this period ?

Shri B. R. Bhagat : The assessment
is now being done on a project to pro-
ject basis. When the second Five Year
Plan is finalised, we would have an
overall assessment of the foreign
assistance required in the form of
technical personnel—we will finalise
it when the specific schemes are
drawn up.

Sardar Hukam Singh: Could we
send out any of our students for the
15 seats that had been recently offered
by Japan for advanced industrial train-
ing under this plan?

Shri B. R. Bhagat: We can send,
.of course, under the Colombo Plan.
But that has always been under consi-
deration. If we think it proper, we
-send them.

Sardar Hukam Singh : Japan offer-
.ed 15 seats to this country for advanc-
«ed industrial training in the beginning
of January, 1956. Have we sent any
of our students against any of these
seats ?

Shri B. R. Bhagat : I do not know.
1 want notice for that.

GEOLOGICAL SURVEY

#207. Shri D. C. Sharma : Will the
Minister of Natural Resources and
Scientific Research be pleased to
state :

(a) whether any Geological Survey
has been conducted in the Punjab,
PEPSU and Himachal Pradesh during
the year 1955-56 ; and

(b) if so, the names of the places
:rdherc minerals have been discover-
’__?

23 FEBRUARY 1956

Oral Answers 270

The Minister of Natural Resounrces
(Shri K. D, Malaviya) : (a) Geologi-
cal survey in ‘the various States is in
Progress.

(b) Information regarding the in-
vestigations which are actually carri-
ed out will become available on recei-
pt of geologists’ reports at the close
of the winter season.

Shri D. C. Sharma: May I know
in what particular region of Punjab,
PEPSU and Himachal Pradesh the
survey has been carried out ?

Shri K. D. Malaviya: There is a
very long list of the programme, a
copy of which has been laid on the
Table. The hon. Member can se2
from it the various places which have
been selected for the geological sur-
vey in the last two or three years. 1f
he wants any specific information
about any mineral, 1 will try to give
information.

Shri D. C. Sharma: May I know
if any geological survey has been con-
ducted in the district of Kangra?

Shri K. D. Malaviya: Yes, Sir.

Mr. Deputy-Speaker : If it has been
placed on the Table, the hon. Mem-
ber may look into it.

Shri K. D. Malaviya : Besides that,
some systematic mapping in the Hoshi-
arpur and Kangra districts is going
on.

i Kamlendn Mati Shah:

May I know if a geological survesy

is going on in the Himalayas and, if

so, has a report been received from

‘the experts with the names of the
surveyed?

Shri K. D. Malaviya : Yes, Sir. We
are including various regions of the
Himalayas for our periodical geologi-
cal survey and we receive reports
from our geologists at the end of the
winter season.

Shri Bansal: The question is whe-
ther geologists are at present working
in the Himalayas, and if they are
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working, how many of them are work-
ing and whether Government are re-
ceiving any regular reports about the
findings from them.

Shri K. D. Malaviya: I have very
specifically answered the question put
by the hon. lady Member. To the
various regions of the Himalayas,
periodically the geologists are sent
out for geological survey, and their
reports are always received at the end
of the winter season. When this win-
ter season ends, the number of geo-
logists engaged will be supplied to
the hon. Member.

AUSTRALIAN AID

*208, Sardar Igbal Singh: Will
the Minister of Finance be pleased to
state :

(a) the names of the projects pro-
posed to be undertaken with the Aus-
tralian Aid during the year 1956, and

(b) the amount likely to be allotted
therefor?

The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) and (b).
I presume the reference to the year
1956 is to the Australian financial
year which is from July to June. Pro-
Jects to be undertaken from that
year'’s assistance will be considered
after the necessary allocations have
been made. In regard to the projects
that are already under way during the
<current year, 1 would invite the atten-
tion of the Hon'ble Member to the
Teply given to Starred Question No.
545 on the 5th December, 1955.

Sardar Igbal Singh: May I know
whether the Government of Austra-
lia has offered any help to the Gov-
ernment of India in a]l:"mep breeding
and wool grading and, if so, how far
that offer has been utilised by the
‘Government of India in this year and
whether there is any scheme for the
mnext year?

Shri B. R. Bhagat: Last year, we
have had: an agreement with the
Government of Australia for the pro-
jects of All-India Radio
supply of diesel rail cars and 2,000

metre-gauge wagons. 1 do not think’

l&srle_li any offer of help with regard
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to the subject that the hon. Member
has mentioned.

Sardar Iqbal Singh: May I know
whether  any offer to help in sheep
breeding and wool grading was made
by the Australian Government or
not? )

Shri B. R. Bhagat: There is no
unﬂate'ral offer made by the assisting
countries. We ask for help and the
requirements are provided.

WELFARE OF THE HANDICAPPED

*209. Shri D. C. Sharma : Will the
Minister of Education be pleased to
state :

(a) the amount spent during 1955-
56 for the care of the physically
handicapped ; and

(b) the way in which it has been
spent?

The Parliamentary to the
Minister of Education (Dr. M. M.
Das) : (2) and (b). This information
will be available after the close of the
present financial year.

For the information of the hon.
Member 1 may add that the total
budget provision for the current finan-
cial year for this se is
Rs. 11,21,300. s

_ Shri D. C. Sharma: May 1 know
in what way this amount has been
spent so far ? How much has been
given for the help of the blind and
how much for the help of the deaf
and others ?

Dr. M. M. Das: There are various
items under which these amounts are
being spent. As I have said, full in-
formation will be available after the
close of the present financial year.

Shrimati Renu Chakravartty : May
I know whether the entire amount
which has been budgeted for has been
utilised for the welfare of the handi-
capped, or. is there a shortfall ?

Dr. M. M. Das: The financial year
has not come to an end.

Shri Kamath: What are the va-
rious handicaps to which the Educa-.
tion Ministry caters or with which it
deals ?
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Dr. M. M. Das: The Education
Ministry is giving help to the physi-
cally handicapped and also mentally
deficient children.

Shrimati Renu Chakravartty : May
1 know how much money, if any, has
been granted by the Education Minis-
try to the Deaf and Dumb School in
Calcutta, which-is one of the premier
institutions ?

Dr. M. M. Das: I require notice.

Shri D. C. Sharma: May I know
what the hon. Parliamentary Secre-
tary means by “mentally deficient” ?
May 1 also know how much money
has been spent for the mentally defi-
cient here or elsewhere?

Dr. M. M. Das: I require notice.

SALT AND IRON DEPOSITS IN KANGRA

#210. Sardar Igbal Singh: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state :

(a) whether it is a fact that the
Government of the Punjab have made
a proposal to the Central Government
for the investigation of salt and iron
deposits in the Kangra Valley; and

(b) if so, action taken thereon ?

The Minister of Natural Resources
(Sbri K. D. Malaviya): (a) Yes, Sir.

(b) Regional geological survey is
in progress in the District of Kangra
and this will help to locate the depo-
sits.

Sardar Igbal Singh: May I know
whether there is any proposal for the
. exploitation of the Mandi salt mines
in Kangra District and if so, what
action has been taken ir the matter?

Shri K. D. Malaviya : The exploita-
tion of salt mines is in the hands of
the Production Ministry.

Sardar Igbal Singh: May I know
if any iron ore has been found in
XKangra District and if so, what steps
have been taken for the exploitation
of this iron ore ? :
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_ Shri K. D. Malaviya: The exploita-
tion of mineral resources is not a sub-
ject under the N. R. & S. R. Minis-
try. It is in the hands of the Minis-
try of Production and the Ministry of
Commerce and Industry.

Sardar Iqbal Singh: The Punjab
Government has sent some proposals
for the exploitation of salt and iron
ore. May I know whether the Gov-
ernment of India have taken any ac-
tion on those proposals ?

Shri K. D. Malaviya : The proposals
from the Punjab Government would
have gone to the Ministry of Produc-
tion.

Mr. Deputy-Speaker: The hon.
Minister says that exploitation of iron
ore and minerals is under the other
Ministry.
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Shri C. D. Pande: I want to put
Question No. 183.

Mr. Deputy-Speaker: Does the
hon. Member have any authority ?

The question is in the name of Shri
M. L. Dwivedi.

Shri C. D. Pande: I request you
to direct it to be answered.

Mr. Deputy-Speaker : I will do so.
after giving opportunities to those
hon. Members who have given notice
of questions but who were absent at
the time they were called. I find
none of them here. Let Question No.
183 be answered.
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Slrhnqlf Renu Chakravartty : We
would like to have the answer in
English.

2—49 Lok Sabha.
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Mr. Deputy-Speaker: Of course,

it is an important matter.

Shri Datar : If you want, Sir I will
read the English answer also.

Sardar A. S. : We want to
put supplementaries and if the English
answer is read; time will be over.

Mr. Deputy-Speaker: All right; 1
will allow hon. Members to put sup-
plementaries.

Shri C. D. Pande: May I know

from the Government whether such

temporary appointments are made
generally—I will not say always—
with a view to prejudice the case of
new entrants?

Shri Datar: That is not correct.
I may point out to the hon. Member
that they are not to the prejudice of
the new entrants. Sometimes all of
a sudden Government have to under-
take certain work, like flood relief
work, and in such cases it is not pos-
sible for the Government to approach
the U.PS.C. and seck their advice.
Therefore. whenever such appoint-
ments are for a period less than one
year, Government make such appoint-
ments and immediately inform the
U.P.S. C

Shri T. N. Singh : Is the hon. Minis-
ter aware that as a result of these
temporary appointments in the recent
past, the seniority and promotion of
a number of persons have been
affected ?

Shri Datar: It is not to the extent
that the hon. Member thinks. In a
very small number of cases, such
things may occur.

Shri T. N. Singh: To the extent
they are affected, even in the small
number of cases, what steps have the
Government taken in the matter ?

Shri Datar: Government take all
action that is necessary to see that
their interests are not jeopardised.
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Shri Datar: Government take care
to see that the advice -of the U.P.S.C.
is generally followed. If it is not fol-
lowed, naturally we have to mention
it at least in the Parliament.

Shri Kamath: In view of the fact
that the U. P. S. C. has, in its Fifth
Report made strong plea for the con-
sideration of that report by Parlia-
ment, does the Minister propose to
‘move for the consideration of that
report, as was done in Rajya Sabha
in December, 1954 ?

Shri Datar : I have no objection for
the consideration of the report by the
Parliament. It is entirely in the hands
of the Speaker.

Shri Kamath: But you must move
for its consideration.

WRITTEN ANSWERS TO THE
QUESTIONS

U.PSC.

*196. Shri Punnoose: Will the
Minister of Home Affairs be pleased
to state :

{a) whether it is a fact that Union
Public Service Commission would be
holding tests in Regional languages of
the country in future; and

. (b) if so, when will this be intro-
duced ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and
(b). The medium of Union Public
Service Commission Examination is
at present English. Government are
awaiting the recommendations of the
Official Language Commission on the
‘$ubject,
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CONFERENCE OF CHIEF MINISTERS

*198. Shri Sivamurthi Swami: Will
the Minister of Home Affairs be pleas-
ed to state :

(a) whether there was a conference
of Chief Ministers of States with the
Union Home Minister in the last
week of January, 1956 ; and

(b) if so, the important decisions
arrived at this conference ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No
formal Conference of the Chief Minis-
ters of the States was held, but
advantage was taken of the presence
of the Chief Ministers and certain
other Ministers in Delhi, in connec-
tion with the meeting of the National
Development Council, to discuss in-
formally certain general questions
arising out of the States Reorgani-
sation Commission's Report.

(b) The Chief Ministers were con-
sulted about:

(i) the safeguards for the linguis-
tic minorities proposed by the
Commission ;

(ii) administrative and other mat-
ters arising out of the States
Reorganisation Commission’s Re-
port ; and

(iii) the establishment of zonal
Councils.

No formal decisions were taken.

Basic ScHooLs IN WEST BENGAL

*199, Shrimati Ila Palcho H
Will the Minister of Education
pleased to state the extent of financial
assistance given during the year 1955
by the Government of India to the
Government of West Bengal for con-
verting Primary Schools into Basic
Schools ?

The Parliamentary Secretary to the
Minister of Edocation (Dr. M. M.
Das): Rs. 1,72.800. during 1954-55.
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TECHNICAL INSTITUTES

82, Shri Ibrahim : Will the Minis-
ter of Education be pleased to lay on
the Table a statement showing:

(a) the names of the technical ins-
titutes under the Ministry and the
places, State-wise, where those are
located ; and

(b) the number of new technical
institutes proposed to be opened and
the places where they are to be
located ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b): A statement giv-
ing the required information' is laid
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 6.]
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PEnsIoN CASES OF ARMED FORCES
PERSONNEL

83, Chaudhori Muhammed Shaffee:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that some
pension cases of the Armed Forces
Personnel,- who retired in 1950, are
still pending decision ;

(b) if so, the reasons therefor ; and

(c) when those are likely to be
decided ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) No cases of
personnel belonging to the Navy or
Air Force are pending but a few cases
relating to the Army might be pend-
ing decision.

(b) The reasons for the delay are
mainly due to special or new features
necessitating, apart from a careful
examination and correct interpreta-
tion of the Rules, also decisions of
Government, as to entitlement or the
rate applicable.

(c) Long pending cases are attend-
ed to with the greatest expedition
and to avoid any hardship to the
pensioners, anticipatory pensions havs
been sanctioned, wherever possible.

BmrA PaRk, CALCUTTA

84, Shri Sivamurthi Swami: Will
the Minister of Natural Resources and
Scientific Research be pleased to
state :

(a) whether it is a fact that Birla
Park in Calcutta has been donated to
the Government of India; and

(b) the purpose for which the
building will be used ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) and (b).
The Birla Park, with the building in
it, has been donated by Mr. G. D.
Birla, for the establishment of an in-
dustry Museum under the auspices
of the Council of Scientific and Indus-.
trial Research. .
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ALMORA CANTONMENT

85. Shri B. D. Pande: Will the
Minister of Defence be pleased to
state :

(a) whether the Government of
India Army Department Notification
No. 31434/5/AD. dated the 28th
May, 1926 regarding the policy of
Government regarding the ownership
of trees standing on Cantonment lands
still holds good :

(b) whether it is a fact that ins-
tructions have been subsequently
issued directing that dead and use-
less trees in the compounds of bun-
galows in Almora Cantonment are
not to be cut down without consent
of the bungalow owners: and

(c) on what basis costs of trees
desired by the bungalow owners to
be cut which are old, useless and rot-
ten, within their precincts computed?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) Yes.

(b) Subsequent instructions issued
do not contradict the Notification
referred to in clause (a). The instruc-
tions only provide that cantonment
authorities are not to enter the licen-
see’s compound for the purpose of
removing dead or fallen trees but are
to demand their delivery within &
reasonable time if they do mot exer-
cise the option to buy the wood.

(c) The bungalow owners can get
such trees at market value which is
determined on the basis of the size
and quality of the tree.

BHARAT DALIT SEVAK SANGH

_86. Shri K. K. Das: Will the Mi-
nister of Home Affairs be pleased to
state :

- (a) whether any grant was sanction-
¢d to the Bharat Dalit Sevak Sangh
for holding a seminar on the Sch-
eduled Castes and Scheduled Tribes
in Delhi during December, 1955;

(b) if so, the amount of the grant :
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(c) whether any other grants have
been sanctioned to other Scheduled
Caste and Scheduled Tribe organiza-
tions for holding seminars, confer-
ences etc ;

(d) if so, the names of the organi-
zations ; and

(e) the amount sanctioned to each?

The Minister in the Ministry of
Home Afiairs (Shri Datar): (a) No.

(b) Does not arise.
(c) Yes.

{(d) The Indian Conference of
Social Work, Bombay.

(e) Rupees 10,000.

M. E. S. EMPLOYEES

87. Shri Keshavaiengar: Will the
Minister of Defence be pleased to
state :

(a) the total number of temporary
employees of the M.E.S. Southern
Command at present; and

(b) the maximum and minimum
periods, they have served ?

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) 14,704 (includ-
ing industrial employees).

(b) 42 years and 1 month respecti-
vely.

CusToMs DEPARTMENT

88. Shri D. C. Sharma : Will the
Minister of Finance be pleased to lay
on the Table a statement showing:

(a) the total number of complaints
of corruption against the officers of
Customs Department received by
Government during the year 1955-56
so far from the Punjab-Rajasthan
border ;

(b) the number of complaints dis-
posed of ; and

(c) the number of officers punished
on account of these complaints ?
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The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
A statement giving the requisite in-
formation is laid on the Table of the
Lok Sabha [Sec Appendix II, annex-
ure No. 7.]

CoMPULSORY PRIMARY EDUCATION

89, Shri N. Rachiah: Will the
Minister of Education be pleased to
state

(a) the names of the States which
have introduced compulsory educa-
tion in the primary schools so far.

(b) whether any financial aid has
been sought by the State Govern-
ments to introduce compulsory edu-
cation in their areas; and

() if so, the names of those
States?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Compulsory education has
been introduced in some areas of the
following States: —

Andhra, Assam, Bihar, Bombay,
Madhya Pradesh, Madras, Orissa,
Punjab, Uttar Pradesh, West Bengal,
Hyderabad, Madhya Bharat, Mysore,
Pepsu, Travancore-Cochin, Ajmer,
Delhi and Vindhya Pradesh.

(b) Yes.
(c) Saurashtra and Uttar Pradesh.

MONUMENTS IN MYSORE

90. Shri N. Rachiah : Will the Mi-
nister of Education be pleased to
state the amount of expenditure in-
curred for the maintenance of monu-
ments of national importance in My-
sore State during the last year ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): The information is being col-
lected and will be laid on the Table
of the Lok Sabha in due course.

FOREIGN TECHNICIANS ON O1IL WELL
BORING
91. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the number of foreign techni-
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cians and experts carrying on the
work of boring oil wells in India at

present:

(b) the number of persons from
Russia, America and other places
separately ;

(c) the amount that is being spent
on them per month; and

(d) the number of persons working
with pocket expenses only?

The Minister of Natural Resources:
(Shri K. D. Malaviya): (a) to (d)}—
The required information is being
collected and will be laid on the
Table of the House as soon as pos-
sible. There are no technicians from
Russia at present engaged on the
work of boring for oil.

SMUGGLED JEWELLERY

92, Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state :

(a) the total value of smuggled
jewellery seized since the 1st Novem-
ber 1955:

(b) the number of persons from
whom it was seized ; and

(c) the number of persons arrested
in this connection ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha) :
(a) The total value of smuggled jewel-
lery seized during the months of Nov-
ember and December, 1955 and
January, 1956 was Rs. 1,46,511.

(b) 82 persons.
(c) Nil.

CENTRAL SociAL WELFARE BoARD

93, Sardar Igbal Singh: Will the
Minister of Education be pleased to
state :

(a) the amount advanced Gov-
ernment to the Central Social Welfare
Board during the year 1955-56 so
far ; and
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(b) the amount of expenditure in-
curred by the Board State-wise ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Rs. 65,00,000 upto 3lst
December, 1955.

(b) A statement giving the requisite
information is attached. [See Appen-
dix II, annexure No. 8.]

CENTRAL DETECTIVE TRAINING
ScHooL

94. Sardar Igbal ssm: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 1145 on the 22nd Dec
ember. 1955 and state:
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(a) whether Government have open-
ed a Central Detective Training
School at Hyderabad ;

(b) if so, when ; and

(c) the nature of the training to be
given there ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Ar-
rangements for starting the School
are still being finalized.

(b) Does not arise.
(c) The school will impart train-

ing in scientific methods for detec-
tion of crime.

Nore. -:l";'e footnote below col. 263,

This answer was later corrected by the Deputy Minister of Finance (Shri B. R. Bhagat)
vide Part IT Debates dated 17-4-56 as follows ¢

WAL prtscnt it is intended to compile all India cost of living index numbers only for the
working classes, agricultural labourers, and cultivaters, and not for all sections of the
community of all sectors of our economy.” .
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LOK SABHA
Thursday, 23rd February, 1956

The Lok Sabha met at Eleven
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I

12 NOON
WARRANT FOR ARREST OF A
MEMBER

Mr. Deputy-Speaker: I have received
this intimation from Shri Jawala Dass,
Additional Sessions Judge, Delhi.

“Dear Mr. Speaker,

I have the honour to inform you that
1 have found it my duty to direct that
Shri V. P. Nayar, Member of the
House of People be arrested for the rea-
son that he was summoned as a witness
in the case ‘State Vs. Kusam Sharma'
for 14-2-56, but he failed to attend the
court in spile of personal service. On
two previous occasions he was also
served but he did not attend this court,
with the result that the disposal of the
case is being delayed. In the circum-
stances explained above, there was no
other alternative to enforce his appear-
ance in court but by coercive process. A
warrant of arrest bailable in sum of
Rs. 500 has accordingly been issued
against him for 24-2-56.”

RAILWAY BUDGET, 1956-57

The Minister of Rallways and Trans-
(Shri L. B, Shastrf): Mr. Deputy-
peaker, Sir, I rise to present the
way Budget for 1956-57—the first year
of the Second Five Year Plan.

I shall first outline the financial pic-
ture of the Indian Railways as it has
emerged from the completed accounts of
the previous year. Gross traffic receipts
for 1954-55 actually amounted to 286-78
crores, recording an improvement of
3-98 crores on the revised estimate,
mainly under goods earnings. Ordinary
working expenses came to 205:87 crores,

1—8 Lok Sabha
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the increase of 3'1 crores on the revised
estimate being due mainly to heavier
expenditure on repairs and maintenance
and an increase under suspense. With
a saving of about 17 crores under mis-
cellaneous expenditure and other minor
variations, the surplus rose to 9'1 crores
against the revised estimate of 6'57
crores, and the entire amount was
credited to the D-velopment Fund.

Turning now to the current year, the
traffic trends, which showed signs of
improvement towards the end of last
year, have continued to be encouraging.
Passenger traffic has improved by about
74 per cent. in terms of passenger miles
with heavy traffic on account of mar-
riage parties, the Indian Industries Fair,
etc., and the revised estimate of passen-
ger earnings has now been placed at
1085 crores against 1045 crores in the
budget. An increase of 24 crores is also
anticipated under other coaching ecara-
ings, mainly on parcels traffic. There has
been a substantial increase in goods tra-
ffic, in spite of interruptions during the
year due to the severe floods in the north
and cyclones in the east and the south.
The revised estimate of goods earnings
has, therefore, been placcd at 180
crores, which is 161 crores more than
the budget. With an improvement of
50 lakhs in sundry earnings and varia-
tions in suspense, the total gross traffic
receipts for the current year are now
estimated al 314-1 crores.

There is a corresponding increase of
about 74 crores under Ordinary Work-
ing Expenses. About three-fifths of this
increase is on repairs and maintenance,
which partly reflects the heavy damage
done by floods and cyclones, and partly

“the increase in repairs to rolling-stock

and machinery, arising out of the higher
level of traffic and increased out-turn
from the shops. The rest of the increase
is mostly under operational demands
and generally reflects the increase in
the tempo of activity on the Railways,
in the process of gearing up for the big
effort that they will be called upon to
make during the Second Five Year Plan,
which, even in the reduced scale, is
nearly three times as heavy as the First
Five Year Plan.
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1t is proposed to increase the contri-
bution to the Depreciation Reserve Fund
from the budgeted figure of 35 crores to
45 crores for special reasons which 1
shall explain presently. There is an in-
crease of 1% crores in miscellaneous ex-
penditure, mainly due to a larger allot-
ment for Open Line Works chargeable
to Revenue, and sundry increases under
surveys and miscellaneous establish-
ments.

The net result of all these variations
is that the surplus is now expected to
be 9'58 crores against the budget esti-
mate of 7'14 crores. It is fproposed to
appropriate this increase of 2:44 crores
to the Development Fund.

In recent years, naturally the Railway
Budiet has increasingly been influenced
tg the rodgress of the Five Year Plan.

ot only does it register the progress
in the railway segment of the Plan, it
also reflects to a degree the effects of
the rest of the Plan on railway extensions
and improvements. It will, therefore, be
appropriate, before proceeding to the
Budget Estimates for 1956-57, to refer
briefly to the implementation of the
First Five Year Plan on Railways that
is now coming to an end, and the mag-
nitude and implications of the Second
Five Year Plan that is due to commence
in the next financial year.

The central objective of the First
Five Year Plan was rehabilitation of
railway assets, which had fallen heavily
into arrears during almost two complete
decades before the commencement of
the Plan and the cumulative effect of
this was very considerable. There were
also pressing demands from the public
for the restoration of dismantled lines
and the provision of morc passenger
amenities, and from the staff for more
housing and welfare measures. The allot-
ment made to the Railways originally
was only 350 crores, which was later
raiscd to 400 crores. I am glad to inform
the House that not only has this allot-
ment been fully utilised, but the actual
expenditure is likely to be of the order
of 432 crores which figure has received
the approval of the Planning Commis-
sion. Rolling Stock has accounted for
over 240 crores spread over the pur-
chase of 1,589 locomotives, 4,837
coaching vehicles and 61,773 wagons on
additional as well as on replacement ac-
count. All the lines recommended for
restoration by the Central Board of
Transport, except one, have already
been re-opened to traffic. Five new lines
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which were in progress at the beginning
of the Plan as well as seven more sanc-
tioned during the Plan have been com-
pleted, and considerable progress has
been made on a number of other new
lines commenced during the Plan. The
Chittaranjan Locomotive Works, which
was expected to produce 268 locomo-
tives during the Plan period, has actually
produced 337 locomotives, ie., an im-
provement of 25 per cent. over the tar-
get. The Integral Coach Factory at Per-
ambur is making good progress and, as
the House is aware, production therein
was inaugurated by the Prime Minister
in October last. The Ganga Bridge cons-
truction is well under way and good
progress has also been made in the pro-
vision of facilities at the Vishakhapat-
nam Port. The Railways can surely look
back on their achievements during the
First Five Year Plan with some satisfac-
tion and embark upon the Second Five
Year Plan with confidence.

1 now come to the Railways' Second
Five Year Plan. Originally, the Railway
Board had prepared a plan costing 1,480
crores, on the basis of an increase of
30 per cent. in passenger transport—15
per cent, for increased traffic and 15
per cent. to alleviate overcrowding—and
60-8 million tons in goods transport, as-
suming that the demand at the end of
the First Five Year Plan will be 120 mil-
lion tons. The Planning Commission,
whose task was none too easy, have, in
the context of the overall requirements
to be met by the limited financial resour-
ces of Government, indicated that the
allocation for the Railway Plan will be
only 1,125 crores, of which 375 crores
will have to be found by the Railways
from their own revenues during the Plan
period. It has been agreed also that, if
the resources of the Railways exceed
this figure, they will be allowed to ex-
pand the Plan outlay accordingly.

The Railway Plan has, therefore, been
reviewed, and it has been found that,
within the revised allocation, it will be
possible to provide only an additional
transport capacity of 15 per cent. for
passenger traffic and 47 million tons of
goods. The total goods movement dur-
mﬁ the current year is likely to be 115
million tons, against an estimated de-
mand of 120 million tons, leaving a gap
of 5 million tons, which is also to be
covered by the expected increase, and,
therefore, the net increase during the
Second Five Year Plan would be of
the order of 42 million tons, gainst the
original estimate of 60:'8 million tons.
While this increase is expected to meet
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fully the additional traffic load of 25
million tons on account of coal and
other raw materials required for the ex-
panding steel industry and its finished
products, 6 million tons more coal and
4 million tons more cement, 1 am afraid
it will leave a meagre margin for in-
creases in trade and output in other sec-
tors of our economy. It is also feared
that the small increase of 3 per cent. per
year in passenger train miles now plan-
ned will not help much to relieve over-
crowding as long as passenger traffic
continues to grow as anticipated.

The Planning Commission, no less
than the Railways, are concerned at the
ng?ccl of a shortfall in passenger and
goods transport capacity trom the tar-
gets originally envisaged in the  Plan.
We are, however, most anxious to step
up the capacity.

An assessment of the earnings and
expenditure of Railways during the
Plan period shows that, against the 375
crores which they are reguired to pro-
vide, their resources would amount only
to 325 crores, made up of 225 crores
to be contributed through the Deprecia-
tion Reserve Fund during the Plan
period, and 100 crores from Revenue
including expenditure on open line
works, interest on Railway fund balan-
ces, and Revenue surpluses which will be
very small since a large proportion of
the additional traffic will be low-rated
and the dividend liability to General Re-
venues on account of increases in the
Capital overhead will risc very steeply
during this period. The gap of about 50
crores has to be filled to avoid a further
restriction in the scope for the develop-
ment of the transport capacity, and the
Railways must, therefore, endeavour to
increase their earnings so as to meet the
contribution rcquired of them, and, if
possible, something more, in order to
reduce the margin between the present
fower targets and the original targets of
transport capacity.

It is in these circumstances that I
have to approach you to agree to a sur-
charge of one anna in the rupee on all
freight traffic, with the exception of
grains and  pulses, fodder, manure,
khadi, newspapers, newsprint and books.
This will add 11:6 crores to our eamn-
ings during the ensuing year and will, I
hope, ultimately help in building up
capacity to the original targets. I have
proposed a flat increase instead of a
selective variation in the basis of charge,
which, 1 feel, would not be desirable
while the Freight Structure Enquiry
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Committee is already examining this
question. The increase in freight in the
case of Individual movements will,
however, be small and should cause
little or no hardshiF. The incidence of
increase in goods freight will, on the
average, be n the neighbourhood of 8
pies per maund or less than a quarter
pie per seer.

In the case of parcels moving at full
parcels rates, the surcharge for a lead
of 300 miles, for example, will be about
one and half pies per seer. The increase
will be only about half a pie per seer
on vegetables which move at half par-
cels rate generally for distances up to
200 miles, and on fruit which moves at
gggm:::l parcels rate for distances up to

miles.

A substantial portion of the allotment
under the Plan is intended to be utilised
on the provision of rolling stock for
carrying the extra traffic, including new
stock required for sections to be electri-
fied. Another large portion of the allot-
ment is for line capacity works designed
to relieve pressure on trunk routes on
which traffic has already reached satu-
ration point, and for electrification or
dieselisation of certain routes which
cannot take more traffic under steam
traction. The Plan provides also for
cnhancing workshop and stores capacity
for the increased holdings of rolling
stock, and expafion of goods sheds,
improvements in signalling and inter-
locking, safety measures and increase in
stores holdings incidental to the large
works programmes and the higher level
of traffic as well as for the projected
increase in the capacity of the Chittaran-
jan Locomotive Works.

The reduction in the Plan allotment
will, however, fall heavily, initially at
any rate, on new line constructions other
than those integrally connected with the
increase in coal and steel traffic. In the
context of our developing emomf,
however, we should look ahead boldly
and not take a pessimistic view. The
Planning Commission have assured us
that the position will bc kept under
constant review and necessary adjust-
ments will be made in the allotment to
Railways as the Plan progresses. In no
way less important is the co-operation
forthcoming from the ple, either in
the form of voluntary labour or contri-
bution in the form of land and money.
I, therefore, propose to proceed with
the survey of new lines on the original
programme of 3,000 miles so that the
construction work may be commenced
immediately funds become available.
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The extra load that would fall on the
Railways, due to anticipated increase in
traffic and the general upsurge of activi-
ty anticipated during the Plan period,
will indced be very substantial. I am
gld to tell the House that the Railway

oard and the Railway Administrations
have already applied themselves vigor-
ously to the tackling of the manifold
problems that will arise out of the actual
implementation of the Plan. An all-out
effort is being made to build up capaci
on the Railways for handling this load,
on the works side as well as on the ad-
ministration and operating sides. The
programme of recruitment and training
of staff required on the Railways under
scores of categories has already been
intensified.

Advance procurcment of materials
which are in short supply, like steel, etc.,
is also being planned in consultation with
the Ministries and other interests con-
cerned, and it has been decided to send
a high-level delegation of officials abroad
to procure the requisite quantity of
steel, the shortage of which has been
causing us some concern.

Now 1 would like to say a few words
on some of the financial aspects of the
Plan. On a rough break-up of this ex-
penditure of 1,125 cr . it has been
worked out that there will be an increase
of 680 crores under Capital, a withdraw-
al of 293 crores from the Deprecia-
tion Reserve Fund. and expenditure of
92 crores chargeable to the Develop-
ment Fund, and of 60 crores chargeable
to Revenue for open line works. Against
the anticipated withdrawal from the
Fund, during the period, of 293 crores,
the balance in the Depreciation Reserve
Fund at the commencement of the
Second Plan is expected to be 101
crores. Appropriations to the Fund
during the period have, therefore, to be
so adjusted that there will be enough
left in the Fund at the end of the period
to finance at least one year's expendi-
ture on renewals and replacements. In
other words, the balance in the Fund
.should not be allowed to fall much be-
low 50 crores. In order to ensure this,
the contribution to the Fund is proposed
to be raised to 45 crores from 35 crores
per year recommended by the Conven-
tion Committee of 1954 on the basis of
an anticipated withdrawal of 250 crores
only in five years and agreed to by Par-
liament. Since this will be a modification
of the Resolution of Parliament fixing
the contribution at 35 crores per year,

23 FEBRUARY(1956

Railway Budget 722

I would request the specific approval of
the House to this. It is in this context
that it has been proposed that the contri-
bution to the Fund for the year 1955-56
should be raised by 10 crores.

1 now come to the budget estimates
for the next year. On the basis of the
present trend of passenger traffic, the
estimate under this head has been fixed
for the next year at 111'4 crores—an in-
crease of 29 crores over this year's re-
vised estimate of 108'5 crores.

The budget estimate of other coach-
ing earnings is being placed at 21'8
crores, an improvement on the current
year of 1-3 crores, of which about one
crore will be due to the supplementary
charge of one anna in the rupee propos-
ed on parcels.

The estimate of goods eamnings in the
budget year is placed at 205°5 crores on
the basis of the anticipated increase in
traffic and the supplementary charge of
one anna in the rupee on goods freight,
which I have mentioned earlier. Other
sundry earnings are expected to amount
to 6-40 crores, which is about the same
level as the revised estimate for the cur-
rent year. Allowing for an increase of 10
lakhs in traffic suspense, the gross-traffic
receipts have been placed at 345 crores
during the next year.

The estimate of ordinary working
cxpenses for the budget year has been
fixed at 224-1 crores, which represents
an increase of nearly 10 crores over the
revised estimate for the current year.
Of this increase, about 61 crores is on
the wage bill, mainly for the extra staff
required for handling the large increase
in traffic and intensification of other ac-
tivities. There is an increase of 1'4
crores in repair expenses in consonance
with the increase in traffic and increascd
out-turn of rolling stock after periodical
repairs from the workshops. The rise
in the cost of steel also has contributed
to the increase in working expenses.
The fuel bill will go up by about a crore
and miscellaneous other increases total.
another crore.

It is proposed to spend about 3%
crores more on a larger programme of
open line works chargeable to Revenue.
With the heavier Capital expenditure on
works, there is an increase of about 3'5
crores on the dividend payable to Gene-
ral Revenues. Taking all these factorx
into account, the net revenue surplus is
expected to be of the order of 22 crores
It is proposed to credit the entire amount
to the Development Fund.



723 Raihway Budget

The revised estimate for the current
year of expenditure on works, machi-
nery and rolling stock, including open
line works chargeable to Revenue,
comes to 140-55 crores, involving an in-
crease of about 14 crores over the
budget estimate. This increase is mainli
due to earlier deliveries of rolling stoc
and machinery than anticipated at the
time of the Budget, the acceleration of
certain works to increase line capacity
and more expenditure on track re-
newals.

The estimates for the Works, Machi-
nery and Rolling Stock Programme for
the budget year have been placed at
199-8 crores. Of this, rolling stock ac-
counts for about 79'6 crores, plant and
machinery for 5 crores, construction of
new lines and restoration of dismantled
, lines for 166 crores, track renewals for
197 crores, other open line works for
50-8 crores, investment in road services
for 1:3 crore and expenditure on Visha-
khapatnam Port for 11 crore. There is
a large provision of 29:5 crores for
building up reserves of difficult items
of stores, so as not to hamper the prog-
ress of works. There is a credit, how-
ever, of 6'81 crores for the transfer of
the cost of Railway collieries to the Mi-
nistry of Production, and of about 3.8
crores for released materials, so that the
net expenditure will be of the order of
193 crores.

The progress made on new construc-
tions has been satisfactory ana tne pru-
jects have been executed with commend-
able despatch notwithstanding shortages
of essentinl materials, particularly steel,
required for permanent-way and bridge
girders. The Pathankot-Madhopur line
waus opened to traffic in September 1955
and the Gop-Katkola Metre Gauge link
in December 1955. The construction of
the Chnm&a%orba. Quilon-Ernakulam,
Khandwa-Hingoli, Noamundi-Banspani,
Fatehpur-Churu, Indore-Dewas-Ujjain,
Raniwara-Bhiladi and Gandhidham-New
Kandla railway lines, totalling 454 miles,
is in progress, Construction will be star-
ted very shortly on three new lines,
aggregating 221 miles, required for the
Steel work projects at Rourkela and
Bhilai—namely, the Rourkela-Dumaro,
the Bhilai-Dhali Rajhara and the Barka-
kana-Rourkela connections.

In all, about 2,000 miles of surveys
for new lines were sanctioned during
1955-56. Of the surveys mentioned in
the last year’s Budget papers or which
were already in progress then, those for.
Diva-Dasgaon, Tildanga-Khajuria-Mal-
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da, Kotah-Ajmer and Ramshai-Binna-
guri have been completed and traffic es-
timates of the Garo Hills lines worked
out. Surveys for the Mangalore-Hassan
and Madhopur-Kathua lines are nearing
completion and those for the Gwalior-
U]{aln, Nizamabad-Ramagundam, Sam-
balpur-Titilagarh, Baraset-Hasnabad, Si-
tamarhi-Sonbarsa, Bangalore-Salem, Tri-
vandrum-Tinneveli-Cape Comorin, Vel-
lore-Conjeevaram, Kotah-Chittorgarh
and Udaipur-Himmataagar lines are still
in progress. In addition, 11 new surveys
were also sanctioned. These are the
Satna-Rewa-Govindgarh, = Rampur-Lal
kua, Loharu-Pilani, Nipani-Raibag and
Nipani-Sakleshwar-Ghataprabha, Kadur-
Chikmagalur-Sakleshpur, Muzaffarpur-
Darbhanga, Robensganj-Garhwa Road,
Bukhtiarpur-Rajgir, Bhaili-Bhadran and
Sojitra-Dholka, avoiding lines in Delhi
area, and branch lines in the Karan-
pura and Ramgarh Coalfields. The Lo-
haru-Pilani survey has also been comple-
ted. The remaining surveys are in prog-
ress.

A proposal is also under examination
for a second road-cum-rail bridge over
the Jamuna at Delhi with an avoiding
linc connecting Tughalakabad and Gha-
ziabad., An aerial survey has been com-
leted of the difficult country in the

est Coast area from Dasgaon (to
which a ground survey from Diva
already been done) up to Mangalore.
The acrial photo mosaics are being
studied with the object of exFloring the
possibilities of development of rail com-
munication in the region.

During the coming year it is proposed
to survey the following 15 new pro-
jects:—

(i) A line from Bijuri to Khairadih
with a branch line to Jhilimili in the
Central India Coalfields.

(ii) Nellore to Maidukur.

(iii} Kottur to Harihar.

(iv) Manamadurai to Virudhunagar
via Arupukottai,

(v) Chinnassalem to Chinglewt via
Kallakurichi, Tiruvannamalai, andi-
wash.

(vi) Kosi Kalan to Alwar or Bharat-
pur. ;

(vii) Dungarpur to Ratlam vig Bans-
wara.

(viit) Bhavnagar to Tarapore.

(ix) A Broad Gauge line into Sau-
rashtra.

(x) Hindumalkot to Ganganagar,
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(xi) Kurukshetra to Pohwa.

(xii) Pandu-Amjanga-Darangiri.

(xiii) Rudarpur to  Nautanwa via
Kushinagar and Deoria.

(xiv) Jagadhri-Chandigarh-Rupar-Lu-
dhiana.

{(xv) Orai-Jalaun.

Of the 12 dismantled lines the resto-
ration of which was approved by the
Central Board of Transport, 11 were

restored with the opening of the Utratia-
Sultanpur Section in June 1955. Of the
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remaining line, namely, the Rohtak-
Panipat link, it is intended to take in
hand the restoration of the Rohtak-

Gohana portion in the coming year.
Owing to the limited funds, it is propos-
ed to undertake the restoration of only
one more, namely, the Akbarpur-Tanda
line, This is 11 miles long and will cost
12'4 lakhs approximately and will help
in the rehabilitation of the handloom
industry in that area.

The working of Government-owned
Narrow Gauge lines situated in the
plains is under review, and it is hoped
that the critical studies being conducted
now will enable the Railways to formu-
late a long-term policy, spread over pos-
sibly 10 to 15 years, for their rehabili-
tation or conversion to the gauge of the
contiguous railway systems in a manner
closely integrated to the transport needs
of the areas served and the economics of
railway operation,

While dealing with the revised esti-
mates of goods earnings for the current

ear, ]| had mentioned that there has
Eeen a substantial increase in goods tra-
flic. The position at the commencement
of this year was that, in spite of an in-
crease in the latter half of 1954-55 com-
pared to the previous year of 8.2 per
cent. in the total wagon loadings on the
broad and metre gauges taken together,
outstanding  registrations commenced
mounting up from February 1955, and
heavy arrears of loading had accumulat-
ed. A drive was instituted to liquidate
these accumulations by still greater im-
provement in operating performance, on
the one hand by optimum utilisation of
existing line capacity and rolling stock
and on the other by the acceleration of
certain works designed to ease bottle-
necks and increase the throughput. The
1st of November 1955 was set as the
target for a 15 per cent. increase in
movement capacity on all Railways
taken together, made up of a 10 per
cent. increasc on the Eastern and
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Southeastern Railways which already
acounted for roughly 45 per cent.
of the wagon loadings and a 20
per cent. increase on the other Rail-
ways. Since wagons were short of re-
uirements, steps were taken to improve
their availability for traffic by a reduc-
tion in the number of wagons under
repair, and by intensive utilisation. These
efforts have borne fruit. The percentage
of sick wagons in November and De-
cember 1955 came down to 4 per cent,
on the broad gauge and 5'8 per cent. on
the metre gauge, from 7 per cent. and
72 per cent. in the previous year. Capa-
city for movement over the Madras-
Bezwada section has increased from 350
to 450 wagons a day, and the daily
movements over the Ratlam-Godhra sec-
tion have improved from 490 to 630
wagons a day. The daily transhipment
ition during the last three months at
iramgam has improved by 90 per cent.
and at Sabarmati by 22 per cent., as
compared to the correspondiné period
of last winter. Movements via Ghorpuri
to South India are now free. Movement
across the Ganga has been stepped up,
notwithstanding difficult river conditions
resulting in frequent disorganisation of
ferry crossings. The transhipment via
Manduadih, particularly, has been step-
d up and is 45 per cent. better than
ast year. As a further relief for move-
ments of traffic to North Bengal and
Assam, an agreement was negotiated
with the Pakistan Railways for through
bookings via their eastern route, and
on an average about 50 wagons daily
have been moving that way. The daily
average number of wagons passing
through Moghalsarai has stood during
the last three months at 1,778 as com-
pared to 1,602 last year, and the allot-
ment of coal above Moghalsarai has
been 1,320 wagons per day during that
period, which is an improvement of 15
per cent. over the corresponding period
of the last year. The cumulative result
of all these improvements may be gaug-
ed from the tonnage lifted in the first 9
months of the current year, which was
8% per cent. higher on the broad gauge
and 18 per cent. higher on the metre
gauge than during the corresponding
period for last year.

The Railway Board have set a target
of further improvement ranging from 10
to 20 per cent. during the coming year,
and many works for development of
sectional and transhipment capacity have
been sanctioned and will be progressed
rapidly so that these higher targets may
be achieved during the next busy season.
Before 1 leave this subject, 1 should like
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to mention two outstanding figures of
operating performance in 1954-55. Net
ton miles per wagon day during the year
over the broad gauge reached the record
figure of 483, which constitutes an im-
provement of 8 per cent. over the war-
time peak re of 451, the highest
ever reached before. Net ton miles per
day per engine in use on the broad gauge
ros¢ to 29,345—an improvemnent of
nearly 9 per cent. over the best previous
performance in 1941-42, the correspond-
ing figure over the metre gauge being
12,851, which is nearly 4 per cent. over
the best previous performance.

It is proposed to introduce shortly, as
an experimental measure, a apecial
scheme for quick transit for consign-
ments both in wagon loads and in
smalls on important trunk routes. The
basic features of the scheme are that
the goods will be conveyed by express
goods trains within a guaranteed period
and that their movement will be spe-
cially watched. A small percentage of
the normal freight will be levied extra
for the service which will be refunded if
the guarantee is not fulfilled.

I mentioned last year that a Railway
security organisation was being built u
on each Railway, into which the Watc
and Ward organisation would be absor-
bed, and that arrangements are being
made for the training of staff to make
the force a really efficient organisation.
Officers of the rank of Deputy Inspector
General of Police have been appointed
.on each Railway as Chief Security Offi-
cers and an Inspector General of the
Railway Protection Force is attached to
the Railway Board. Adequate arrange-
ments have been made for the training
of the personnel of the force in special
training schools, and an armed wing of
this force is also now being built up
which is expected to be of substantial as-
sistance in the protection of railway l{m:l-
perty and of goods entrusted to the Rail-
ways for transit. A Bill to give this force
a statutory standing is also proposed to
be introduced during the current session.
As a result of these measures and the
efforts of the Claims Prevention Organi-
sations on Railways, there has been an
improvement in the position in respect
of compensation claims. I may inciden-
tally mention that the amount paid as
compensation in 1954-55 was about half
a crore less than in the previous year.

I would now refer to certain conces-
sions we propose for the travelling ﬁub-
lic. We should very much like to have
reintroduced all the old travel conces-
sions so that the public at large could be
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benefited, but I cannot overlook the fact
that over-crowding is still substantial.
The return tickets at 14 fares for dis-
tances over 150 miles which were issued
in the current éear during the Dassehra,
Diwali and Christmas holidays have
roved very popular. Representations
ave, however, been made to me against
the restriction on break of journey on
these tickets, and accordingly it has been
decided that, in future, journeys can be
broken on these tickets on the outward
trip. From a study of the monthly pas-
senger traffic statistics it is seen that dur-
ing certain periods in each year passen-
ger traffic is low. We have, therefore.
decided that general return tickets for
distances over 300 miles may be issued
between 15th July and 30th September
1956 at 14 single journey fares, and with
a graded period of availabilty varying
with the distance. This should go some
way to meet the demand that has been
voiced in this House from time to time
for really cheap return tickets, without

at the same time aggravating over-
crowdi:g. Another change we have
proposed in the coming year, is to per-

mit the concession now available to
students travelling in groups of four bet-
ween their homes and their educational
institutions to be granted evem to stu-
dents when travelling singly, on pro-
duction of the usual certificate. In re-
gard to season tickets, certain Railways
issue quarterly season tickets at 24
monthly season ticket fares and it is
proposed to extend this also to the Cal-
cutta suburban areas on the Eastern
and Southeastern Railways, and to the
Northern Railwey and the old O.T.
section of the Northeastern Railway
where it is not now in vogue.

As I indicated in my Budiet Speech
last year, a Committec has been set up
to examine the Railway Freight Struc-
ture in all its aspects. The terms of refer-
ence of this Committee also include the
examination of the existing statutory ‘rm-
vision; governing the liability of Rail-
ways as carriers and the constitution,
procedure and jurisdiction of the Rail-
way Rates Tribunal. The Committee has
addressed itself vigorously to the task
entrusted to it and has issued compre-
hensive questionnaries to elicit the views
of State Governments and commercial
interests, and I expect their report will
fully reflect the views of the public in
regard to this important matter and take
note of the changing pattern of the coun-
try's economy.

1 feel the House will agree with me
that a sustained effort has been made
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during the last few years to make rail-
way travel less irksome and inconveni-
ent, specially for the third class passen-
ger, and that, although conditions are
still far from satisfactory on certain sec-
tions, it is not because the Railways have
spared any efforts in this direction but
because the chronic shortage of mate-
rials and some shortage of capacity for
the execution of works. have handicap-
ped them in their endeavour to overtake
the progressive incfease in the number
of Railway passengers. The introduction
of the Janata trains and of sleeping ac-
commodation for the third class passen-
&fr has, I believe, given some relief to

e long-distance traveller. ] am deeply
concerned with the continued over-
crowding in the third class on some sec-
tions, especially on the Northeastern
Railway and the Metre Gauge Section ot
the Northern Railway. Data has already
been collected regarding overcrowding
and, on sections on which it is at its
worst, new trains will be introduced, the
run of the existing trains extended or
the composition of rakes strengthened, to
the extent engines and carriages become
available. 24 Broad Gauge and 12 Metre
Gauge rail cars expected to be received
during the next year will also be intro-
duced on some sections,

From the 2nd October last a new type
of Janata corridor train, with a well-
equipped dining car and a conductor to
look after the convenience of passengers,
has been introduced between Calcutta
and Delhi, and 1 am informed that the
reaction of the public to this has been
favourable. Three more such rakes are
now under construction which will Ely
between other important cities so tha
country-wide reactions to this type of
coaches become available. A coach with
only seating accommodation has recent-
ly been introduced for the benefit of
first class passengers undertaking short
journeys who are unable to find ac-
commodation in the normal first class
coaches, particularly for short night
journeys during which they would find
it difficult to obtain admittance to com-
partments bolted from inside by sleep-
ing passengers.

As a token of the standard of service
which the Railways would like to pro-
vide if they had adequate resources, and
as a model to be kept in view for the
future, it is proposed to introduce from
2nd October next a vestibuled fully air-
conditioned fast train service, which
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would have only two classes, between
Delhi on the one hand and Bombay,
Madras and Howrah on the other. To
start with, the service will be weekly or
biweekly.

The House is aware that our objective
has been to reduce the number of -cias-
ses on the Railways to only two in addi-
tion to air-conditioned travel. In pursu-
ance of that policy our present inten-
tions are to abolish the existing third
class and to re-name it as second class
with sleeping accommodation in one or
two separate coaches. This change
would be in consonance with our objec-
tive of reducing class distinctions (Shri
Kamath : No class distinctions among
Ministers also) and I trust that the people
travelling in the present swonmau
would welcome closer contact with those
travelling in.the present third class. [
would personally like to provide cushion-
ed benches in these coaches but it seems
it will have to remain a long-term ob-
jective.

As regards catering, most of the re-
commendations of the Committee on
Catering presided over by the Deputy
Minister for Railways, have, in consul-
tation with the National Railway Users’
Consultative Council, been accepted and
implemented, and the MHouse is aware
that departmental catering has been
started on a limited scale on Railways
on which it did not so far exist, for
example, at Delhi and Pathankot on the
Northern Railway and Gorakhpur on
the Northeastern Railway. It is proposed
to extend it to a number of other sta-
tions in the next year. Our experience
is that this change has given genuine sa-
tisfaction to the travelling public, as the
quality of food as well as of service has
improved, and, with more experience in
the line, further improvement is expect-
ed in a matter which so far has been a
constant cause of irritation and comp-
laint. While every effort will be made
to sce that departmental catering covers
costs, the House, I hope, will agree that
the improvement will be worthwhile
even if there is a slight loss. 1 would
welcome suggestions from zall quarters
towards an improvement of this service
in all its aspects. Special efforts are bein
made to improve the quality of f
which is taken by the large majority of
the passengers and to see that it is whole-
some.

The Railway Users' Consultative
Committees constituted at three different
levels—namely the National Council,
the Zonal Committees and the Regional
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Divisional Committees—have been ren-
dering valuable assistance to the Rail-
way Administrations. The scope of the
activities of these advisory bodies is
being steadily expanded. Local conmsul-
tative committees of users at important
industrial centres are now being consti-
tuted, Besides, a separate Time Table
Committee for each zonal railway and
separate Suburban Passenger Amenities
Committees are also being set up. The
Zonal Passenger Amenities Committees
are also being expanded specially to in-
clude ladies.

I propose to intensify the campaign
initiated early in 1955 for a scheme of
social education in regard to general
problems as well as problems peculiar
to Railways. Publicity media, such as
posters, press notes and announcements
through loudspeakers at stations have
been used to invite the cooperation of
the public to keep railway premises clean
by depositing refuse in the receptacles
gmvidcd. by developing the queue habit,

y waiting for passengers to detrain be-
fore attempting to entrain and similar
other matters. It is now proposed to
provide loudspeakers at some more sta-
tions and even in some running trains.
Such an experiment is being made in
one coach on the corridor Janata Ex-
press train, the idea being to extend
this to the other coaches with program-
mes carefully selected so as not to dis-
turb the passengers. At stations, chiefly
in third class waiting halls, the exhibi-
tion of documentary films is also pro-
posed, A dual-purpose coach has been
built in which films can be shown while
the train is on the run and will soon-be
attached to one of our trains on which
it will serve as a buffet-car-cum-Cinema
coach. A small section is being sct up in
the Railway Board's office to organise
the activities directed towards social
education. With imagination and proper
assessment of public taste, the scheme
should be capable of being made both
interesting and instructive, and thus help
to ensure the cooperation of the passen-
gers on the proper use and maintenance
of the amenities provided.

The Anti-corruption Enquiry Com-
mittee submitted its report in July last
and 1 would like to sincerely thank the
Chairman, Acharya J. B. Kripalani, and
the Members for the pains they have
taken in the compilation of this I,
It is a valuable document with plenty
of information and concrete and helpful
suggestions.

The problem of weeding out corrup-
tion is an enormous one, and, although

23 FEBRUARY 195

Railioqy Budget 732

one might feel discouraged in tackling
it because of its magnitude, the question
must of course be seen in its correct

rspective. The Railway Ministry will
eave no stone unturned to fight and
resist this evil, but it must u%ﬂ the help
and cooperation of the staff and the
people at large, chiefly the users of
the Railwayvs. The neced for this cannot
be better summed up than in the words
of the Committee itself.

“It is not enough for the public to
say that, if bribes are not given, their
work will not be done and they will be
harassed. Citizens of a free country have
the right—nay the duty—to insist that
public servants render due service for
which they are paid from public coffers.
It is rightly said that eternal vigilance is
the price of liberty. Our democracy will
not work unless there is honesty and
efficiency in administration. Under pre-
sent circumstances this is not possible
merely through governmental action.
Citizens themselves will have to be vigi-
lant and they must insist upon their
rights. They should also be prepared to
pay, if necessary, the price of such in-
sistence with some temporary loss or in-
convenience to themsclves. A strong pub-
lic opinion must therefore be created
and a determined effort made to with-
hold payment of illegal gratification.”

Out of 146 recommendations which
required ‘consideration by Government,
decisions have already been taken on all
except 14, which also are in the final
astage of consideration, and 128 of these
have been accepted by Government. One
of the important recommendations was
for an anti-corruption organisation to be
set up on each Railway with a senior
officer at its head. On examining this, 1
felt that there should be provision for a
coordinating link, and we have, there-
fore, decided to set up one in the Board’s
office under the direction of an experi-
enced administrative officer for overall
supervision and the investigation of im-
portant cases. Our intention is that the
organisation on the Railways as well as
in the Railway Board should work .in
close coordination with the Special Po-
lice Establishment, so that any case
which can be better investigated by the
Police could be handed over to them
right from the start.

The Eastern Railway was divided
into two units from the Ist of August
1955, the old Bengal/Nagpur Railway
section having been constituted into a
separate _unit called the Southeastern
Railway. This decision was taken in view
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of the fact that the old Eastern Railway
which already had the heaviest work-load
and served an area rich in mineral re-
sources, would have to bear the main
brunt of the vast developments immi-
nent in the Second Five-Year Plan.

Experience of the working of the Re-
gional set-up and the prospects of subs-
tantial development in traffic and work-
load in the coming years have indicated
the need for unified control of each area
which is a feature of the Divisional pat-
tern as obtaining on the Northem and
Eastern Railways. Under this pattern,
each Railway system is divided into ter-
ritorial units of suitable size, the gene-
ral administration of which is entrusted
to a Divisional Superintendent, who
functions in his sphere more or less as
the General Manager does for the entire
Railway. It is proposed to introduce this
organisational ang: shortly on the
Central Railway, to extended there-
after to the Southcrn, Western, North-
eastern and Southeastern Railways. It
is hoped that this change will ensure
fuller coordination and greater efficiency.

The scope of the activities of the Effi-
ciency Bureau has been extended to
cover some more important aspects of
railway working, such as civil engineer-
ing repairs and maintenance and office
organisation. The present procedure on
Railway administrations for handling es-
tablishment work is now being studied
by the Bureau, with a view to quicker
settlement of staff dues and earlier dis-
posal of representations made by the
staff, thus nmovi_lt!ﬁ a potent cause of
staff grievances. The Bureau has also
suggested ways and means of reducing
the number of wagons awaiting repairs
in sick lines and workshops, so0 astoin-
crease the availability of rolling stock
for traffic, and is also tackling the prob-
lem of more effective utilisation of wa-
gon-time. Another problem which it is
proposed to remit to the Bureau is that
of devising suitable tests on the basis of
which merit certificates could be award-
ed for exceptionally good work, which
could be taken into account for the
grant of accelerated promotion.

1 would like to say a word at this
stage on the useful work which the Re-
search  Organisation of the Railway
Board with its headquarters at Lucknow
and sub-centres at Chittaranjan, Delhi
and Lonavla has been doing. Their acti-
vities this year mainly cover trials on
new locomotives and coaches to assess
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their performance and riding qualities,
and experiments with substitute materi-
als for steel in order to reduce the Rail-
ways' requirements of this vital commo-
dity which is in short supply.

We have attached the greatest impor-
tance to making the Railways self-suffi-
cient in the matter of rolling-stock and
other equipment and 1 am glad that it
has been possible for us to secure aﬁpre-
ciable results. The production at Chitta-
ranjan has already been increased and
will soon be reaching the equivalent of
200 average sized locomotives per year,
and, according to the scheme now ap-

roved, it will ultimately manufacture
goo locomotives per year. A scheme has
also been approved already to accelerate
the production of the Integral Coach
Factory at Perambur, which will enable
the target for the Factory to be achiev-
ed earlier than originally programmed.
We have also invited the private sector
to come forward and help the country
in reducing its imported material for the
Railways from abroad and the Railway
Equipment Committee has informed us
that they are in earnest to play tneir
part. The progress we have already made
towards self-sufficiency which is so vital,
not only to the sound economy of the
Railways, but also of the whole country,
will be clear from the fact that last year
this country produced 145 locomotives,
970 coaches and 10,689 wagons, against
63 locomotives, 791 coaches and 6,388
wagons only two years carlier. Deliveries
in the current year are expected to be
even better. The proportion of stores of
Indian manufacture purchased by the
Indian Railways to the total value of
stores purchases made also rose within
the same period of two 7yeatrs from about
70 per cent. to about 78 per cent. while
the percentage of stores imported direct
has fallen from 16'8 per cent to 10§
per cent.

The House will be interested to know
that the use of khadi on the Railways
is on the increase. Khadi was not being
used so far for uniforms, but this sum-
mer about 186,000 railway staff will re-
ceive uniforms made of khadi. It is ex-
pected that the Railways will purchase
next year over 1.3 million yards of khadi
valued at about Rs. 27 lakhs. The quan-
tity might have been more if it were
available.

We are adopting a constructive policy
in the matter of teaching Hindi. There
will hardly be anyone on the Railwavs
who would not want to learn Hindi. In
some places the staff have taken the ini-
tiative in conducting evening classes.
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Steps are under consideration for de-
partments generally to hold half hour
classes during working hours, which, 1
have no doubt, will be welcomed by the
workers. In every training school and the
Baroda Staff College, Hindi teachers
have been, or are being, appointed.

Words in common usage for stations,
offices etc., have heen translated into
very simple Hindi, retaining English
words if they have become popular, and
circulated to Railways as standard ex-
pressions for adoption.

Steps have been initiated to translate
the various railway codes, manuals,
forms, etc., into Hindi. As a first step,
selected composite forms in English and
Hindi are proposed to be put into use.

It was stated in my budget speech in
February, 1955 that the issues connected
with the fitting in of officers of the ex-
State Railways into service under the
Government of India had been examin-
ed, and that orders, which we hoped
would be acceptable to all the interests
concerned, were being issued. It is reg-
retted that, due to a variety of reasons,
the issue of the orders was delayed. I
am however glad to announce that it is
now possible to issue these orders. The
main decisions are that

(1) on a review of the ition,
some more officers will now fitted
into the Class I service with effect

service, will remain unchanged,

(2) the declared date for the pur-

se of calculating seniority, already
ged for each permanent officer of
the ex-State Railways initially ab-
sorbed in the Class 1 or Class Il
service, will remain unchanged;

(3) cach permanent gazetted offi-
cer of the ex-State Railways, who was
absorbed in the Class 1II service as a
result of the equation of posts, will
now be given the option to continue
to serve under the conditions previ-
ously laid down for such officer, or to
be permanently promoted to the Class
II service with effect from the date of
the Federal Financial Integration.
Temporary gazetted officers, who were
recruited with the expectation of per-
manent absorption in the
ranks, will be absorbed permanently
in the Class Il service against vacan-
cies as they occur, provided they are
considered suitable. Probationers rec-
ruited for appointment as tted
officers will similarly be absorbed
in the Class II service, subject to
the satisfactory conclusion of their
training.

23 FEBRUARY 1956

Ratlway Budgst 736

(4) a special quota of 16-2{3 per
cent. of the annual recruitment to the
Class I service will be reserved for the
promotion of the ex-State Railway
officers previously on a common cadre
but absorbed now in the Class II ser-
vice from lIst April 1950 or earlier
date. Each officer will be given a
chance to have his suitability assessed
by the U.P.S.C. and thereafter the
quota will lapse.

An ap&:reciablc number of gazetted
posts on Indian Railways have remained
temporary for a number of years in the
expectation that the number could later
be reduced. Work has, however, been
increasing continuously in complexity as
well as in intensity. There has also been
an inadequacy of leave reserve posts,
The situation has recently been reviewed
on the eve of the Second Five-Year
Plan, and an adequate gazetted cadre
for the present requirements, including
provision for leave and deputation re-
serve posts, is being sanctioned. This
will enable permanent recruitment to be
stepped up. It is planned to make good
the shortfall against the current sanc-
tioned strength within two years.

At the same time recruitment of tem-
porary officers is being made for all de-

artments which will have to bear the

runt of the Second Five-Year Plan. The
appointment of 120 temporary engineers
is at present in hand, and the recruit-
ment of another 150 engineers is being
planned. Full opportunities for promo-
tion are also being provided to staff in
service, and some of the shortage of offi-
cers is being met by the re-employment
of retired officers, who, by virtue of
their experience and their maturity, will
provide a desirable backbone to the
temporarily expanded cadres.

As envisaged last year, a planning or-
anisation has alrecady been set up in
Ehe office of the Railway Board as also
at the railway levels, an sts for plan-
ning and execution are being sanctioned
as required for each railway administra-
tion.

The necessity for imparting adequate
training to recruits to the various rail-
way services and arranging refresher
courses for employees in service is cons-
tantly in our mind. The existing training
institutions are inadequate and their ex-
pansion is necessary. It is, therefore, pro-
Eo-ed to make a provision in the Second

ive-Year Plan of 3 crores for the ini-
tial expenditure on these. In the mean-
time, a special officer in the office of the
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Railway Board has been appointed to re-
view the existing facilities, to plan for
the permanent expansion of the training
facilities to cater for the normal and
special requirements of Railways during
the Second Five-Year Plan and to ar-
range for setting up temporary centres
for training and refresher courses on
euch Railway, pending the completion of
the permanent arrangements. Refresher
<ourses for staff on an extended scale
have just been started on all Railways.
The number of employees requiring such
refresher courses is considerable. It is
proposed that everyone of these emp-
loyees should through a refresher
course within the next two years.

The problem of the recruitment of
technically trained personnel and the
technical training of candidates for ap-
pointment as artisans, as technical super-
visors and on other technical jobs, parti-
cularly in view of the requirements of
the Second Five-Year Plan, is of consi-
derable importance. Steps have already
been taken to increase the annual train-
ing capucity at Chittaranjan from 270 to
360, and at Perambur from 201 to 260
and further expansion is being planned.
It is proposed very soon to recruit can-
didates for training as artisans and as
technical supervisors for the workshops

that will be set up during the Second .

Five-Year Plan. An officer on special
duty has also recently been appointed to
set up training establishments for the
training of junior technical rsonnel
required for the execution of projects
during the Second Five-Year Plan.

As visualised by me last year a medi-
cal officer has been appointed in the
Railway Board's office to review the
existing medical arrangements on Rail-
ways and to plan for future expansion,

Under the scheme which I mentioned
two years ago, for providing accommo-
dation for railwaymen suffering from
tuberculosis, 220 beds have by now been
reserved for railway servants in certain
selected sanatoria all over the country,
and negotiations are at present proceed-
ing for the reservation of 75 beds more.
A scheme has also been sanctioned for
setting up chest clinics at the more im-
portant railway hospitals for early diag-
nosis and treatment of tuberculosis.

It is also proposed to attach to the
new hospitals at New Delhi and at
Bombay specialists in diseases of the eye,
<ar, nose and throat, the chest and teeth,
as well as fully equipped laboratories for
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pathological examination. A. proposal is
nlso under consideration for the associz-
tion of surgeons and physicians of repute
with Railway headquarters hospitals.

Maternity and child wellare centres,
which were being run at the cost of the
Staff Benefit Fund on the Railways,
have now been taken over by the Rail-
way Medical Department at an estimat-
ed cost to the Railway Revcnues of
about a lakh per year, in order to relieve
the Staff Benefit Fund of this item of
expenditure, and also to ensure the pro-
vision of adequate facilities at these cen-
{res.

A similar measure is the extension of
free medical treatment facilities in Rail-
way hospitals and dispensaries to certain

‘dependent relatives of employees.

In pursuance of the proposal which |
mentioned last year, the annual per capi-
ta contribution of one rupee to the Staff
Benefit Fund has been doubled dunng
the current financial year, so that the
contribution from Railway Revenues to
this Fund now amounts to about 20
lakhs. Simultaneously, the Fund has been
relieved of expenditure on the mainten-
ance of maternity and child welfare
centres and some expenditure on relief
of distress due to sickness in the family.
With the increased resources, Railwayvs
should be able to increase the tempo
of the assistance from this Fund. A pro-

al is under consideration for award-
ing about 1,000 scholarships varying
from 15 to 50 rupees per month in de-
serving cases to children of railway emp-
loyees drawing pay up to a specified
limit to assist them in the prosecution
of technical education.

The relations between the WNationa!
Federation of Indian Railwaymen and
the Railway Board throughout the year
have been cordial. The House is possibly
aware of the fact that, at a meeting that
was held between the Federation and
the Railway Board in July 1955, it was
possible within the short space of four
days to come to an agreement in respect
of three of the five terms of reference
to the ad hoc tribunal. Of the two re-
matning items, the one relating to the
distribution of posts in various grades
covers a wide fleld and is of great inter-
est to railwaymen, the other being a
comparatively minor one. It is our firm
conviction that differences of opinion
can best be resolved by discussions
across the table, and I trust that a meet-
ing for this purgose will soon be ar-
ranged between the Federation and the
Railway Board.
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The load of work and the responsibi-
Iity of railwaymen is increasing simul-
taneously with the complexity of the
problems which they have to deal with.
There will be a further increase in these
directions during the coming years. The
fact that a larger number of employees

at the lower levels of the Class 111 ser-’

vices now shoulder heavier responsibility
can be recognised by a redistribution of
posts in the lower grades so as to effect
an appreciable reduction in the posts in
the lowest grade with a corresponding
increase in the numbers in the higher
grades for categories like office clerks,
train clerks and others, and by appro-
priate adjustment in the case of station
masters. It is proposed to take goncrete
steps early in this direction. The exact
pattern that such redistribution should
follow needs detailed examination and
discussion betwcen the represcntatives of
the Federation and the Railway Board.

The question of participation of labour
in management has been exercising our
mind for some time now. All Railway
employees are servants of the State and
all are partners in this vast undertaking.
It is our earnest wish that all grades of
staff interest themselves in thinking of
improvements in all phases of our acti-
vity. Many may have constructive ideas,
and useful suggestions from them will
be welcome. 1 need hardly assurc them
that these suggestions will reccive consi-
deration and suitable rewards will be
given for thosc which are accepted. We
consider, however, that more positive
opportunities for  participation in the
management of this undertaking should
be provided for workmen in the lower
cadres. We have decided to take a few im-
portant steps in this direction. A scheme
will be drawn up to associate workers
in the management and the running of
the Railway workshops, and the Railway
Board will be asked to select two or
three workshops on Indian Railways to
give it a trial. A proposal is being con-
sidered for sending a team, including re-
presentatives of workers, to other count-
ries where such participation of workers
in management has been tried. The Fe-
deration will also be consulted in these
matters.

It has also been decided that workers
should be given greater power and res-
ponsibility in matters directly concerning
their welfare. There are already the Staff
Benefit Fund and Labour Advisory Com-
mittees and canteens managed by the
staff on a co-operative basis. The Rail-
way Board have now been directed to
increase the elected element in each of
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these Committees and to give them the
fullest possible fredeom to tawe deci-
sions. Further, a proposal of the Na-
tional Federation of Indian Railwaymen
fullest ible freedom to take deci-
plementing of programmes for the cons-
truction of houses is scheduled for dis-
cussion by them with the Railway Board
in the near future.

.1 think I shall be failing in my duty
if I do not briefly refer to the recent
disturbances in some parts of the coun-
try which have led to the infliction of
serious damage on the Railways. It is a
tragic thing for people wantonly to des-
troy the nation's property, in other words
their own property. It has been our ex-
perience thal, whenever any commotion
or disturbance of the peace takes place,
the Railways are choscn as the easiest
target of attack. In the recent distur-
bances as many as 40 coaches were des-
troyed due to mob violence. I want that
the conscience of the people should
wake up in rcgard to this very vital mat-
ter. There will alwzzs be some mischief-
mongers afoot to take advantage of par-
ticulur situations to indulge in all kinds
of anti-social activities, but the people in
general and our youth in particular
should sec that they are not allowed to
have their way.

I would also like to refer to the prob-
lem of misuse of the alarm chain appa-
ratus in regard to which 1 would solicit
the fullest public co-operation. During -
the calendar year 1955 there were over
40,000 cases of trains being stopped by
the pulling of alarm chains, the largest
number of cases being on the Northeast-
ern and Eastern Railways. While there
might have been justification in some
cases there was none in most of them,
and I trust that those who indulge in
this pastime would realise the injustice
they do to the hundreds of their fellow
travellers and the dislocation they cause
not only to their own trains but also
other connected train services.

I owe it to the Railway Board to thank
the Chairman and the other Members
sincerely for the way they have dis-
charged the heavy and most difficult res-
ponsibilities shouldcred by them. They
have shown great tact and ability in ad-
ministering the Railways, which has led’
to the solution of many thorny and dif-
ficult problems. They have now to direct
and guide the Railways in the successful
execution of the biggest Railway Prog-
rammes ever undertaken. This is a beavy
charge indeed. but I think they will
consider it as a great privilege and
opportunity to serve the country and the
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Railways in the changed conditions of
today. At the same time I feel that the
present set-up of the Board requires
strengthening and proposals towards
this end are under our consideration.
The former status of the post of Secre-
tary, Railway Boaid, has already been
restored.

I must also acknowledge the conspi-
cuous role of railwaymen as a whole in
helping to increase the efficiency of the
Railways in spite of many handicaps.
Drawbacks and short-comings could no
doubt be pointed out against railwaymen
and the Railways. The fact, however,
cannot be denied that Railway staff have
tried to discharge their duties in tune
with the spirit of the times and that they
have done very well indeed. They can-
not afford, however, to be complacent
because in the multifarious and compli-
cated nature of their work they might
err at any moment, and hence an at-
titude of vigilance and watchfulness on
their part is always essential.

In unit{ lies the real strength of rail-
waymen. It has pained me to see that the
trends in the field of Railway labour
have not been quite happy for some
time past. I am glad, however, that per-
sistent efforts have been made to main-
tain the old unity although they may not
have been fully successful. Still I be-
lieve that where there is a will there is a
way, and I would earnestly appeal to
them to put their house in order so that
they will be able to function in the best
interests of the Railways and the
workers.

The Second Five-Year ‘Plan is a big
and bold venture, and the Railways
have to play a significant role in the des-
tiny of the nation in this respect with
the cooperation of all, whether officials
or non-officials. Railwaymen should feel
proud of being partners in this venture
and thus make it a great success. Need-
less to add, they will have all the good
wishes of this House and of the whole
country.

MOTION ON ADDRESS BY THE
PRESIDENT—Contd.

Mr. Deputy-Speaker: The Lok Sabha
will now resume discussion on the mo-
tion of thanks to Address by the Pre-
sident. Out of the total of twenty hours
allotted to the pu , 15 hours and 51
minutes have so far been taken. This
leaves 4 hours and a few minutes. Dr.
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Sinha will now continue his speech. The
hon. Prime Minister will reply at 4.15
or according to his convenience.

The Prime Minister and Minister of

External Affairs (Shri Jawaharial
Nehru): I shall be here at that time or

.before that time,

Dr. S. N. Sinha (Saran East): So far as
the security and unity of India is con-
cerned, the uplifting of its masses and
the economic prosperity of its people
are the main factors. It is at the current
period precisely that we are adding
through our wisdom and hard work, the
brightest chapter in the annals of our
illustrious country. The President has
correctly appraised our brave overall
achievement. It is only a pity that our
friends on the other side of the Lok
Sabha are blind and ignorant of this
most fascinating and existing drama
which is played today on the stage of
Indian history. They prefer to remain
?o;:;p mandukas—f{rog of the well in the
ables.

Greater pity it is that they converted
the debate on the President’'s Address
into a second chapter of our States reor-
ganisation. The President had just men-
tioned it cursorily on the 20th paragraph
of his speech. 1, for myself, would not
attach any special importance to this
point but for a very particular reason
which is of some practical value. Tomor-
row the West Bengal Assembly is going
to debate the merger question between
West Bengal and Bihar.

The Communist Party of Bengal has
made a plan about it to torpedo this
merger by any means; not by any means
but precisely by violent means. Only a
few days ago their leader in Calcutta,
Jyoti Basu, has issued a circular to his
party members that: tomorrow when the
Assembly meets in Calcutta, at that time,
there should be pandemonium inside
the Assembly and outside there. should
be a demonstration, a big demonstration
and even force—I emphasise and repeat
this word ‘‘force” again—should be used
to see to it that the decision of the As-
sembly does not take place. Well, it is
a very serious matter. We have to fore-
stall their plan so that the ugly incidents
of Bombay are not repea in Cal-
cutta, Therefore, I will request the Home
Minister specially to see to it that in pub-
lic interest and in the interest of peace
and tranquillity also on human grounds,
strong ster are taken against the com-
munists of Calcutta today: tomorrow it
will be too late because if the incidents
once started, as it did in Bombay, it will
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be very difficult to stop them. And il
any ugly incidents take place tomorrow
in Calcutta, of course, it will be the
Communist Party which will have to be
blamed and which must be accused.
May be that the Government is comp-
iacent about it. But the public will never
forget or forgive such occasions when
the instigators instigate a thing and ugly
incidents happen as they did happen in
Bombay.

1 pM,

Now in this light the Lok Sabha
should re-read the statement of the com-
munist Members which they made from
the floor of the House. Well, an hon.
Member, Mukerjee, professor for misin-
terpretation, has very mischievously
tried to distort the statement of Dr.
Roy, our noble leader of very tall
stature, Professor Mukerjee says:

“The West Bengal Chief Minister
said that by reason of the qualit
of the Bengali brain or whatever it
was, the Bengalis could dominate
the Biharies."”

Well, I may say what actually Dr.
Roy said was quite different. It 18 just
the opposite. Dr. Roy in reply to that
says

“Those who think in terms of do-
mination, they are shallow in their
thinking., In human affairs it is qua-
lity and not the quantity which
counts.”

Further he says :

» “Those who consider in terms
of lesser numbers or more in num-
bers are still thinking in terms of
Bengalis and Biharis. It is a United
State. People will be divided
on political 1ssucs, not on the lan-
guage issue.”

This is what Dr. Roy has stated. They
are still thinking in terms of Biharis and
Bengalis. But tomorrow the political
issues will become important. People of
small stature should try to rise a little
higher to appreciate and hear the words
uttered by people of tall stature. What
has Bidhan Babu said? It has also been
<oncluded in one word.

“The merger will no doubt turn
the peoples’ mind from narrow pro-
vincial rivalries to their integration
and to the Indian unity.”

It is India’s unity which counts,
which is important. Every other consi-
deration is a minor issue,

And what is domination ? Only a neu-
rotic is afraid of domination by a
brother of another brother. To speak of
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the quality of brainy Bengali, what do
they mean by it? Do they mean Bankim
Chandra and Tagore or Aravindo? Let
me teil you that not only the Biharis
but the whole of India is very proud of
all those sons of Bengal who have con-
tributed  appreciably to the tuman
thought. It has been the privilege of
those people of India to sit at the feet
of those masters and to take the dust
of their feet.

Well, we are not worried about that
domination. What we are worried slight-
ly is about the perverse interpretation to
excite the masses and it is the Commu-
nist Party which has taken to it. I have
no time to go into the details of the pre-
sent pattern of the anti-national com-
munist party conspiracy. But I cannot
but remind the House about the activi-
ties of the Communist Party durlng the
Bombay riots. They have taken a very
leading part, a leading role in those riots.
The&made their prey also of some of
the Maharashtrians, who used to claim
at one time to be very good politicians.

The Minister of Defence Organisation
(Shri Tyagl): They still are.

Dr. 8. N, Sinha: 1 am very sorry
that Kaka is not here, But I know he is
a frustrated man. It is due to this frus-
tration that today he cannot open his
mouth without offending somebody or
other. During his last .. speech also he
went so [ar as to challenge the statement
of the Chief Minister of Bombay who
is the best administrator today in our
country. 1 would not have taken Kaka
seriously. But 1 would have to. His state-
ment hus done definite harm to the
country. On the 16th of last month he
made an outburst and on the 18th about
7,000 persons from Satara invaded the
city of Bombay. Some looted the houses
of particular communities. Not only that
but social standards were also lowered
to a great extent. Of course there was a
ﬁlan, as the Chief Minister of Bombay

as stated, to overthrow the Government
by violent means and the conspiracy was
going on for quite some time, The com-
munists thought that if they created
trouble for some days then the Centre
will yield to their demand. Kaka also
joined them and he said : perhaps an-
other three days and then we will have
what we want. I fail to understand how
the molestation of anybodg'. a poor per-
son in the street or robbing the poor
passengers at some stations or burning
of maternity homes is going to bring
Bomba{ to Maharashtra. I fail to under-
t

stand. It has no reasoning at all. Loot
one can forget. The money that Bom-
bay has lost, that also can forgotten,
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But the lowering of the social standards,
people will never forget. India will never
forget that. To put it very mildly this
question of Bombay, it is shameful. Of
course, it includes the statement which
was made during the time of the confla-
gration in Bombay. Kaka's statements
are mostly to be blamed for that. He
complains about the casualties. Let me
make it clear.

Mr. Deputy-S er: The hon. Mem-
ber will refer by the name which is
known to the House.

Dr. S. N, Sinha:
rclear.

Mr. Deputy-Speaker: There are many
Kakas.

Dr. S. N, Sinha: For us, in the Bom-
bay riots, therc was only one Kaka
whom we have lost and he has gone over
to the communist party camp now and
was with them also during the riots.
That is our great pity. We have lest our
dear Kaka that way. Yesterday many
Members complained—I think Mr. Ka-
math also complained—that there were
excesses in Bombay. [ would go to the
extent of saying that never was any up-
rising suppressed so mildly as it has
been done in Bombay.

Shri Kamath (Hoshangabad): Have
an enquiry.

Dr. S. N, Sinha: It was only the
brain and tact of the clever administra-
tor, who is the Chief Minister of that
Province which rose to the occasion and
handled the situation correctly and that
is why therc was peace and order, espe-
cially in Bombay, in a short time.

Bombay rightlr feels proud of many
things, and we all are very proud about
the high standard there in many fields,
but during those occasions they were
lowered. Judging the intensity of the
crisis, the minimum necessary force was
uscd on that occasion. We endorse every
word of what the Chief Minister of
Bombay has said about those riots there
and which have been published also in
this morning’s papers.

It is not a surprise that Shri Gadgil
made an alliance with our communist
friends. Frustration, counter-revolution
and reactionary forces go hand in hand
many times. The mistake of the Central
Government has been that they have
been vexz lenient on these occasions.
Shri Gadgil says “let Bombay go to
Maharashtra and I would give a blank

Let me make it
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cheque for safeguards”. Well, there will
that cheque be cashed? Will it be cashed
in a muflisi bank? What is the credit
that he commands? 1 do not think that
in Maharashtra itself he has any follower
left, after what he has done; at least not
in this Sabha any more. This Sabha used
to give him great respect and it used to
hear him with the greatest respect also.
But today he has lost everything. He
has no following anywhere. It is the same
way as saying that somé robber has
come to you and says that he will leave
your house in order if you just part
with your wealth, or some commuaists
coming to the Minister and saying, “you
part with Your power and then only the
public will be saved. Otherwise we will
kill the innocent peo‘?lc". Is there any
reasoning behind this?

Shri Kamath: None at all.

‘Dr.- 8. Na Sinha! It is amazing. Only
a perverse mind can think that way; not
u proper or a rcasonable mind.

There are not onlg Maharashtrians
and Gujaratis in Bombay. There are also
about five lakhs of Bhaiyas like oursel-
ves. We are called Bhaiyas in Bombay.
On behalf of those five lakhs, I can say
that we have also our say in the matter
of Bombay. It is not only the city of
Gujaratis or Maharashtrians but it is also
our city. We have also our claim., The
verdict that Bombay should be a central-
ly administered city has been given &y
our leaders and it has been endorsed by
everybody else in India and also to a
great extent by the Maharashtrians
themselves—it was also proposed by
them—and that verdict should remain
and must be acted upon, by the wisdom
and tolerance of the nation.

But the difficulty is that those gentle-
men are bewildered with our success.
They do not find any place in today's
set-up, and they do not know where they
stand. They are ‘going to be wiped out
from the political field altogether. The
next elections are coming and that will
show it very clearly and that is why they
are very much worried. In their bewild-
erment, they instigate people towards
rioting and robbing, and robbing not the
rich people but robbing the poor people
in Bombay. It is mostly the poor people
who have been robbed and the poor
women who have been molested in the
streets of Bombay. This is what they do
on behalf of the poor peaple! What face
have they to show here?
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Tomorrow, in Calcutta, if anything
bappens, the public will of course re-
taliate. If the Government sits idle, even
in that case, the people will have to come
out in protection against the members
of the comnunist party so that their
members do not tear poor people
into pieces. That is the stage to which
it is coming.

The strenﬁth which we are :oinf to
. show in tackling these internal problems
will strengthen also our position in the
international affairs. There, we have
done marvels. It is such a marvel that
also an ordinary man here understands
the communist party very well. For
myself—I] think, they have made me
famous on that account. These commu-
nist benches have done great honour to
me unnecessarily and I should not have
been the recipient! Now, their connec-
tion with Moscow is totally cut off. They
are not getting any money from there,
and theg are trying to find out some
money from the loot of Bombay. Our
foreign policy has achieved such an
amazing thing that the same masters
who used to rule them have sent me a
gold fountain-pen to kill them with! Is
it not wonderful? What amazing things
our foreign policy has achieved ? That 1s
our greatest achievement perhaps. It is a
miracle no doubt. The communists will
be liquidated by Moscow itself, and if
they persist in their endeavours, then we
are going to have our steel also from
the same source, and they, the commu-
nists, will have the consolation of getting
killed by the Soviet steel squadron. They
will have to stand before the firing squad
if they molest geople in the streets. No-
body and no Government can tolerate
their activities and their alliance with
the goondas and all the undesirable ele-
ments in any city or in any part of
India. It cannot be tolerated.

Of course, everything is not going on
according to our liking, as everybody
knows. We have not taken the Hima-
layas on our thumb or something like
that. Nobody can do it. Goa has not
come to us yet. In the Middle East, the
Baghdad Pact is not in our interest.
But that is not very important. The most
important thing is that we are not falling
prey to the provocation of anybody,
cither internal or external. Our line is
correct and that correct line is going to
take us very far.

This is the Buddhist year. This is the
2500th year after the Mahaparinirvana,
of the great engineer of the human soul.
The world around now is not of the
Buddhist pattern, applying Buddhist

2«8~-Lok Sabha
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logic. We find that in . today's world,
there is a very vicious chain, which is
going on, and it can be put in one sen-
tence. Peace lasts till atoms explode and
atoms explode till peace comes. That is
the chain. We have to see the problem
in the same way according to Bud-
dhist logic. As Shanti Deva has explain-
ed in the Budhicharyavatar, if there was
no misery in the world then there is no
necessity of the coming of Buddha to
this world. In the same way, if there was
no tragedy in the world, it there was no
bloodshed, if there was no communist
here in the Lok Sabha, I would not have
worried. So, according to the Buddhist
logic, in order to remove that misery,
in order to remove that bloodshed creat-
ed by the Indian communists, somebody
must come. These are the historical
forces which bring them forward.

Thus, in this Buddhist year, 2500th
year after the Mahaparinirvana of the
great Buddha, let us resolve, let all of
us resolve, and invite also our friends
from the Opposition, to realise the truth
and try our very best to stop the blood-
shed everywhere. Whether it is Bombay
or Calcutta or any village, no place
should have an ugly face, because, we
lose our face if anything ha s either
in Bombay or in Calcutta or in any cor-
ner of India. It is a shameful thing if any
bad thing happens. So, let us resolve in
this year that we would stop bloodshed
everywhere, wherever we can in the
world, and bring once more peace for
humanity as it was done in the time of
Asoka. The hopes of the world for peace
are today focussed on us. We are facing
these problems and certainly we are not

ing to disappoint the people. We are
gterrnined to play owr proper role in
the building of human destiny of today
and the wonderful dawn of tomorrow.

Shri Lakshmayya {Anantapur):
While supporting the motion of thanks
to the President, I would like to make a
few observations. This is an occasion
to take stock and make full assessment
of our achievements of past years and
discuss future policies. You are aware
that our country's foreign policy has been
acclaimed by all the world. We have
achieved a place—a place of prestige
which is more glorious than ever before.
Our policy has won the aﬁprecmnon of
all the nations in the world. The rolicy
which has been pursued is one of non-
alignment with any of the rowor blocs
and friendly relations with all the count-
mWheh nlheﬂtall‘zegzlthewoﬂdf has

anging on ance of power,
when there was a great tension, mutusl
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suspicion and fear, among nations
everywhere in the globe it is our coun-
try, though it is only a few years since
we achieved Independence, that pursued
the path of peace and non-violence and
could ease the world tension. The noble
traditions of truth and non-violence
have been declared by our great Rishis
and the same policy is being pursued
now as well as during our long strugge
for freedom. This policy has won the
admiration and appreciation * of the
whole world. When the whole world is
very much afraid of the newly invented,
modern weapons—like hydrogen bomb
and atom bomb—Ilest they may be used
if war breaks out all the nations would
look to our country with eagerness for
peace and guidance. Our noble and illus-
trious leader, the Prime Minister, has
dei:lared off a?.ld on that peace is the
only way for the progress and prosperity
of the countries of the worlcr.' On ac-
count of that accredited and noble po-
licy that we have been pursuing, I repeat
world tension has been eased to a great
extent and we have received the admi-
ration and praise of many nations of the
world. The Panch Shila contains the
noble principles enunciated by our old
Rishis; and particularly ‘Buddha’ and
several countries have recognised and
accepted those principles. Particularly
peaceful co-existence; non-aggression,
and non-interference with other country's
affairs. Our policy is to follow the path
of non-violence and create the area
of peace; establish and extend it as far as
possible and as much as we can. No
uestion of joining any power block.
erefore, in the sphere of foreign
affairs, our country has been—though in
the beginning her policy was suspected
and abused and attributed as one of
cowards—successful throughout. It is no
exaggeration to say that our policy gain-
ed ground slowly and was able to evoke
the appreciation and admiration of seve-
ral nations of the world. Like ‘Asoka’
the great in the past, our Prime Minis-
ter carries the message of peace to the
edges of this wide world. Coming to do-
mestic affairs, we have the Five Year
Plans. The period of first Plan has
comeh to an lens and th;usecond Planri is
on the anvil. Very rightly, to iority
has been given to food and a%n}::ti}lomrc
and also to irrigation projects in the first
Plan. An enormous amount of Rs. 2,800
crores has been spent in the first Five
Year Plan and major projects are under
construction. In the long run these
jects would provide irrigational facilities
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to irrigate the barren and arid lands. It
goes to the credit of our Government that
they were able to solve the food problem
in a short time. No independent country
could go with a begging bowl to other
nations for food. So it was disgraceful
and ' humiliating for an agncultural
country like India to depend upon other
nations for food and clothing. Now hav-
ing solved it we can proudly say that
not only will we not go to any other
nation for food, but we will in a-
position to export food grains to other
countries. India would be the granary of
the whole world when all the major and
minor projects are completed and
when we w foodgrains in consider-
able quantities in the lands under these
projects. In the first Five Year Plan,
the emphasis was not so much on in-
dustries. Even then, some industries have
produced  very good results like the
Chittaranjan workshop and Sindhri fac-
tory. Very rightly, in the second Five
Year Plan, emphasis has been laid on
basic and heavy industries and produc-
tion of machinery. But, that does not
mean that they have nat given any im-
portance to food, irrigation, electricity
and other necessities. The most impor-
tant problem with which our country
is confronted today is the unemploy-
ment problem. To solve this unemploy-
ment problem, various measures gnave
been contemplated. Cottage and village
industries would be started in the rural
areas. Rural banks will also be estab-
lished to give credit facilities to the agri-
culturists and other measures will be
taken to step up the tempo of home
production. %hc establishment of a so-
cialist pattern of society has been ac-
cepted as the goal. As a first step to-
wards that direction the Imperial Bank
has been converted into the State Bank
and a number of rural banks are being
established. That is really an encourag-
ing thing.

I will now come to the question of
the reorganisation of the States. [ must
say that unfortunately a number of un-
happy and most ugly incidents have
taken place,—of course, not in Andhra
and Rayalaseema but in Bombay, Orissa
and other places. I must say that the
Government and also the people must
admit the integrity, honesty and ability
of the Members of the Commission.
There is no doubt that they are eminent
judges and they have produced a histo-
ric document. Naturally, there may be
some misgivings in their proposals., To
err is human; but that does not mean
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that the Government should interfere
with every proposal of the Commission
and change it as please under
some pressure or other. I would submit to
the Government that unless there are ex-
traordinary reasons, the recommenda-
tions of the States Reorganisation Com-
mission should not be interfered with.
Unfortunately, at the time of the debate
on the S.R.C. Report, I could not get
chance to speak in the Parliament and
express my opinion. - I would like to
say a few words now in this connection.
Though the solidarity and unity of the
country should remain as the supreme
aim, we have to give some importance
to linguistic question. Evergcpicture has
two sides; the dark side being on ac-
count of this linguism many disturban-
ces and ugly incidents have taken place
no doubt in some places. This should not
stand in the way of unrltmcnung it. In
regard to Bellary, I could not submit my
view point at the time of the discussion
of the S.R.C. Report. Bellary is the pre-
mier town of ayalaseema. It is the
headquarter of the regional offices for
the whole of Rayalaseema. It has all
connections—economic, social historical
with Rayalaseema districts. The Tunga-
bhadra project which is the life line of
Rayalaseema, and Bellary, which is the
crown of this area have been given
away by the S.R.C. to Andhra te.
They have recommended that it should
be merged with the Andhra State. They
have given duc weight and importance
to the previous decisions and they have
come to the conclusion that it should
be merged with the Andbhra State in
the interests of Rayalaseema. As you
know, Ra%ghlauema is subject to periodic
famines. Though our lands are fertile
and agriculturists are hard-working and
pains-taking, our agriculture is a gamble
with rain. We have to depend upon the
monsoon which always fails and very
rarely favours. Therefore, we badly need
jrrigation facilities. Tungabhadra is the
only major river we have got. After con-
siderable agitation for 40 yecars, we got
that project only for the salvation of
poor Rayalaseema. But, unfortunately, it
was recommended to be given away to
the Mysore State along with Bellary by
Justice Misra.

Throughout, we have had to put up
a fight with the people of Mysore, for a
period of forty years who stood in the
way of the inauguration and construc-
tion of this project. In fact, it could not
materialise for a long time. It is an irony
of fate that on its completion, it should
be given away to the Mysore State on
the report of Justice Misra, who took
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only language factor into consideration.
Really, it is a misfortune of the Rayala-
seema people that this rice bowl of
Tungabhadra Project was snatched
away from them, on the report of Misra.
Like the Gods of the Trinity, Brahma,
Vishnu and Maheshwara, the S.R.C.
have come to our rescue and our salva-
tion. This rice bowl, which is very
necessary for the famished people of
the Rayalaseema, is given back to Raya-
laseema. We feel, we are very lucky.
This decision is fair, just and sound. I
request this should not be interfered
with Raichur, one of the districts of
Hyderabad, has been recommended to
be merged with the Kannada State. We
have no objection. Let them have full
control over the northern canal of the
project. With regard to the canal, in the
south the high level canal as it is called,
the Rayalaseema people, that is, the
Andhra State should have full control,
so that the little water that we could get
from the Tungabhadra project could be
rationed between the three districts of
Anantapur, Cuddapah and Kurnool, and
even Chittoor if there is surplus water.
Though rationing and control on food
and clothing have been abolished lon

ago in the country it is our bad lucg
that we have to ration this water of the
high level of canal of the Tungabhadra
Project among the three districts just for
the purpose of drinking water in several
villages in my district, where le are
cryl.ng for water, and for dry cultivation
in other places. That is why I appeal to
the Government that the ngabhadra
project area should be merged with the
Andhra State,

[PANDIT THAKUR DAs BHAROAVA iIn the
Chair]

Bellary town is a predominantly a
Telugu area. Being a premier town in
the Rayalaseema, the S.R.C. has recom-
mended its merger with Andhra. It can-
not be mer with Mysore. My hon.
friend Shri T. Subrahmanyam says that
the J.V.P. report and so many other
reports are in their favour, for the mer-

r of Bellary with the Mysore State.
fteis also said that a decision was taken
by Parliament in favour of this merger
and this should not be changed now on
the proposal of S.R.C. My hon friend is
a very good advocate. He pleaded vervy
ably and efficiently in favour of the mer-
ger of the Tungabhadra project area and
Bellary with the Kannada State on the
ground that finality was reached. deci-
sion taken by Parliament and also in-
cluded in Mysore two years ago and it
should not be reopened. I may submit
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[Shri Lakshmayya])

one thing. For instance, a suit has been
decided in favour of A. Then, it goes
in appeal and the appeal is dismissed.
Then it goes to the Supreme Court.
There also, it is decided in favour of A.
On account of some question of law or
some other point, it is referred to a Full
Bench of the Supreme Court. Considering
all the points, factual and legal, they
decide in favour of B. Can we then say
that the lower court decided in favour
of A, that the High Court has also de-
cided in favour of A and in the Supreme
Court also one single Judge has confirm-
ed the decision? Now, that the Full
Bench has decided in some other way,
does it mean that the decision is not
valid? And it should not be reopened?
The S.R.C. consisting of three eminent
people, with all their efficiency, honesty
and integrity, having considered all mat-
ters, not only linguistic, but other factors
like economic well being and administra-
tive convenience have decided that Bel-
lary and Hospet with Tungabhadra dam
site should be merged with Andhra.
What is the good of saying that previ-
ously Parliament has decided like that
and our Prime Minister has stated like
this. At that time the only question was
language. Now, it is not so. Several other
factors have been taken into considera-
tion. On the ground of administrative
convenience and on account of econo-
mic links with Rayalaseema, Bellary
has been recommended to be merged
with Andhra. I appeal to the House and
the Government once again that the
Tungabhadra project which is our rice
bowl should not be snatched away from
us and that Bellary, our premier town
should necessarily be merged with the
Andhra State. 1 submit that the S.R.C.
proposals in regard to Bellary should not
be tampcred with under any circumstan-
ces. It is an unanimous proposal and it
should be implemented in toto in the
interests of the famished people of Ra-
yalaseema as well as the people of Bel-
lary town and Taluk.

Coming to the Second Five Year Plan
I may repcat the most difficult problem
faced with is that of unemployment.
This problem could be solved by provid-
ing more work to the unemployed edu-
cated people as well as the uneducated
people, particularly poor villagers, More
importance should be given to the vil-
lagers. The people in the villages are liv-
ing in dirty, filthy, mud houses. They
are living in those houses which are fit
only for cattle. They are not at all fit
for human habitation. No provision has
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been made in the Second Five Year
Pian for the construction of houses in
the villages. Adequate provision should be
made for this and every encouragement
and financial help should be given to the
villagers. India 13 a land of villages. It
is only if our villages are developed we
could rebuild India—India of our
dreams and we would have Rama ‘Rajya
which the Father of the Nation has.
thought of. We can only achieve that by
improving the villages, and the condi-
tions of the poor agnculturists and work-
ers in the villages. Let our second plan
aim at it and let all the political parties
cooperate in working at it. Our country
will grow in plenty and prosperity in a
short time and become glorious in the
world, With these words, I support the
motion of Thanks.

Shri A. K. Gopalan (Cannanore): 1
wanted to say somecthing to Dr. S. N.
Sinha because he has given us some ad-
vice. As he is not here. I do not deal
with that.

Like other hon. Members, I shall also
deal with the most important question,
the reorganisation of States. It is-impor-
tant not only because some things have
happened in this country, but also be-
cause we have to understand the causes
that led to these unforunate things and
the remedy. The President in his Ad-
dress has said :

“Recent events in some parts of
India have caused me great distress,
as they must have pained all of you
also. In our legitimate love of lan-

ages some of us have forgotten
or the moment that this great land
is our common heritage and com-
mon motherland.”

He has also said on page 6, that our
capacity to progress depends on our

“devotion to the basic ideals and
principles which were laid down for
us by the Father of the Nation.”

What 1 have to say is this. As far as
the first portion is concerned, I do not
think that it is because we have forgot-
ten for the moment our common herit-
age and our common motherland that
these difficulties have arisen.

It is the reverse. Nobody has forgot-
ten the over-all unity of the country, or
our common heritage or our common
motherland. What is forgotten is some-
thing else, and I shall try 10 show what
it is that has been forgotten.

We have forgotten today that in the
broad stream of what we call Indimn
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<ulture and civilisation we have got va-
rious cultures, various ways of life, va-
rious languages and ways of thought.
Not only have we forgotten this, but in
the question of merger what we have
-done is the opposite of it.

There are certain basic ideals and
rinciples that have been laid down as
ar as the reorganisation of States is
-concerned, 1 have already said before
when I was speaking on the S.R.C. Re-
port, and I want to point out even now
-mphatically that these principles have
been forgotten,

The first principle is that the redistri-
bution of the provinces on a linguistic
‘basis is necessary if provincial lan 3
are to grow to their full height.‘u'ﬁis
is a very important principle which we
have forgotten.

The second principle that we have
forgotten is the principle laid down by
the Congress that the main considera-
tion must necessarily be the wishes of
the people and the linguistic unity of
the area concerned.

The next principle that we have for-
gotten is that the mere fact that the peo-
ple living in a particular area feel that
they are a unit and desire to develop
‘their culture is an important considera-
tion, even though there may be no suffi-
cient historical or cultural justification
for their demand.

The next consideration, though not
of the same importance, is administra-
tive convenience which should include
the geographic ition, the economic
resources and the financial stability of
the area concerned.

The first principle 1 mentioned had
been laid down by the Congress as early
as 1905 and repeated from time to time
afterwards till 1947. In order to make
-out that linguistic redistribution of the
provinces is incorrect, it is now said that
it hinders the unity of India. The unity
of India is strengthened by developing
mutual and fraternal bonds between the
various groups. It is nchievedolz serving
the material and cultural ne of the
various groups and by showing them that
there is a bright future before them. If
that had been done, the present difficul-
ties would not have arisen.

Then, T come to the principle of de-
mocracy. I want te know if it is the
desire of the people of Bengal and Bihar
to merge.
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. Dr. S. N. Simka (Saran East): Yes,
it is.

Shri A. K. ¢ If the majority
of the people m and Bengal want
it.

Dr. S. N. Sinha: Yes.

Shri A. K. Gopalan: He may say
“yes”, but in order to be convineeﬁ. we
must have some facts, The ple does
not mean only the Chief Ministers and
their friends and some others. The peo-
ple means something else.

Dr. S. N. Sinha: That is only an ex-
pression.

Shri A. K. Gopalan: If the majority
of the people want.

Dr. S§. N. Sinha:
chosen representatives.

Shri A. K. Gopalan: My friend has
come now to interrupt me. I ask him
not to do it

If it is the desire of the people, whe-
ther I say or the great Doctor says, no-
body can stop it, because the desire,
good or bad, of the majority of the peo-
ple of Bihar and Bengal, whoever may
oppose it will be achieved.

They are duly

I say the demand must come from
the people. Nobody should force the
idea of a merger on the people not only
gg ?lihar and Bengal, but also of the

uth,

As far as this question of Dakshina
Pradesh is concerned, Kerala is now put
to trouble. Tamil Nad says it does not
want it. Then it is carried to Karnataka,
It also says it does not want it. Now
with which part of the country it is to be
merged is not known. Even now, accord-
ing to today’s papers, talks are going on
‘fiorhthe formation of a Dakshina Pra-

esh.

Let the idea come from the people.
If the Government finds that there is a
strong move on the part of the people
of Tamil Nad, Kerala and Karnataka
for merger, then certainly nobody can
oppose it.

In the present case, democratic prin-
ciples have been thrown to the winds.
After Parliament has discussed the Re-
port and after Government has taken a
decision, it is wrong to bring forward
a proposal like merger. It is because
these principles have n forgotten that
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troubles have come now. Otherwise, cer-
tainly the redistribution of provinces on
a linguistic basis would have been ac-
cepted by all.

From 1947 the Congress moved away
from what it had said before. It slowly
progressed. If the Congress thought that
the principles which it had enunciated
before for the redistribution of the pro-
vinces were wrong, it was the duty of
the Congress as an organisation and as
the ruling party to put it before the
people. Up to 1947 there was unity
among Congressmen on the basis of the
principles that had been enunciated, but
when after 1947 the Dhar Commission
came, it was said that tanguage was not
the main consideration, and redistribu-
tion must not be only on that basis.
After that also the question was not
taken up and in the country, even
among the ruling party, there were men
who formed themselves into an organi-
sation called the Unity Platform which
said that there should be no reorganisa-
tion on a linguistic basis, that there
should be no reorganisation of States at
all for some time to come, that it must
be postponed.

There were others who said that there
must be redistribution of States on a lin-
guistic basis. If the Congress wanted to
go back on their past declarations, then
they should have done s0 on a democra-
tic basis. But they did not do any pro-
paganda on that basis. They did not try
to convince their own ranks, as well as
the other sections in the country that in
the conditions existing in the country
the redistribution of States on a linguis-
tic basis would be harmful and injurious
to the country. It was the duty of the
Congress to have carried on such a pro-
paganda and convince the people that
thou&h the Congress had always stood
for the redistribution of States on a lin-
guistic basis, yet now they could not
agree to it in the interest of the country.

ey did not do anything of that sort.
Even at the time of the Dar Commis-
sion, it was said that lan%uage was the
main consideration. But when the Cong-
ress went back on it, they did not ex-
plain to the people why there was a de-
parture from their previous stend.

Even in the terms bf reference to the
States Reorganisation Commission, we
find that language was the main consi-
deration for the redistribution of States.
Though the SRC have not stated that in
s0 many wonds, yet when we persue their
report, we find that the decisions taken
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by them are more or less on the basis
of language, with some slight changes
here and there.

But after the discussion that we have
had on the SRC report, we find that
the question is not one of formation of
linguistic States, but one of the forma-
tion of bilingual and multilingual States;
and even the question of the merger of
the States is in the offing. 1 would like
to point out that the main reasons—for
the big calamities that we have had in
our country is only this, namely that the
principles which had been laid down by
the Congress have been forgotten by
them now; and conveniently, it is stated
that the formation of linguistic States
will be against the unity of the country
and the common heritage of a common
motherland.

So far as the merger proposals are
concerned, we do not know how far
they have developed. In the President's
Address, nothing is said about. But we
find from the papers that even now there
are proposals for such merger, and
Government want to see that at least in
respect of some of the States which
agree, the merger proposal should be
put through.

My hon. friend Dr. S. N. Sinha has
referred to what has happened in Bom-
bay, and in that connection, he has said
something about us. I am not going to
ﬁi\re any statement such as the one he

as given.

Dr. 8. N. Sinha: Because you do not
know the affairs of Bombay.

Shri A. K. Gopalan: 1 am more res-
ponsible than my hon. friend.

Dr. S. N. Sinha: I challenge his state-
ment that he is more responsible than I.

Shri A. K. Gopalan: I had been to
Bombay myself, and that is why
say......

Dr. 8. N. Sinba: He is most irres-
ponsible.

Shri A. K. Gopalan : [ say, I am more
responsible than my hon. friend.

Mr. Chairman: Unfortunately, the
responsibility of one Member cannot be
weighed against that of the other. Both
are responsible Members. At the same
time, it is certainly deprecatory for am
hon. Member to hear from another hon.
Member that he is less responsible. Al
the same, a Member has the rigat to sa
that he is the most responsible, of
the Members. He can say that about
himself. But to say that another Mem-
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ber is not responsible is not right. I
would request the hon. Member not to
use Janguage which deprecates or offends
any other hon. Member.

Shri A. K. Gopalan: I said, more res-
ponsible, in this sense.

Let me explain it. I went to Bombay. 1
interviewed certain persons there; 1 in-
terviewed the Chief Minister of Bom-
bay: I interviewed also the Governor of
Bombay.

Dr. S. N. Sioba: So did I

Shri A. K. Gc:hpﬂnz I met Congress
leaders and also the leaders of other po-
litical parties. I had been to those places
where these incidents had happened.
And I am saying here only what I have
heard and what I have seen. That is
why 1 say what my hon. friend said was
hearsay, whereas what I say....

Dr. S, N. Sinha: It is not hearsay..

I have also been there,

Mr. Chairman: Let there be no dis-
ute on a point which is not very much
important. Both hon. Members have
said that they were not there during
those riots, and they are saying only
what thcy have heard and what they
have seen subsequently. So, so far as
the content of hearsay is concerned, it
is equally good or equally bad in both
cases.

But s0 far as the question of responsi-
bility is concerned, the hon. Members
has been pleased to explain that he did
not mean any offence at all. So, none
should be taken.

Shri A. K. Gopalan: I do not want to
offend anybody. In the speech of m
hon. friend, there were certain w
and sentences which offended me, but I
did not interrupt him. But if my hon.
friend feels that there have been certain
words in my speech which have offend-
ed him, then I am prepared to withdraw
them. 1 did not want to say anything
which offends my hon. friend. If my
hon. friend feels that I have offended
him, then that shows that there is some-
thing. I would bow to his desire, and
withdraw the offensive words, if any.

Dr. 8. N. Sinha: Thank you.

Mr. Chalrman: Order, order. Let the
hon. Member proceed.

Shri A. K. Gopalan: I want to place
before the Lok Sabha a real account of
what has happened in Bombay. I would
like to place on the Table of the Lok
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Sabha a report that was sent to the
Prime Minister by Dr. Vasant Randave,
who is not a communist, but is a Cong-
ressman who had taken part in the
Congress activities in 1930, in 1942 and
s0 on, and who has organised a Red
Cross organisation to help even in the
present movement. In his report, he has
given certain facts and figures. I want
that an enquiry should be made by Gov-
ernment as to whether those facts and
figures are correct. If those facts and
figures are wrong, then it is the duty of
Government to say that are wrong,
because what has halzren in Bombay
is certainly a very sad thing.

When such a sad thing has happened,
it is the duty of Government to say how
it happened, and what were the causes
for it and so on. I was told by a res-

sible newspaperman that when these
incidents were haﬂ:ening. foreign fpmu
correspondents and others were freely
wandering along the roadside and taking
photographs and some of those photo-
graphs have been published also, along
with their report. We want to know
whether those reports are correct or not.
It is said by the pressmen that those
report had been given just to shame
our country. When we find that sqch
permission had been given to the foreign
reporters, and we find also an eminent
doctor of that place giving a report like
this, then certainly it is for Government
to come forward and say whether those
facts are correct or not. These are the
things that ] have seen, and these are
the things that 1 have heard. Dr. Ran-
dave has given certain facts and figures
in his report, and he says that he is
ready to prove them also.

Dr. 8. N, Sinha: But you are not cor-
rect In regard to the statement about
foreign reporters.

Mr. Chairman: Order, order. The
hon. Member has given facts as he un-
derstands them. If he is going to be in-
terrupted like this every ute, then
there will be no good argument at all.

Shri A. K. t When I saw the
Chief Minister of Bombay, I told him
that there must be an enquiry in the
matter, and I had also told him that
there are certain facts which have been
put forth before Government.

1 do not say that they are correct or
that they are not ﬁzrregtey But there m
persons who say that t are prepa
to porve them and corroborate what
they are saying.
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Now, what was the background to
what happened in Bombay? It is said in
the report of Dr. Randave, the SRC re-
port was published on 10th October
1955. A week before the SRC report
was actually published, the whole city
was thrown into an atmosphere of un-
holy suspense. Armed police patrols in
batches of six or more started parading
in the streets of Bombay. The number
of those armed policemen was so plenti-
ful that one could not walk even half a
furlong without encountering a batch of
these rifle men in blue.

When | was in Bombay, I went and
saw some of the looted Gujarati shops.
1 enquired of them how their shops had
been looted, and 1 took also statements
from them. Some of the Gujarati mer-
chants told me that they had insured
their shops sometime in October or No-
vember. 1 also learnt that there was a
note from the Chamber of Commerce
to the effect that the merchants thought
it better to insure their shops against
rioting and looting. 1 asked them why
they had insured. They said, that there
was a rumour that there would be riot-
ing and looting when the SRC report
was published. I could not see all those
merchants. But those that I saw told me
that they had insured sometime in Octo-
ber or November. There were policemen
patrolling on the roadside. Merchants
were ready with insurance because they
knew that when the SRC Report is pub-
lished there will be looting and rioting.
So, against looting and rioting they had
insured themselves. I do not want to go
into details about it because I have no
time. But, I know how much of insu-
rance business was done in October,
November and December; I have got re-
ports about it.

2 P.M.

As far as the people were concerned,
there were speeches both for and against
Samyukt Maharashtra, I do not want to
go into the details of those speeches. It
was said that there were provocative
speeches by both the parties. On the one
side people thought that the decision of
the &vemment will be against Samyukt
Maharashtra with Bombay. The geople
understood it in that spirit. They had to
understand so because everything was
ready; the police was ready and the
merchants, on their part had also insur-
ed themselves against looting and riot
ing. I do not want to say who created
that atmoaphere but the atmosphere was
there. As far as the policemen were
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concerned, they were ready to stop
something and naturall pec:gle thought
that the decision of the overnment
will be against them. This was anticipat-
ed and there was provocation. What I
say is there was very much provocation
and the rumours in the papers also pro-
voked them. What happened on the 16th
November?

Mr. Chairman: Was this insurance a
provocation?

Shri A. K. Gopalan: There was the
rumour that there might be rioting and
looting and the insurance was against
rioting and looting. It was rumoured
that when the SRC Report came in De-
cember or January there might be loot-
ing and rioting. If the merchants had in-
sured one or two years before, that
would be a different matter. I do not
say that insurance by itself meant provo-
cation. But the rumour created in the
mind of the ple an idea that some-
thing was going to happen. So, they
wanted to save their property and save
other things.

Shri Tyagl: What the hon. Member
perhaps means to say is that all this riot-
ing was premeditated.

Shri A. K. Gopalan: [ do not say
anything like that. 1 want you to de-
cide about it. 1 give certain facts. From
the facts I want you to judge what the
thing is. I cannot, from this fact alone,
say that it was premeditated. I say, these
are the facts and from these facts 1
understand something and I want my
hon. friend, the Minister of Defence Or-
ganisation to understand things.

On the 16th of January, 1956, the
first day of the present disturbances,
there was no rioting, no arson, no stone-
throwing but the Police opened fire on
a crowd in Central Bombay resulting in
the death of Gokhale, a young student
who was supporting his family and
studying in the Matric class. Rukmini
Bai Salvi, along with her son standing
on the steps of her residence also re-
ceived a bullet wound in the firing. On
the next day a man died, who was sit-
ting in a cot and chewing tobacco. He
fell down by a bullet wound and when
he fell down he had tobacco in one hand
and chunam in the other. Another man
who was sitting with him was seriously
injured.

Mr. Chalmma: The hon. Member
has already taken about 25 minutes,
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Shri A, K. t There are other
-cases; I will briefly mention them. A
poor working class family....

Mr. Chairman: My submission for the
-consideration of the hon. Member is
this. He is reading from a certain book.
There are certain things mentioned in
that book. He himself is not responsible
for that.

Shri A. K. Go
ing those cases where I have gone and

verified.

Mr. Chairman: Verification .is differ-
ent from actually seeing. The hon,
Member himself admitted that he was
saying what the doctor said. Such verifi-
cation is not very material; it is only
hearsay. There are only four or five mi-
nutes left for the hon. Member. He may
bring out more important points rather
than read something from the book. The
book cun be read by every person. I
would rather request him to utilise his
time in building up his arguments.

Shri A, K. ¢ 1 shall place the
book on the Table, Sir. I shall not read
it. 1 only wanted to say that there are
certain things said in this. I have also
verified some of them. I have gone to
"the places; 1 have seen those persons
and visited their houses, There were
persons who were in their sh and
who never went outside and m were
shot down. These are the cases that have
been brought out here. There was a
~school and hardly three hundred yards
behind it there was a small house. Bul-
lets came and a father and child were
sitting in front of the house. A child
of 9 years was shot. Whether it is hear-
say or not, what I want to say is this.
According to Government itself 75 peo-
ple have died. According to Govemn-
ment itself—as given in this book—no

liceman had been killed; no officer had

n killed. The wounded among the
pp]ice are only 18—that is, minor inju-
ries. So, in a week's scuffie like this,
where there was rioting and looting,
only 75 people, according to Govern-
ment, were shot dead and 600 or 700
seriously wounded, whereas on the other
side, there was not a single death and
there were only 18 minor injuries and
there were some 100 people who were go-
ing to the hospital and getting some treat-
ment. 1 want to say it is the responsibi-
lity of the Government. If the State
- Government did not discharge that res.
ponsibility, it should be the respomibi-
lity of the Centre. When such a big thing
has ha ed and when there are per-
sons who are ready to come and say !
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We have not only heard but we have
seen these things,—it is the responsibility
of the Central Government to sec that
there is an enquiry because the enquiry
will show what happened and how it
happened and who were responsible
for this. 1 do not say it was shooting;
it was massacre; it was nothing but a
massacre; because, if an enquiry is made
you will find out that seve persons
who never went out, who were inside
their houses, who had nothing to do with
the movement were shot. Among them
there were 14 or 15 persons who were
below the age of 25, boys between 20
and 25; an old woman above 60 was
also involved. On the basis of this, there
should be an enquiry; not only to un-
derstand the thing but also to know how
these things happened.

As far as molestation of women is
concerned, 1 met the Speaker of the
Bombay Assembly and he told me that
because there was news in the papers
that women were molested, his wife and
a lady doctor went round the areas con-
cerned and they got no report from any-
body about molestation of women,

An Hon, Member : Can he assure us
that there was no molestation?

Shri C. R. Narasimhan (Krishnagiri):
My intention is not to interrupt the
speaker. But, 1 want to know authori-
tatively from you as to whether in this
discussion we can go through all the in-
cidents of law and order that happened
in Bombay city. Is it within the purview
of this discussion to raise those things?
Can we go into the details of these mat-
ters which are really within the purview
of the State Government?

Shri A. K. s Here, it is said
in the President's Address :—

“Recent events in some parts of
India have caused me great distress,
as they must have pained all of
you also.”

On the basis of this, I want to say
what is the matter.

Mr. Chairman: The House has been
discussing for some days what happened
in Bombay and many hon. Members
have given expression to their know-
ledge and even to hearsay and, perhaps,
some of them were present there. At t
same time, when the Address is here
and when we are discunti&gu the general
xuution of what 15 em ed in the

ddress and saying that some things
have appeared and other things have not
appeared in it and when some hon.
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Members are pressing for an enquiry, it
is perfectly right for the hon. Member
to give some examples. After some ex-
amples had been given, I myself said
that there is no point in giving very
many instances. It is perfectly compe-
tent for the hon. Member to suggest
what steps should be taken, the grounds
that led to the thing, and that there
should be a committee of enquiry. This
has been argued by several other hon.
Members also. I do not think I can ob-
ject to the hon. Member suggesting that
there should be an enquiry and that the
Address has not considered these points
that there was indiscriminate firing and
slaughter etc. This is what the hon.
Member is suggesting. Other hon. Mem-
bers may not agree with that; that is a
different matter. But, at the same time,
the hon, Member cannot be debarred
from expressing his point of view or
suggesting any course of action which
he thinks proper.

Shri C. R. Narasimhan: I did not
want to obstruct or prevent the hon.
Member from speaking, but 1 only
wanted to know the authoritative posi-
tion in this respect.

_ Shri A. K. Gopalan: As far as riot-
ing was concerned......

Mr. Chalrman: I am very sorry to
say that the hon. Member has already

ken more. than half an hour and so I
will request him to finish within one
or two minutes.

Shri A. K. Gopalan: I request you
to give me some more time as it is the
fag end of the debate and I want to

lace certain things before the Lok
abha—things which I have not only
hel?rd but which I have also seen my-
self.

. Mr. Chairman: 1 do not doubt the
importance of those things; I do not
doubt the right of the hon. Member to

lace all those things before the Lok

abha. At the same time I am in a diffi-
cult position because I have a very large
number of speakers on my list whom
I wish to accommodate so that everyone
may get a chance. I think it is desirable
to accommodate as many Members as
can be accommodated and I have al-
ready allowed more than half an hour
to the hon. Member. He will excuse me
if T ask him to finish very soon.

Shri A. K. Gopalan: I do not wish
to continue with my speech as there is

23 FEBRUARY 1936

by the President 766:

no time and it is unfortunate that 1 have
not been able to speak before.

In conclusion what I wish to say is
that an inquiry should be made into this
question of the happenings at Bombay.
Secondly, regarding the merger propo-
sals, I wish to say that without the de-
sire and wish of the people if any ac-
tion is taken by the Government, which
goes against the decision of the Govern~
ment itself, certainly trouble will be:
created and it is the responsibility of
the Government to see in the situation
today that as far as the SRC Report and'
the reorganisation of States are.concern-
ed, the Government takes a decision on
the basis of certain principles. And
wherever there are difficulties or differ-
ences of opinion, let the Government
along with the other parties in the coun-
try and the people, try to decide it.
Unless that is done, I think more trouble
will take place and I do not know what
will be the position in many parts of the:
country where, in the reorganisation of
the States, merger or something else
is decided upon. Because I have no
time I am unable to explain the other
things, which I hope I will be able to
explain afterwards ‘when the discussion’
of the States Reorganisation Bill comes
up here.

I have stated that there should be an:
inquiry into what has happened in
Bombay. If there is no inquiry, that
means that what has happened in Bom-
bay may also take place somewhere else:
and is not good for the future of our
country. Let the country know who are:
responsible for these happenings in-
Bombay. 1 again urg: that an imme-
diate inquiry must instituted. This
is all what I have to say now.

Sardar Hukam Singh (Kapurthala-
Bhatinda) :. I am one of those who are
of the opinion that our Government are-

iving greater attention to external af-
airs than to the home front. From a
cursory &ncc at the Address also T
can say that much greater space is de-
voted to external affairs than to home:
affairs—four pages against three, the:
last page being mostly about Bills.

I agree that so far as the basic
foreign policy is concerned, it is sound.
I congratulate the Government on it and’
Ia with them. It is in consonance:
with the genius and the spirit of the
Indian people. We are told that our rela-
tions with other countries have been
friendly. This is also correct and we can
take credit for that. We have continued
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to be friendly with all other countries
but that does not mean that they have
not %en us occasions for ceasingto be
s0. There were many provocations and
many aggressions that have taken place
by other countries which could have
impelled us to discontinue that policy,
but we have not doné that. I can quote
instances. Pakistan has committed ag-
gressions on our territory and has refus-
ed to abide by agreements. She has
declined to negotiate on evacuee
perty and other issues and is pmm
out the minorities from East Pakistan.
But we remain friendly with her. Portu-
gal is consolidating herself in Goa, and
as brutally, 1 should say, murdered our
Eeaccful citizens who went there. She
as refused to see reason and has persis-
ted in her colonial policy. But we are
friendly with her too. South Africa has
been following the racial discrimination
policy. Many laws have been passed by
which our people there are being segre-
gated. But we are being friendly with
er. Ceylon has not implemented the
spirit of the agreement that was entered
into with our country so far as the citi-
zenship of our people is concerned. But
surely we are friendly with her too.

1 cannot also deny that our prestige
in the international field has gone up
and we have gained in the esteem of
others, but I can say this much that the
other nations have gained more than we
ourselves from the policy that we have
followed. It has benefited the world no
doubt. We have been instrumental in
promoting peace—that is correct and I
will also acknowledge that. But what
are the actual achievements that we have

ot? Whenever an issue has arisen in

e United Nations or any other place,
there I doubt whether we have been able
to achieve very much. Many issues have
arisen during this period but they remain
unsolved. The Kashmir problem is there
and it is not nearing solution. Nor have
we been able to enlist greater supm
during the time that has passed.
Goa question is getting more complicat-
g. Then, as 1{ have already said, Pakis-

n is committi aggressions.
efflux from Ba.ltn%’ah'atm is increasing.
These are some of the problems before
us and they have arisen from time to
time, but ther our foreign policy has
succeeded in ing any solution for
them or enlisting international su
for us is a matter where I differ from
other friends.

Leaving aside foreign relations or
foreign policy, I come now to the home
front which 1 feel is more important
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than the one that I have just dealt with.
We had the First Five Year Plan and
those five years are almost over. This
is perhaps the last month or one more
month is yet to run out. But do we feel
that we have been able, to a consider-
able extent, to eradicate the corruption
that we complain of? Do we feel that
we have been able to reduce the unemp-
loyment that we complain about? Do we
find now that the ordinary masses feel
enthused that this is our Plan, that we
are working it out and we will benefit
by that? I am of the opinion thatthat
much has not been done so far. Our
Plan has not achieved that objective.
Now the Second Five Year Plan is com-
ing up. Unless the ordinary masses can
be enthused with that spirit, it will not
do as much good as we desire. My basic
complaint is that unless we can root out
inefficiency and corruption in our ad-
ministration, unless the people begin to
feel that the agency that is employed is
our agency and is to our benefit, and un-
less that contact has been created and that
spirit enthused, it is very doubtful whe-
ther this Second Plan also will achieve
as much as we desire so far as develop-
ment, eradication of inefficiency and
corruption, removal of unemployment,
etc., are concerned. It has been admit-
ted in the draft outline of the Second
Five Year Plan that even at the end of
that period we may not be able to
achieve much so far as the problem of
employment is concerned. There had
been some impression during the first
year, but we have not been able to
create 30 many new jobs, and the net
result is that so far as the number of
the unemployed is concerned, that has
rather increased.

¥ ayar v WY WY v o
It looks like that.

Briefly, I want to refer to this bum-
ing question of the reorganisation of
States as well. There has been a move-
ment for linguistic provinces for the last

_two generations. The matter has become

one of passion rather than of reason. It
is the Coniress itself which was -
sible for that. Now, there is a su
change and a reversal of the g:;
There are unions of bigger States: ;
is talk of forming bigger units. To me it
appears to be only the result of frustra-
tion because Government has aot been
able to resolve certain issues and feels
that perhaps by this method, thosc diffi-
cult problems might resolve themselves.
Iit is only escapism and a cry of frustra-
tion.
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There is one other thing which 1
want to urge here. People have felt that
way and there is mention of it in the
SRC Report that U.P. on account of its
size has been carrying great influence in
the administration of the country—

ater than any of the other State.

eople were anxious that this State
should, therefore, be divided. I was not
anxious; let it not be taken that way.
But people were anxious that this should
be done so that this influence might de-
crease and they might find themselves on
a par with UP. The SRC did not re-
commend that.

An Hon. Member: By the majority.

Sardar Hukam Singh: By the majo-
rity, as my friend says. But I am of the
other opinion if it were to be analysed.
Mr. Fazl Ali did not take part so far as
Bihar was concerned because he had
spent most of his life in Bihar. But he
belonged to U.P. and he ought not to
have taken part so far as U.P. was con-
cerned. Only one member was left as two
were from U.P. and he recommended

rtition. Therefore, the report had been
or the partition of U.P. But here I am
not dealing with that question. I am _only
dealing with the union of two States
that has arisen out of frustration. When
they found that the State of U.P. could
not be divided according to the SRC Re-
port, then came a sudden change in the
thinking of our Prime Minister. Previ-
ously he was of the opinion that smal-
ler and well-administered units were
much better than bigger States. But now
he was of the opinion that bigger States
were more useful. People thought that
they could not compete with U.P. So,
they now thought that they should swell
to the size of U.P. and then perhaps
they might be able to exercise as much
influence as U.P,

Shri Raghobir Sahai (Etah Distt.—
North-East cum Budaun Distt.-East) :
‘Where does U.P. come in?

Shri Kamath: It comes in India.

Mr. Chairman: Why should the hon.
Member from U.P. be so sensitive?

Sardar Hukam Singh: 1 am sorry if
1 have offended his feelings but I did
not mean it. I was not saying or arguing
against U.P. I said that there were two
reasons which I could think of. One rea-
son is that the Chief Ministers might
have thought that U.P. was exercising
much greater influence in the adminis-
tration of the country. They tried that
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it should not be so and that it should
become smaller so that its influence
might be as much as theirs. When they
failed they might have felt that they
should become as big as U.P. so that
they could exercise that much influence.
The second thing is this. Government
found that there were cecrtain questions
which present many difficulties. Many
permutations and combinations were
there so far as Bombay was concerned.
Everything was done but there was not
a solution that was acceptable to the
Maharashtrians. They found that noth-
ing could succeed. There were rather
more and more complications and so
they thought that by this method they
might be able to resolve all these diffi-
culties automatically. That frustration
and the desire to wield that much influ-
ence are responsible for this so far as I
can think. Others might differ. Accord-
ing to mc they are responsible for this
move to merge the States.

But I am apprehensive whether this
would result in the unity of India. If
these regions are as big as is being con-
templated, they may not be pradeshas;
they would be deshas. They would be
countries; there is very likelihood of
such a thing happening. We want and
ray that the Pnme Minister may live
ong. But after all, at some time we may
have some other Prime Minister. If
there are such bi% States, the Chief
Ministers of such big units might consi-
der themselves superior to those who are
at the Centre. There would then be ten-
dencies to separate and to get more and
more powers. It would not lead to unity
but to a tendency to move away from
the Centre.

An Hon Member: Make them pro-
vinces.

Sardar Hukam Singh: Do whatever
you like. There would be the tendency
to move away rather than to come to-
gether. If they are small units dependtng
upon each other, they would depen
more on the Centre and the tendency to
move away would be less. That is how
I view it. Therefore, I feel that this
move to unite big provinces and blocks
together would make big areas, big coun-
tries and they will be self-sufficient in
everything. That is rather not conducive
to the unity that we desire. That is how
I view it.

I have also to reply to one or two
remarks that were made by one of my
friends here, a representative of the
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Jan Sangh; unfortunately he is not pre-
sent. He complained that there were
certain negotiations going on between
the Akalis and the emment and he
felt apprehensive about it. He talked of
linguism of the Akalis; he said they
were communalists; so many other
things. My complaint to him is only
this. He has first advising his bre-
thren to disown Punjabi and when they
had disowned it and the Akalis were
isolated, does he want that they should
also become persons like those national-
ists in disowning that language?

Shri Tek Chand (Ambala-Simla):
Punjabi was never disowned.

Sardar Hukum Singh: Census re-
cords show and the Home Minister's
statement is here.

Shri Tek Chand: That is the script
of the language.

Sardar Hukam Singh: There is no
column of script in any of the census
record. It is only the language that is
there. I challenge anybody to show me
anything in the columns of the census
records where there is any question put
about the script. It is the language that
is there. 1 am amazed to find that now
the question of script is pushed in.

Shri Tek Chand: My friend will be
stunned to find that the only dispute is
about the script.

Sardar Hukam Singh: People dis-
owned Punjabi language. He challenged
me that they did not do so. I said that
the Home Minister's statement was there
and there was also the census report.
There was no column in the census re-
ports which pertains to script. It is only
the language that is asked and that was
disowned. 1 am complaining that first
my friend advised his brethren to dis-
own the language. When they had
done it, the Sikhs were isolated and
were left alone. We are accused of
communalism, linguism, this and that.
There was an inaugural address at Am-
ritsar, in the place named after the late
Dr. Shyama Prasad Mookerjee, and
there Shri Dogra observed that when
they found communalists were collect-
ing there, and were crying for some-
thing the nationalist forces decided to
assemble for nationalists unity in Sya-
ma Prasad Mukerjee's camp. It was
stated by the great, eminent lawyer and
jurist, a Member of Parliament, while
giving his address that he was amazed
to find Maharashtrians and Gujaratis
fighting. Both of them were indus
and so they should not t. That was
the nationalism that was displayed. But
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he never expressed it so far as Hindus
and Sikhs were concerned though he
expressed it 30 many times about Guja-
ratis and Maharashtrians because both
were sections of Hinduism. But he did
not think of Sikhs under that canopy
of nationalism. That was not n

for him. What would happen if all
those nationalist forces come into as-
cendancy? Even now they object to our
meeting the Prime Minister or the Gov-
ernment giving us only an audience:
nothing has been done; they could com-
Elam of it if anything had been given;
ut nothing has been done; only an
audience; they are giving us hearing,

An Hon. Member: Eternal audience.

Sardar Hukam Singh : May be. [ am,
coming to that. Only audience and there
it is objected to that it should not have
been given. Even the hearing should be
denied to us. You can imagine what
voice we would have if these nationalist
forces come into power and have their
own way.

I have some words to say about m
esteemed friend Mr. Mukerjec as well
because he referred to me and he said
that 1 am a good, esteemed friend. 1
am prepared to say that with greater
force and with greater sincerity also. I
do not say that he has less sincerity.
But I have as much as he has. He said
that he wondered what was happening
behind the scenes between the Congress
reactionary forces and the Akali com-
munalism. He supported the demand for
a Punjabi-speaking State. I am thankful
to him that he advanced arguments for
this Pung:}:i-speaking State which ought
to have been tormed. But one thing I am
apprehensive of and I must convey it
to him. When Akalis were fighting and
when they were struggling for so long
and when they sent 10,000 men to pri-
son for shouting slogans etc., not a fin-
ger was raised by the communist sup-
porters to give us any assistance, If it is
that there might be some understanding
between the Akalis and the Congress,
between the reactionaries and the com-
munalists, then perhaps the position
might be different. He, in fact, asked
whether the masses might not be bet-
rayed. I assure him that he should have
no fears of that kind. The Akalis would
not betray the masses. I can also sa
that he can rest assure that the Si
masses are not such as can be lured by
sermons and lectures. They want con-
crete things and complete sacrifices. If
he can advise his party here in the Cen-
tre and its branch in Punjab, then cer-
tainly they would be able to support the-
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movement and in the struggle—God for-
bid—if that is resorted to. We will make
the best endeavours so that we need not
have any struggle but if that comes, 1
hope that his party would participate,

An Hon, Member: Oh, yes.

Sardar Hukam Singh: 1 hear ‘Oh,
yes’. If the voice of the Minister repre-
sents the true heart of our communist
leader—that is not my experience during
the period that has gone by—it means a
new heart. But so far I have not seen
that heart in the past deeds. Therefore
I may request and ask Mr. Mukerjee to
sound his own Earty first whether what
he represented here is really shared by
others, and would they be prepared to
do something for us or it is only what
has been done now when the party
thinks that some negotiation or some
settlement between the Sikhs and the
Congress is taking place. That is another
aspect.

I will take only a few minutes. I will
now turn to the displaced persons. That
:subject has been ignored. It has not
found any place in the Address of the
President for the last three years. The
‘Minister gave the President to under-
stand that that question has been solved.
We are grieved to learn that this is the
impression created and no attention has
been paid to this question. I admit that
the problem of East Pakistan has grown
much acute and greater attention is re-
«quired there. That should be given. But
what 1 find 1s that the pace at which we

are Wdiﬂgﬁ;ﬁmmw
fﬂfne-in awarding compensation, if
'this goes on, perhaps it might take 25

years to award compensation to the peo-

le who deserve it. It appears strange.

aving aside what we have left behind,
‘the property that has been assessed here,
we were told, was worth Rs. 2,000
crores. On assessment it was reduced to
Rs. 500 crores, that is, one-fourth. Then
compensation was at 20 per cent. That
means, it will be Rs. 100 crores. The
delay in the payment of that compensa-
‘tion is taking away all its worth, There
is delay even in awarding that Rs, 100
crores. Some time back we were given
to understand, in this House perhaps,
that one Minister—there are two
Ministers; one is the chief and
the other is the deputy; may be
both are equal: T do not know—one
Minister would devote his time entirely
‘to the West Bengal problem and would
remain there. That was a welcome move.
‘But they have not acted upon it. That
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was only a suggestion. I do not know
because I do not have any access to that.
But that impression was given and now
1 feel that the West Bengal problem does
uire the attention and energy of a
Minister for the whole time for the
whole year, he should remain there and
he should not have this burden of pay-
ing compensation as well. It may have
been a huge problem, I admit. But now
it is only execution, that is, the distri-
bution of the funds. Why should they
take so much timc?dew it is gre:;cr
energy, initiative and imagination that
is required. It is difficult to determine
what difficulties and handicaps are there,
But the thing is not proceeding well.
This pace, this snail's pace, would not
solve the question within any reasonable
time. If the Government are serious
enough then they should certainly give
authority and powers to the man who
is on the spot to deal with the case.
They have to increase the staff and go
on with it earnestly. 1 find that there is
no enthusiasm anywhere and it is being
taken uEeleisurely as if this problem also
should be prolonged for a certain num-
ber of years, as if someone was inter-
ested that this rehabilitation and com-
pensation should go on for ever.

Then 1 have to say about the auction
of property. I think there is something
wrong somewhere and the way in which
it is done is rather shameful. The pro-

rties are put to auction. 1 wanted to

id in an auction three or four times. A
house has been dgut to auction. There
are 50 many bidders there and they are
very anxious to buy that. They would
give any price because they have lost
all their properties and they are not sure
whether they would get any compensa-
tion at all. That is the reason why they
are selling away or transferring their
claims at 50 per cent. of their value. A
notification was issued that this would
not be recognised, and that they are not
free to transfer the property, but even
then that has not sloﬁped. because they
found that it is much better to sell it.
A house worth Rs. 8,000 is auctioned
for Rs. 20,000 or Rs. 25,000. So it is
better for them, if they can get 50 per
cent. of their value. It is much better
than going in for the house. Therefore,
those transfers are taking place freely,
and the Government has not been able
to check those transfers. What do we
find when we go to the auctions? There
are touts bidding. There are purchasers
who have no claims, but those auctioneers
have appointed them because they have
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to get something from them. One displac-
ed person says 20,000 and thon the
wther person who is a tout of the auc-
tioneer says 35,000. Perhaps the displac-
ed person who requires some house to
live in is com to say 26,000 though
he knows it 1s much beyond his power.
He goes on bidding, because they inflate
the prices. 1 know it and I have seen it
with my own eyes. Now, it has become
a machine-like thing. This Rehabilitation
Ministry, as capitalists would do, builds
the houses, puts them to auction. It
spends Rs. 8, and carrics away Rs.
20,000. That is how are working.
I do not know whether 1t is in the in-
terests of the displaced persons or any-
body else. Anyway, that is going on.

These are some of my remarks that
I wanted to make about the Rehabilita-
tion Ministry. I urge upon the Govern-
ment to pay greater attention to this
business. At least there is one Minister
who is solely engaged in this work. But
the' pace which 1s at present being fol-
lowed is much too slow and the displac-
ed persons are getting disappointed
every day.

Shri T. Scbrahmanyam (Be ):
We are grateful to the President for his
inspiring and noble Address that he de-
livered. Friends from the Opposition,
some of them, have described it as an
insipid Address. One friend has said
that it is a meagre one and that it does not
go into details. The Address outlines our
endeavours and achievements in the past
and indicates the line of advance and
progress for the future. It does not pur-
port to be a detailed description of the
programmes and policies of the Gov-
ernment. We have got three and a half
months more and we will deal with
these matters. But I am surprised to see
one hon. Member, Shri N, C. Chatter-
jee, saying that the Address is the per-
ormance of an Under Secretary——the
third class performance of an Under
Secretary or somethin% like that. I was
very much pained to listen to that ob-
servation, because those of us who have
lived in the Gandhian era, if I may use
that word, have been accustomed to
use terms and propositions which are
simple and which are even hum-
ble and we have always associa-
ted real dignity with a certain mea-
sure of restraint. Therefore, it is un-
fortunate that suck an expression has
been used, and those expressions of
Shri N. C. Chatterjec have caused me
very preat pain. I must say that we are
not accustomed to use highsounding or
fire-eating or thundering phrases and
propositions, because we consider such
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statements to be rather fussy and as a
sort of juvenile performance to which
there should not be too much of impor-
tance attached from the point of view
of practical politics and social and eco-
nomic achievement.

The first thing that the President has
referred to is of course foreign policy.
He mentioned that our relations have
improved—our  relations with the
foreign countries. We have become
more friendly and we have developed
a very co-operative atmosphere and cor-
dial climate and there is increasin
appreciation of our policies from aﬁ
countries. It is particularly true in the
context of our relations with Soviet
Russia. Hon. Members will remember
that three years back, when the repre-
sentatives of our Government on the
UNO mentioned some proposals with
regard to the repatriation of prisoners
in regard to the Korean Armistice, the
proposal came in for very extreme and
unrestrained criticism, and even abuse,
from the representatives of Soviet Rus-
sia on that y. Now after these three
years, much water has flowed in the
Volga and the Don. Recently, we have
been very much interested—and it has
been revealing also—to read the pro-
ceedings of the 20th session of the Com-
munist Party's Congress which has been
taking place at Moscow durifg the last
one week. They have said that for the
last 20 years there has been no collec-
tive lea ersl}ip. that several faults have
been committed in their foreign policy
and also in their economics and even
history. It was gratifying to note that
their Prime Minister and their Foreign
Mirfister paid tributes to the part play-
ed by India as being one of very great
significance in the cause of world peace.

The same thing, unfortunately, can-
not be mentioned with regard to the
United States of America. We want to
remain friendly with all countries—the
United States of America and every
other country. But Mr. Dulles has been
doing his best or worst to spoil this re-
lation. His recent joint statement issued
along with Dr. Cunha that Goa is a
province of Portugal has done very great
disservice to the cause of the United
States, to the cause of freedom and to
the cause of democracy.

In this connection, I would like to
mention that recently a joint statement
was issued by Mr. Eisenhower and Sir
Anthony Eden in which they said that
they would help themselves and others
to peace, freedom and social progress;
maintaining human rights when they are
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already secured, defend them  where
they are in peril and peacefully restor-
ing them where they have been lost. In
the context of this statement made by
responsible Heads of States, the state-
ment of Mr. Dulles and his actual policy
should be construed as not merely un-
fortunate but tragic, because, Goa is an
acid test not only for India but also for
America and the United Kingdom. They
have been stating that they are the
champions of freedom, of democracy,
of anti-colonialism and all that, but ac-
tually, their doings have not been sup-
porting this position. I said Goa is an
acid test for India also. We have been
proclaiming in the Bandung Conference
in our Panch Shila and in our joint state-
ments with Soviet Russia, Yugoslavia
and all other countries that we will only
adopt peaceful means for the solution
of all problems. In the face of this, if
we do not stick to this policy even with
regard to Portugal, however provocative
and however tragic the relations may be
we shall be false to ourselves, untrue to
our own policies, untrue to our princi-
ples and would have betrayed the cause
of peace and the hopes of humanity.

Next, I come to our domestic affairs.
The President has referred to the first
Five Year Plan. He has said that all
the targets with regard to agricultural

roduction and industrial production
ave been reached and in fact more than
reached, and then indicates the line of
advance we are taking with regard to
the second Five Year Plan. He says that
the socialist pattern of society will be
adopted and that inequality will be de-
creased or abolished and that they pro-
pose to increase the national income
from Rs. 10,800 crores to about Rs.
13,400 crores, that is, by about 25 per
cent. It is a great thing. They also want
in the coming five years to give greater
encouragement to industries, to minerals
and to the development of transport and
communications. They want to s
nearly Rs. 2,275 crores for these items
out of Rs. 4,800 crores, I may mention
that they have also decided to start three
steel factories in India. Although all of
them are in northern India, I welcome
them, because we must take an all-
India point of view and we must see that
the country becomes prosperous and
strong.

The second Five Year Plan also states
in paragraph 29 thus:

“There is another type of dispa-
rity which should be mentioned in
this context, namely, the disparity
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in levels of development as between
different regions in this country. In
a comprehensive plan of develop-
ment, the special needs of the least
developed areas have to be kept in
view so that the entire pattern of
investment is adopted to the secur-
ing of planned regional develop-
ment in this country.”

I may mention that there are places
in South India wherc we have got limit--
less quantities of excellent iron ore of
very precious variety. Take my own
district of Bellary.

Shri S. V. Ramaswamy (Salem):
Salem also.
Shri T. Subrahmanyam: Yes. My

friend Shri S. V. Ramaswamy is here;
Shri C. R. Narasimhan also is here.
They both come from Salem. In Salem
and Bellary and also in other places in
South India there are almost limitless
quantities of excellent iron ore. They
could all be put to good use and then
the basic industries could be started
there. I want to suggest it.

Another point is that they want to
spend about Rs. 200 crores for the deve-
lopment of cottage and small-scale in-
dustries during the next five years.

I would like to make one suggestion
to the Government. They want to spend
about Rs. 30 lakhs for training and
technical research with respect to ambar
charka. But, unfortunately, this matter
has been put into the hands of private
agencies. Of course, I respect them very
much and they have done valuable ser-
vice. But even then, I suggest that our
Production Ministry and the Industries
Ministry which have got a number of
factories and technological institutes
must give the utmost priority to this
aspect. The ambar charka has infinite
potentialities for giving employment to
the masses. They want to provide about
25 lakhs of ambar charkas in the com-
ing years. I suggest that the Government
technological  institutes and factories
must take up this matter and %::'e it top
priority. My suggestion is that this ambar
charka should be something like the Sin-
ger sewing machine.

An Hon. Member: It is really like
that.

Shri T. Subrahmanysm: I am not
joking. Singer sewing machine is work-
ed by han I. ln:&thaﬂheambar
charaahoulgbeas cient, as trim
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and as clean as the Singer sewing ma-
chine. Again 1 repeat, they must be effi-
cient. Decentralisation and cottage in-
dustry should not mean inefficiency.
They must be efficient and their produc-
tion capacity must be increased more
and more.

I now come to another important
matter, namelﬂ. transport and communi-
cations. The Railway Ministry wants to
construct new lines for a length of 850
miles.  Unfortunately, they have not
been able to take up the whole length
of 2,000 miles. This momning our Rail-
way Minister was giving in his budget
the names of some new lines which will
be undertaken in the coming year for
being surveyad. I was gratified to hear
that he mentioned the line from Kothar
to Harihar and other lines. 1 hope some
of the lines in South India which have
not been taken up so far will also be
included. Geographically, if we proceed
towards the south, the country tapers and
becomes narrower. With an extension of
40 to 50 miles, we can connect whole
regions together for the purpose of the
development of industries and business.

1 now come to the question of States
reorganisation. My hon. friend, Mr.
Lakshmayya, was saying something
about Bellary. Though 1 represent the
Bellary constituency, I did not want to
say anything in this context because we
have said enough about it. We are f’oi.n
to have a Bill alse in the Lok Sab a.%
would only say this much : There is no
other district in the whole of India,
except Bellary, which has been subject-
ed to so many enquiries and so many
decisions. Even this Parliament passed
an act and several Government spokes-
men have made pronouncements and
given assurances. In the face of these
pronouncements, I appeal to the Gov-
ernment that the status quo of Bellary
in Mysore should not be disturbed. Mr.
Lekshmayya said that Rayalaseema
friends should be assured of water-
supply. 1 can tell him that adequate
safeguards could be provided and every-
thing will be done to provide good
water-supply to Rayalaseema.

Some friends have been saying that if .

the States Reorganisation decisions are
not proper. the decisions will be taken
in the streets. 1 would like to say that
in the interests of the country and the
supremacy of the Parliament in the in-
terests of the unity of India and the
?mtige that we  have commanded
rom the whole world, whatevér deci-
sions may be taken by the Parliament,
3-8 Lok Sabha
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we must abide by them. We must feel

‘that we are all one. The President bas

said that for the moment in our legiti-
mate love for language—he has used the
word “legitimate"—we have forgotien
our national unity. We have been pre-
aching the path of non-violence to all
countries, Some friends have said that
these principles are all only for
foreign export. I say that they are for
our pructical experience and for our
realisation in our every-day life. Mr.
Gadgil was saying that he was a true
prophet and therefore he referred to
what took place in the streets of Bom-
bay. He may be a true prophet, but 1
request him to use his g offices and
his great talents to strengthen our na-
tional unity. We arc passing through a
very critical period. We have seen what
has happened recently in the various
parts of the country, I strongly urge that
whether it be the name of a State or
the area of a State, whatever is decided
in the Parliament should be supreme
and should be loyally obeyed by every-
body. Unless we do that, our country
will go to pieces. We have the great
heritage that has been given to us by
Gandhiji and other great leaders; et us
profit by it and work for future pros-
perity. Let us leave to posterity a united,
strong and prosperous India.

Mr, Chairmam: 1 will request the
hon. Members not to take more than
ten minutes. Time is very short and
there are number of spcakers. Mr. Tek
Chand.

Shrt Tek Chand (Ambala-Simla);
Kindly give me about |12 minutes.

Mr. Chairman: As there are a num-
ber of speakers, I have fixed the time-
limit at 10 minutes.

Shri Tek Chand: 1 feel honoured in
associating myself with the mover of
the motion and with the galaxy of dis-
tinguished supporters of this motion, In
whichever direction you may cast your

es, whether towards the domestic ho-
rizon or towards the intermational hori-
zon the achievements of the Govern-
ment of this country stand out in bold
relief. You will find that the country is
soon going to be a humming bee-hive,
with the setting up of cottage indust-
ries and other industries, big and small,
and other beneficent activities. Time pre-
vents me from enumerating and cate
rising these multifarious activities which
are occupying the attention of the Gov-
emment of this country. Most of the
schemes and most of the plans are under
way, some nearing compietion and
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others having already reached comple- .

tion. The Government of this country
have raised India's stature and nobody
will guinsay the fact that India’s Prime
Minister toduy is the world's tallest man
of this century. He is a tower of strength
and a beacon of light to the peace-lov-
ing, peace-secking people in the peace-
denied world. This country's great role
is being progressively realised and ap-
preciated by the other countries. I shall
read the speech delivered in October last
by Mr. Richard Nixon, the Vice-Pre-
sident of the United States of America.
Because of the encroachment upon my
short time, 1 will read only a sentence
from that speech :

600 million uncommitted people
hold the balance of power in the
world today. Over one half of these
people live in India.”

Therefore, according to this statesman
India is in a position today to hold the
balance of Rower and the message of
peace which emanates from India is
being avidly grasped and widely appre-
ciated. Certain disappointments are no
doubt there and certain criticisms have
been levelled. Certain type of criticism
is even laudable. We have scaled many
a peak and many a peak still remains to
be scaled. But, ople are naturally
restive and impatient. This impatience
on the part of the critics, on the part of
the people is a sign of the vitality of the
nation, not of its bitterness or dis-
appointment.

3 p.M.

There is also another and different
type of criticism, which is carping, cavil-
ling and captious. Detractors wax elo-
quent. They are censorious, but when we
expect them to give suggestions, they
are minus su_ggesuons. That is a type of
criticism which one cannot appreciate,
though one can understand the motive
behind it. Some puny political ends mo-
tivate certain criticisms in the hope that
if some mud is thrown, possibly some
of it may stick. )

There have been several important
topics touched. States reorganisation
secms to have the pride of place. It is
this matter that has loomed large in the
Lok Sabha and elsewhcre, and very
rightly so. The controversies which have
raged over this issue arc replete with
useful lessons. We have almost an
awry and lopsided way of our prefer-
ences. We consider classes first and
caste later; then comes caste and
sommunity later; then comes com-
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munity and country last. That is the
lopsided order of our preferences. That
has emerged as a4 result of some dis-
satisfaction shown with regard to the
States reorganisation. Regional conside-
rations have got the pride of place be-
fore national considerations. Language
has been used as = cloak to foster per-
sonal ends. Parochial loyalties seem to
submerge the larger loyalty to the coun-
try. In this state of affairs, what is to be
done? Is narrow communalism, whether
on the question of unilingualism, whe-
ther on the question of religion, whether
on the question of regionalism, going to
balkanise the country into as many
countries as there happen lo be linguis-
tic States? Is this country’ going to be
split into so many islands divided by
seas of linguistic differences? Are we
going 1o be a one nation, one country,
one culture? 1 feel that linguistic inter-
ests can be left safely in the hands of
the common man who loves his folk
lore, who loves his folk songs. That can
be left in peace and security with edu-
cational institutes in the country and
the Universities. But, pray, do not leave
it to the professional politicians. The
petty political mountebank is the most
dangerous custodian of languagcs. Lan-
guage is used by him as a peg or clouk
to hide Machiavellian machinations and
which he pursues rigorously and vigor-
ously.

An Hon. Member: Perfectly right.

Shri Tek Chand: Lingualism has
raised a frankenstein, a monster, that
seems 10 be stalking the land Iately. He
has an abode virtually everywhere. The
demon has been seen in action in Bom-
bay and elsewhere. What are his pre-
sents? Rapine, damage, looting and mo-
lestation. These arc understandable. But
what is worse, this frankenstein has bes-
mirched and besmeared the fair namc
of India. The criticism of India and
the way that our message has been treat-
ed as a mere platitude in the name of
peace, and how we have been scoffed at
and criticised is not only unedifying, il
is almost agonising. This is the gift of
the unilingual champions, the parochial
champions and the regional champions.
I feel that the time has come when we
can even thank all these advocates of
unilingualism, that they have given us
ag warning, a warning in good time.
We are grateful to them. e will be
more careful of thetr activities in future.
We will prevent frec India from being
split, up into half a dozen Indias or a
dozen -Indias.
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The hon. Shri Gadgil shed copious
:a&rs for the people who were tear-gas-

Shri Syamnandan Sahaya:
ones,

Shri Tek Chand: He had not one
sigh to heave for the victims who have
been robbed, who have been ruined, who
have been molested, who have been as-
saulted, There is a great clamour for
an enquiry. Enquiry into what? The in-
cidents. Everybody knows how it was
motivated, how concerted action took
place, how it was designed and how it
was engineered. There is no gainsaying
the fact. 1f there be an enquiry, I have
no doubt in my mind that the result of
the enciuiry most probably will be a con-
siderable criticism, nay even condemna-
tion of the forces of law and order, but
on the ground of moderation, because
they -did not take carly steps to prevent
or aulﬁcient?v severe steps to punish
those who destroyed peace, who tar-
nished the reputation of a great country.
It is for this reason that I say it is like-
ly that an% enquiry will result in some
criticism, The result of the enquiry is
not going to be that the police commit-
ted excesses on innocent people.

The hon, leader of the Communist
Party brought out a most fantastic sug-

tion. He said, look, the shopkeepers,
in anticipation of some trouble, had in-
sured their goods, thercfore, the story
about looting is tall talk, it was only
with a view to get their insurance mo-
mey. It is a most fantastic suggestion
that people are robbed, looted, contents
of shops are thrown out in the streets
and all this has been deliberately engi-
neered in order to get some insurance
money.

There are some other matters, One
lhjnf 1 feel like submitting and it is this.
So far as the disruptionist elements in
the country are concerned, so far as
those who feel disaffected are concern-
ed, let them place their case, whatever
they like before the Government. The
Government is bound to con-
sider it justly and fairly. Let their case
be treated generously. But, let there be
no palavers or pourparlers with the dis-
ruptionists. It causes disappointment
among those who are thinking of a
higher goal, and a nobler destiny for
this country.

Apart from this topic, there are other
matters which require immediate atten-
tion and one of these matters is unemp-
loyment in the country. A considerable
number of speeches were made suggest-

Crocodile
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ing as if Government had crcated un-
employment. We forget that there is no
unemployment in the country in the
sense that the hitherto employed have
been turned out, There is unemploy-
ment only in the sense that there are a
large number of people who have not
had employment so far, who are seeking
employment, and the avenues are not
sufficiently expanded in order to accom-
modate every able-bodied man who is fit
to be employed. But there are other
causes over which Government has no
control, and not the least is the prolifi-
city in this country. There is un addi-
tion of 35 or 36 lakhs immortals to the
population of this country, they have
got to be fed and looked after. 1 do not
l}l‘:ink Government can be blamed for
that.

Lastly, something has been said about
rampant corruption. 1 feel some effec-
tive steps should be taken to see that
this propensity is substantially curbed if
it cannot be entirely exterminated in the
circumstances of the case. The report
that was circulated to us yesterday has
disclosed lakhs of rupees going down the
drain either out of sheer callousness or
carelessness. Therefore, in certain mat-
ters there has been waste that is almost
wanton, in other cases there is extrava-
gance that is almost reckless, Cure
should be taken to see that money is not
ill-spent, is not misused, It is the hard-
earned money of the tax-payer and it
should be utilised to the best possible
purposes in the interest of the country,
for the benefit of the nation. .

1 am happy to associate myself with
this motion.

VvV ot vk o e (IW) 0 owAw @
g Tefa oY s wgEr AR ST A
TETH & I§ F F GEH FAGH FATE |

frge ot § wweieiy aowt & o
gardr wrary g 7§ 6 fow ¥ favs-
wifr ®maw R § 0% agT aTT W
ot a7 g, 99 & fod gw ww Wt aga Y
wfawm Wik 74 ¢ | g% a8 A9g 91 AY
fr v aga ¥ aferrs wg ww ow
ghrar & gae W & A9 g free
qea% AE v | Sfew fggery € Afa
¥ woo & T ww w1 g & q§
arq wTHr frez &1 avaw g Tar &
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qusfre & ot 7 g fagra § & qufy
WA [ &, A6 sfage qg awemar
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! fagx & s @ 97 AR o ¥ fiey-
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g wOEl & WA o 9% e s
ey ow # afrafon feg a3 & o ofx
faer wif=r # Fraw TawT € O 77 fafew
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¥ O O A AT & A
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T g9 g% famwf waw @
g1 gaely | A qw fawamw & fe it aw
A e wr@ Y AR ¥ faeanfa &
fox fod ord @ & & & =t fea
AT @A AT I HT W /G FT AAT-
T g @ avd w ard ghvar # fevar
AT FEATAAT FT ATAALT FEH G
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g § fF dear & « W #rogd o9
ot faeqm o o g o =
g drer wftr e aga wR 9
TR Ao R g @
T & wram & fox ader gww
§ wiifs ag 3w & wew & wOwW gom W
gt ¥ AR AW F wrEET § ATH IR
a7 G ) g TeT R g o e
W s T 3 A e s
oI ®gar § ot agt 9x o A e
W agi w o gy Wl &
" ot e domr & qm o s @
o Ayt areft ot w1 & ) aw AR oW
g ITeey Afl g e § afew  fF
o N f5 waraes oo gfa Wik
Y gy O A A o F §, e
agt X FTEF T @ W7 T S e g,
rafed & quwar g f& goee s ®
o1 9K FUR ¥ ¥ G smeaw w7
IS |

PRy wew  (§ gemi) ¥
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fod writ semEw gAY FEAY dwwdiw
qrorar & <t k& 1wl I T A
FIAFTARATTE | THF TH A 7
foqgeg 7@ o & fed sfgasw o
fear & affs TR dm e g 2 f8
eftq wrewe o7 A4 fegeeq &Y swoa
& FY FTAATET 9 @Y & | & AT ATgaw
g fr v @ftq weaw § wra 9| T gw
A& Frar o wwar & 7 99 & oY agF weay
ga #TaT 91 gFar § =W swn fawEr
T FAT § | THfAd W A AW gHTA §
fe fedemm ) ot Tarmara ¥ ¢ =gt 2w
FIEAT A A7 feqgew A gaTaw WX
TR ®Y WX wfaw damr afgnrr
&1 &1 & g, safeg 98 qv wfoamm
AT § =Afed |

ar ¢z w7 (fafw wtr wmf=r) 0
U% YA EUTT §THA § | 9T Weg Wiew |
|/r U mTET A7 §wEnr e &g §
ZT g9 ®R & o Sufeqa § 1 qg &
& fis Fre sz e & wame} & g sty
AT Iq% ¥y AMGT A7 F WL 0 § e
ursr W agt 9 THwl & waw faeww
& o Ayt # e wror @ Il §F W
¥ wrifea & W T wrafeg & 7R &
arx ff g wf g Wi gEwe A
geard gf ¥ W qET TEd ¥ agw
wiww a3 o€ & 1 9z @ ¢ fr ¥@ TaeY
% g agt ¥ TAges W I el
sft aefag v ferer a8 s o Qe
Fagism @Y i ITTR W
T W WA g afew g W dfae
Al ¥ agt W feofa ov s oA @
gvd & | Swnfa wERg, 9T A a8
T ®T gy g W1 R WTeR! 4
e gu A W A § fr gt
AN www wred gfaw 7 s fear W
AT TEY, TEEIT TRATE TS AT $T FTRIC
¥ mifr oy & 0 ofy @y A & @ ar
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T g q T Ay aOE IW e ¥
Aoreg Y AdY a1 g dm & i
T OF QTET FT NG T5F WA ¥ GTHC &
graw At § afen ¥ g W
IFFT IiTET 1 oFEEEr SQifEgd o)
IH T TR F gW w1 ¥ forg wfwy qgraan
F7rt wfed o 97 ww T & faww
agt e 3 =fed | WAy af It &
UTHF FT F99 ZC & T[H & 9l agr i
wIOT 7 @9 § gEC WAl A oY I
7 & I 1 g faandt sefet
F79 & fagq 3w fawar & ) g AT
F ooty § TEWl ¥ uTEE &y W
ffq 99 #T "TaRawar & W17 59 & fed
T F AIFTT FY G H JRAT THR
T g4 GHIT § AEAT FET ATRA )
FIT ATEC FT AL 97 TG CREE
(fasrant) #Y #r 7 qg @ Nfgd e
oifer tw feafe o7 #% w9 T o
aFaT § | W agt 9 89 A 3T W)
uraE der gur § W gmfRr faawrr
YT | e ¥ W F At A @ 8E,
grR-gR TFTAEIT ArE) W @Y wT I
W @ § WX AT E AT g a9 Wy
At & qawdt § fr frg oo ag qzac
. ®TR W W WY I A AT I & wwr
AITE & IT WY IIAT 26T WOAT AT FATAY
qedt & 1 vafed & awwen § fF o w1 O
wTi &Y W §Te W) fady wm @
wifga WX a8 @l e dR gt W Y
g Adl § afew a qw & fod wT O
a7 aqifyE TR FT N gETR AT
g wmiwmaifrda & o oa &
fT g, wwfR W N A wify
& sy wFEr a7 W)

wifedt am AN & wgAT W § A
7% ¢ fr 9@ 7% sram (weerare) adY
fem aw aw gwrd e QAT W
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T & | fowg oft gw oA F W%
T aTE adr vy iy # e sTow
TES ¥ SYTAT AT AT § | WA KT TF
ILEC & W19 Y qeens fe A ow foaw
¥ fr f® ol SRR wod amg et
arar et s ag mrfe ¥ <Y w@e'
7 qa ag o IR mE e awar
fear fs & fewre T & A% &, ard A Wy
fr SYEgdadiam & & ffee ¥ g
dfwa s fr @ Ty A feet agw

:
23
i1

ok
1

4

i?
|
i
.g,g‘a
oy |
T3 3
CEEE

%

£ o 3w F Y =Ty W weerar Wi} g
Y fagaTe &, 99 ) T HT) IR wE
QT AT | ST AYoArd § A sy wral
w1 fed ot WY WY Eer § dfew % ay
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[ oréeTer =]
Neraeft &7 g 7 6 e W
WA ¥ T g @9 A A e
o wré e G waen frwren el
form & w7 w7 €1 W I gra 7
T 9y E duwdiy QAT 969 8
rdt & a9 Aw w1 wiasy gva @nT

o # & FATafa 7EET, 919 F1 AT
g fe a7 @ v g Ao & fed
fear | Treafa #1 o weyETE W wET™
fear mar &, & w& w1 Fwdw W

Wt gwn (fomr yomgar ofew)
awmafa agwa, & f 9w yw@T™ T a
W § o Tegufy oft A s [/ &
frd e mar & 1 SR, Tl & g
& wroor A wfeareat Sufeqw gt , o
o & wwe fear & 1 ww o R
T AR axeq) A @A g afafa
o ford & wwt Y &

TR 6 W feAl & farg & gw sfede
W Ay ST T § 1 wg fawa o g
A gHEH ¥ e @A § WK
g earrfaw € o1 s g0 S8 qT ENg € |
# ot & oF A fawa F @@ ¥ o
L2 GU I G S

o & g 6 g9 @ & faag W
g x® awg faaam & g A W0 &0
g oF firx & g faan & s oo g
w ¢ f ot 221 g fremd 2 g ¢ 9w oAy
T FE & fad T | amw Wy @
o < fagr g | 7 @ar ate, q af
ol | wigd N I AW E I
v ¥ foag afg & v w7 & ¥
wa ¢ fis ag froar & wenfa 21 & @ &
farmger ft wgwer A 1 A WOt &TRTC
« qf T §m 6 ww N gy ane
W 2, 9 wweq gofeaw ¢ I & fom
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g sfer w1 w7 & 1 oY fawm ST
ferar 39 & gH geT A & | WE 9w
FrsT Y foe o3 frame Fr fr @ 1 fort
W T I E g9 ¥ T N AT,
o AT qaE 7 ¢ | 39 7 g frprerar
2| 9o IE A 5 A ¥ grE AW A gur]
arq T & AR W9 § ag nadd ®
water & ff faeg s & | zafed w faey
®Y 9 JarAT AT KA E

gt Wt A e Agar fr { s
f& qorafmat i agrosg fanfagt v aa
AT & W IR faw v @ o fawm
¥ &7 &, 7T gy Sfaw & fr qg aow
frvmdt g Y | IR ¥ 7 9T aw fem
8 Y FWT I« 9 §EA & wiaAgT a3
faarz &Y T a1, 4} frdxw e ot
W g ) framd & a7 ofgd 1 oww
Y ToreE ST FX AT AT A
T o Sfe %< 1 # R AERT & 919
LAY & frdgw fwar fs o faer T o
@ ¢ A wearst w7 v q@ gsAm
wfgd | T ¥ T ¥ N W
WTC gEIY JOSrATST ATEaY d s
feaa & fer o1 s oy g wOdmd
oAT WY Q% § T@AT WrEd @, AdY av
i e wfufa ¥ £ 4y 39 & s Qo
& it ] &, I Swe fean @ fw
g T framY § | 7w wiem & R
ag A ot fe fomdr Rw & fesg
fat ot arq frarar o 1 et &
ur aTd & wrEraTfeaY o o g ol &,
I A Wer a@ W g, o foamd
s ag e ot wgar & 1 W s gere
Fgar o A N Fgr f& R T @,
ag wfrdga & +ff 91 | ag @ra ErafaEr
Y Y effwr o v s wifedt & @
efrwre fY | 9 fant & wreT 38 w3
fear 1 facd & faemd ¥ o sy
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wafean g1 T | Ty W wRATE B g
FT § | W a1 qg 0% ywie § fafeew
D ¢ fe fand e @ ) o A
WRW g & WA TG AT A T4T
A7 7g quma fear a1 ) o e & sw A
W) &g femmar g 1 fewrdt o §Y wed
A wErd e Y srofer @ i 7 qerafaat
FY | GET AW wzar § E gy del W
A=t g fora & FTor oA 99w w4 |
g awear B gAY wfew ad & | 9 o
[T & W F AT 7 F Ay Frang T
¥ owar & 1 afg 7 W Ay F e ¥ frdww
i gwididuemsR W
AT ST ) FromR & w39 F §G A
g w7 faer & | A% qgw o gETe
foar a1 fe @ & @& 9w W W
W faer gy o

qw wreia weeq ;- qg feen
@ ¥

ot o oo dwalR (M) A,
Ay wEd § |

it Fwq : AU frran ¢ e s & v
qrw & wf Tt & @9 @A Igw W
AR | @ R & WG qF A wre
27 SR & I9 WY ¥9 § ey wng oy o F
YE wfsaré o vt 1 gt A E fw
g frardy o oy Pt s¥wr & o
wife vg fgd &1 awr ft e o
@ A QAT @y ¢ ew ¥ A
A & AW &+ F o § e wod
wr o e wrf At § fgeft &
ATt & WY UEWTNT ® w9 F 7§
fry s ama @ | o w9 ¥ oy
7% w2W fomd g At W gy oY fgly
o f ) wied v ag fAm ¢ fe
afs @9 a7 ¥ g WA aAraT wH oY wg
¥ At & fasgs ¥ @ o aTg @A
R s N T 1A w
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T arer § fe gfrar & o qem
o gr-gr Twat & Aivar & o &
¥ gwwar g 5 3w qey ol g ooy
TWT ¥ IUT T 7 INT § T o, avad
TN 19 47 I4C AW, TE T6 O N&q
g1 W wgR a7 qg woww ) & fE xew
¥ IV g A fre ) W A g,
WA ¥eZ graT ¢, W€ el § AR e
f& T w9 oF g ¥ TwE w1 A e
¥ I FT ¥ A T A} ®) wfeAnd
gt &, frsg gt AR oY qw WY
UwAT T W & IT ¥ geer | ag aw
T gR | MR ke A AT g
e g |

quTy & Frrew W oft 47 39 awy e v
q1 | WX R war § ot & v 9w W ey
%% srvur ¥ g7 § ) ot e & fow
W7 O FATOE FOT 47 | I § "R avq
fag & ow ww fear o7 1 3@ Ao F
TR fggwl & wfiw & & 1 qww
IT T ATEN agw wewr a1 IFR
a3 sfew 37 & wiiw & 4 9 quAt
a1 wrew fawman ot e fewl ) fow
fod =gt mar ar | g oe Sfamfaw
w & fe aumr & e & fog Y faw
dur fed 13 @ | ¥E T ¥ IPR T
o ofiw ¥ 1 I N oW § QF 0%
TAL WT FWEA €ATE | qe @ o
fergul st foet A & frder wom
g f& @ w& @ 97 o geren & fawm
w< aar oY 3w ¥ fgay & &Y 39 wfew
s & )

T Wré g gy fag A 7 a w;
fir g2 Tl & R § @@ T o A
WIAT ITXT ATH e, wwig g mreay
& wfus gwer earfaa grit + 98 oY @y
& o feelt rC W qY A B ) 3T W
g & e o ol A wafer awd
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[ @)
JAET XY W F; ¥ 99T R #Y wiww
Erft | srfare dar &4y wraT 919 e o 92
Z®E it 37 & wew &W ) vafe ofew
vy ? s few 2w wEfEogr
ar ueal & aam ® fraet wgfa &
Y 99T & B B TFT TN § gW
fasie mafawr 2@ 2 & fo feea & oo
¥ FTO07 Y AT gH w¥r wiww 9 ggAr
sgw wfEm

gr uwal & g ¥ ¥ a7 wies we
foenlt, ag et ot q@ Ay ot ) &
A ag gwwar § fx afx 3o 7 a2 a¥ 2=
@ A uwE wieE el | $g gEre IEY
w2 #Y Y IR T= i ®Y | IR w7y fE
go qro FY ¥HY aTg ¥ FATR @A & fod
T wy i a ghr o
st 9 Y 92 R 8 5 W Hifow
R Y| TY TE TET A o T
W ag 98 g8 O I A w
& quwar § fe afx ww s W a fedt
w1 ¢, @ g v A8 § | IT & T qg wAT
feag e @ & form o fs
IFA gilt | yEfon sy oo a@
W qw frewrd A AT & 0 @ o
g1 v & e @ w7 fagre v fag g
0@ 5 gfn go dro aw § weford o
# wifgd e g a3 0¥, g A i ok wf
o Al frwr€ A} Gorw & A} F
AT FQ T A SFIA S W fagre
wui ® 3§ & fawy & & 97 & a9r gE
At & qg frdww s g § e ag
T OF WET ¥Q J AT & | ¥ &AL
o¥01 ®F et wfearent @ 1 @
gt sfeameat § R fagre & ool
wfeameat & 1 e € sfear§ Ay g &
fe aga sy S & s @&f Fw X
o & & fo & o eamer o aga et &)
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o T ¥ feut & a7 I wrt Y fv g
go dro & AT N AW 77 FgIT T A
FE &\ I & qme ) Twe g8 o9 fr
%1 ffw wgr fas | fagr & qra I
qOHT ey 7T § W1 afe e fagre ek
g faed @ A1 3EF Y weAnfas
arg 48 & |

gATe WY 9 gATerEEy W § S
W faug & ou7 =@ F1 T A
faar & o< =W & & fo o= fagre
AT ST FT FATT AT AY 4 TRAT FaQy
FT | I Ta &7 oy fean oy & »fY
qaE AgaT ¥ F ag wren Fvar a7 froag
£ *20 | IPA "I weor ¥ 79 fawy
9T $F TE T | IEA A T [EAq@
ofr "ETE W UF 7 A & 4y qW
oy Y 1§ s Ay fage oAt
faam & #7€ e Y Twar § 1 6w 7 qH
g ag § work §f A9 Areft § | 98
A fi—ag F A wg ww g, wite
# gg v § 6w ngw fadw @ e
AT A AR AT IAAT HT WO 9T Jg
argAT 7t wifgd | a7y afy ag & a% &y
qR ww § e @2y 7 & fe ag o g
g ama gef | W) wrt & fad g
At wafoa w@ are fag gl o

W FER & O W9 R g9 A
¥ g X vt & fomd Ak F asgufer
A A g wfrmew § g ad wgr !
WH YTy e & el & mer WY
ST g ¥ fagg & SRR gE Ad wwr €1
# guwar g fF gerae: IR 38 wTeEw
& A€ awwr fs & g5 wf | 97 F§ M
Tz® v & f5 g ot faren faewor &
JewT w4 qga wearomw g | frew
g aqt & Y gg W fererr fawmr WY
T AT AT IEET Far qv f 9w A
ficar & 1 & facgw Amoae w8 O I
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T W E | T N wY ft g e}
I o7 g% ww dAr g @, wR wfgd fe
gw oum & ford 39 | xw faey fare &
T ¥ 0F am G £ af & @) agwa’
29 areY AfY afes famy q2r w7 A
2 1 & & gy gt aTew TrEeT & gaar
R g T d A & m rEz A
guAT Wi 7a g&e 7@ fear & O A
w2 g e ww fawn 9@ fmre
FT & TW B HWHT FT Yoy &Y wE A
wa % g wur | faer fewer g
fedt eregarie &1 S A ¥ (I 93)
dare fear mar € 9ad wee O frlr &
@ g, I W WE (YATH) @
T E, & WU ¥ &1 qg AT qH W
drandfs...

oY wrt : ag sTEEquR | &

st dw o F oy Ak & e
TG | WTOR A A A g f
ot faer fem o s g 1 A ww @
w71 § 6 wwdiggoe, (dfewm) W
o A & wiegme § e e W
sarr fvgr mar & ag ww & s §
I W 3E =M ¥ @S A wwEw g
& T Y OF SEAYH N AT E | O
ford AR €@ X aiw AT fire & T
ZreeqarieT A aar § wg AW wI & fad
T 1 afz 3y 2w W & fod v & Y
¥ wifgd fs @ ag & fir w1 Fremae
aw & ww ol &, gt AW A fgfy e
o frrd & WY ga AT Wl Wy e A
avt e fed @1 W frdew # fR
A & fedt AR A g, I A dE
AT QY AT & | AF HEqT I AR A
& st W fe ww & & Ty @
o awufany & ¢ for f  den
et w0 &1 af uw wady
wiiedt & ¥ fom & s= wnE dw
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w7 gl | wf v g e
g firg W g qgaly ft w1 F /e
ot raT &, et §, g ew 1w
FRT NanmImsOT A § §§ @
T F T UHT T TGN FIA AT AT
23 FUT 99 & fGET 0 AWET -0
FOT AT AT T T A faen agy
o a1 A feeg T & faed g dwr
1 T §@ § A e, wmmw 6]
IR | T F AW FT A W ¢ I G
fragmfmdsa e darg | =
7g & o sra o erguader @ R a4
frg & fad sr @ &1 omar & fod
ar gg & |

Tgi X 4T & gaen fEar
mar § 1w S # g fe
¥ fod Ay Wi &1 o & &7 faar
amT & WX I ¥ T 9 WA HH 6T
¥ART grm, foe #Y reeuE S 9T
tfegs guew wEr T g, W ¥y A%
grar ot ferar farayrr gy & 1 @ Qu
i sRgm A @y AT
me §

The official language of the Union
shall be Hindi in Devnagri script.

3a 7 Jaarrr fafy ol o€ § o fafy
# e W wiw A afenfan oF &1
fafs & € o % ¢ W oo & qET
w& i forder foF 9 & wwre fasar oy )
fexr (fafr) & fg o= @ 1 o
ey fafs # ar—w ) fewmre
Y AT |

fre fomr &

The form of numerals to be used for
the official purposes of the Union shalt
be the international form of Indian
numerals.

waiy gfvam & sfsfoas sl & o
—ATEE FT A BT ET W & I
arx forer & : (s & 49 o fa &



801 Motion on Address

[sY 2w

Provided that the President may,
during the said period, by order autho-
rise tie use of the Hindi language in
addition to the English language and
of the Devnagari form of numerals
in addition to the international form of
Indian numerals for any of the oﬂ‘iua]
purposes of the Union.

oY gl format & st wY &1 o s
& awar & s AT wwl wr oft—
AT HT xART &Y wwaT § | Wor aefeaty
! AR owft v ooy
wefral & fad w9 eveweeT T @
£ | $gT TETTYLT ST gH $Y &1 7 IAT
wtw, wgoey, fage, Towgw, @ @w
Y fow ey 9% W war ? fam
TTXIALET 9T T ®1 W §AT §, I
Ak (whay) ww oW M owifgd
W WY W ugd el § ¥ |y
W wwl w1 @ o —4
T& F aff ovn fe ag e @rm—ay
o & fad wm W agw O aweoey
wrfgd | wTe " 7 &7 @ § e arfe-
fuw qwefew ww @ g & fed
WY ) K™ WY FT WU ww wT Er
WEWT w7 WY naAAe o Afa g
q amfy, & wro AwR i et zrem-
XX W9 6 wifgd | |fer areafawer
7y & f metiz € ag A T ¢ W
¥ 9T # e aurt & g | ww fawy A
IR T yfgwer ¥ v e §
gt orgt SR wr s fe @,
AP g IWA AT wwy wT wa fer
g

T% WEWY WTEr . W 2RI
R

o Faw ;. qg FAN TR KT G
s@ T & 1 W W fram & w-
[t wY Afwd | A @) A RIS
o axterm Y ol @ 1 R Al e
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T FART AL EAT &1 WAL T 7T 2LI-
LT AT FT F AW HH| F7 TEAAT
qTe, R WY WTE 6wt e ifear
wwaT & faaar o v %3, 99 7 wuEr
wHT FT ST g, A 7§ Farr9 I A2
g 1 W ¥ wuwar g fF wadde €Y oy
war J@ & )

Fiedeqma & ag, 4% fafasy e
¥ qTX I AR WTE gfeAr A W W0
TTEHSAA FATYT 97, T4 98« I | Amry
vt & STe W wEy w7 wanr fear
TAT QT | I FT ATH TET AT 4T qWA-
A a7 §97 qw | g Trew-daw few
¥ ®TH T g7 A AR 93 fow & 9 .0g
NTq: WA w1 zrgH-2aw ) € /)X A
gt fg w7 aTew-daw ATgd 94—
& wredt, s st —ITe el
wifgd a1 | X& wT0r Ay wavtaw fawr oy
w7 | Yoy fafaed ¥ wgr Aoy fs s A
gg w1 frerar &, ag ok fsw s
g | aftomm qg gwr fe o oo el
wt awl ¥ freer ot &, S® & vl wwY
w1 v frgqr mar € 1 99 & ford & e
w aurE Xar g | xafad oy oo afy T
2, forawY @rft off FEATFTR T | TEW
Iq T wAAT Wl w1 v e mar o,
dfwer ag = W fear | www TR
% Anrl uHl & @vq frereAT o )

R g fre ot Tee e
sfear & qfertea —afea fedam
# R Rdem o wrewen fafaed &
—3IF §4 | AT ) w7 f A fE
TaTd | & aga yfgurr A @ AT W E
7 ¥ @ & fr 9 3w afserdar (ST )
¥ -3 ®QF Al & grad o
& 1 38 T &Y & 1 W gE Y ard @A
&1 wg & Nt o fagw yew gEA
& wgt wq ¥@ Afw F aford s A
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£ 1 w9 qfed Adi——w 3 & e s
W6 oF sraear o fad o @ fE
e g1 f& ugz gwrefen &, wifefer
#, RdeT AW F swiew § @i
ferdy wrar w1 9 ¥ ¥y wferrd e
e s-ged F wat § o9 WY T
AT A®T T IGWT FLAT TEAT | ZTET-
e & A (of 9g) F wre I ww
F1 7 T, [0 I Tg7 T9T QT § @
& 7T fraew & | wiediegme & fima &
o9 Ao A& € fF ow aad dw &
AT F | I F AT 0 & w1 o T
FTara ¢ W wv A—fafaed d—
arrdwY o=, oY @ fe, gfawr S

oF Oy 1@ SR A A9 ¥ §Y a6y

ST AT A E A AR qg g
I W £ 1| Wi %) wfws gug aw
wa # arr o € § vk xw fawg F
gt wrA Aar o Tow oft { famiewe
Wy 7o swe fer & ) R g A oW
gear®s fireft §—odft X wrer ¢ wgren
whft—fx ez ®” wows & o oft
oI Tt o & fgeft a5y T

1 ga IR wow § A
N1 gah s gk se N &
WY ¥ A @ AT g f

IH $T I (&Y TR 9T ¢, WY IE A
ag ifad | 99  frel dwrr w1 fw 4

g TE AT R E, F L Len A

“The function itself which had taken
Gandhiji to Madras occupied only a
small part of his time. But its follow-up
took some of his colleagues by surprise.
He wrote letters to Srinivas Sastry, and
Drs. Jayakar and Sapru, asking whether
in future he might not correspond with
them in the national language. Their
cry of independence for the masses
would be an insincere and hollow cry,
he told all concerned if they failed to
- cultivate ‘he!he hl:lb]it of ﬂm. g an
thinking in guage o e.
It had sto be now or never. ana?ll with
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his incorrigible love of paradox unwit-
tingly made a faux when on re-
ceiving a scrawl in Devanagari in the
Master's own hand, he let the following
escape from his Fen: “Your Nagari is
so illegible that I have only with great
difficulty gathered what you wished to
tell me....It won't do to discard what
we both know well and handle as me-
dium and adopt deliberately a difficult
medium except occasionally as a joke!
1 shall begin replying in Tamil if you
write to me in illegible Nagari!”

“This brought the following from the
Master : ‘If we discover a mistake,
must we continue it? We begin making
love in English—a mistake. Must it ex-
press itself only by repeating the initial
mistake? You have the cake and eat it
also. Love is love under a variety of
garb—even when the lovers are dumb,
probably it is fullest when it is s h-
less. 1 had thought under its gentle, un-
felt compulsion, you would easily glide
into Hindustani and thus put the neces-
sary finishing touch to vour service of
Hin?usmni. But let it be as you will,
not I'\"

‘Wrote the repentant sinner: “Re
garding Hindustani I plead guilty and
ask for mitigation. Old age (not youth)
being the excuse. But don't argue fur-
ther. Your very sweetness makes me
feel so guilty'.”

[(MR. DEPUTY-SPEAKER in the Chair]

T off & W9 qITT Y ey el ot )
Mm@ aa st raw ¥y ¥
WX ufis 33 1 ™ § | 9 AT S
¢ f gart 2w & gor f Ay mgrgew
® %g wwar g & & ggo & wow ot wr
ol § | 9T I 6 &€ ¥ ot gt &
fom & & gl @ A oo § WK qwwy
geramm d e e N gy R sw T
g @& A0 Az ag & fn
ferlt & fagg & fawre v awy g @™
ST §T aat ¥ SR @At ¢
4 P.M.

q T% A W et §, Wi R adh
gewar § f& gk www wft ot ot
® a9q agh WhpT § | x| A w9 °y
e g dife & &
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garx § faadr fafeat @ 99 A=A
& @ q¥ wvi o7 9g w9 & f5 Al
fafy ga ¥ wfww geae, qui WX & & 1

starit : sgafaTram &

it g ® T A oo -
o 9T 917 ATH-H1 Wy fawed 1 W
iy ¢ o 3N qElEE, A W9 AT W
& amge A vy wigd | Afed @ & =
e wiar & 1wl 37 w7 e @ AT IY
qrae Aify ¥ erw 8 | W IW AT W
oA % wfew Nfod | A sgn g e
g T WG H A &, A AT W E
& wE & 0 fafedt & ad A«
ged, S & ¥ gu AT A A & anr
o weEr g 1 &< s fred
fagla SR, waiq mEde (we
fafy) e, SR Faemrd fafy &
Fow f I8 ¥ " 9¢ AW faswrer
qr | &fFr & v 9« fawg & 5§ o
mtﬁmnm%m!&m
AT 9TEAT § N 9 gaanrq fafe
T AeHé awgd e

“If in the world we have any alpha-
bets the most perfect, it is those Hindi
ones”,

qg 9% weww foeds & we §

# oF U7 WX A9 ¥ gnm T
grfec & g Afs aefr aw
qT wrar § | s W fafaas
Fepa & wfeg fagr @ s S Wi
felt ¥ dfem @ oA R aww
® uw qx “zresw’ # fomr av fow A
A fafrF A s s ¢ ¢

“This, although deficient in two im-
portant symbols (represented in the Ro-
man by z and f), is on the whole, the
most perfect and symmetrical of all
known alphabets...... The Hindus
hold that it came directly from the gods
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(whence its name), and truly its won-
derful adaptation to the symmetry of
the sacred Sanskrit seems almost to raisc
it above the level of human inventions.”

ag 37 % T § Arry fafy & art @
1o fafy F s oz o Y & afewfaa
L

wa & e ¥ gy Aifs ¥ A 5y
WA AET F | W Wi g g
% #' ITER A qTT A & | AW W
T # oy wgw § f5oafx g oo
qfcad frar oY o & &1 & gw 9
® TG grer v & ogw feEme ¥ AT
g & 7k Qv 1 % v wg f e
e g A QU sepa wmer A
TN q &k g s fewr § 0 a®
& ¢ fr wror g o o deEd wrer
Ao 7 WK T Y ed & 1 A 3
arfawar & f5 9w awg o g d el
9T &g W W Wk faam v fawmw
goT 91 TTpd qrfgd aga fawfaa @t
HT 91, WX I qewa arfgem 7 qA9 A
T far Far fear 99w A AW
Tortfaw gfee & ama 4 1 Q@ oW fagg
sfew 7#f sg1 & | 9 fw & § FEFa
afecg #Y ¥ FgArry fafy # dozar
®Y @w 1@ § | 9y gdfafam & fE o
FraE oY g O 91w 40 7 wAS
A K WAT G | AU FET AG E fF
G WIST & AIEE ¥ WU AT
I M AT gAr ¢+ ST W 9T 7w
WM d R st @ & aw
w7 @) g9 AN & @ g 9 0w
s & &, A Fragw & adrAd &)
wWrwfmm i fraff g 1 & A
aga il w aww X F ow F g Afew
AaAw frdes oz & % o9 gw g &
Tt foddt 93w wwer & feem &y
grh S # £g A v o
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Wi #3937 @ fF Y o woe fafy
+1, 0 fs faal qror fafer oIl &, g
aqrgd & WY woelr Ay & fog a fafe
wTER & | WA § §@ wHTC wgr 4T § ¢

“'l‘hg.‘y desire to alphabetise their lan-
guage.

# wqd wu HAY oY ¥ wgAT =vgar
gt or vaac & 1 &@
T oAeAr R (FETEE) @™
RNt am e @ @A
1 A T A T AL g, 9w SAR
& W< fremar o awar & fe g @ep
wreT o 39 oY fafy feady s« § o
AT 37 % femdt wefim awg ¥ W
g & | ¥ s f A e W W
AT AT —ATFE W qTEY JT AT
AR A1 AW K A ® AE WA
T &1 gW I & aw are fafy @ )
T urr g fofs o7 & g @ |
IT ¥ SYT WUA AGHTT TR B BT HT
feeft o fafe #Y srraTaT @med € &Y
I * 39 W g feored fe g 2w
o fafy qf ¢ o a9 ® @ fear
a1 gwar & | gea ¢ e gy ag faf
WAHTT g | W ' § ady avmral
W @ & ag Wi qfeadar 7l | awi A
Ty autaTer & ) fred F A o
fosaa & At oY aotwrem & 1 Y foaea
&7 aga a1 arfgen fegmar & wmar @
91X g Iu fofy ) 2@ o & 1 zfaq
A T IT & Gk @ g ar e
2 f& o s o= fafy w1 = w3
# g w5 § 5wt gefa & =am
AR FT @ TF TET g )

& 997 qgt I F94G &1 ag A AT
g g e e g fafe gt ¥ |
gag gt uw T WY ara & 1 W
& 7 aed @ € 91X 3T £ o fox @
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ATATFAT BWHT ATH T & | AmTd
fafr oY azedt & & g9 T} a7 TwA
g | dfex gror 37w ad € fr afe
WY AqT aw § @ uw oft @& 1+ dar
A F gara ot § | W e ferr
fomr & areh & g9 1 30w,
TT FWfed, & oW qWH T @
tAeTEd A T At & @ ww #
fast | wror e 4 & e ey qe WO
(AT &Y AT ST T wWhr w7 R ¢ o
9ty AT farr fom s fgly were
forerar & o o Wit & Qv waaT 0
& Wit awi - A e 6 ey
®1 ¥¥ faamr 7 ag for w7 o & e qw
SR HwT T I w3 qg W s
e ¥t aw A & 1 aft ¥ Wy @
wot wifefasr oot & fad sl
WHT FT @ S wwar & | fear §
s v faarr ®Y = fawg & o gy v
&Y AT ¢ | TAAT GG YW AT A W
fgt & mgraar Y s @ &1 A Fake g
f g aot 93 ®Y 3w, woR fare faeary
WY ST | AT 9% I &Y fE gg o gard
W fafr s o g, I Fr gm gEal &
R @ | O A W T % waET g
oY & ¥@ 9T W AA7 Amgar § o A% @
a1 fis @ & Tew § & w0 ww oh
Y WO AT FEAT, WO AT gaae faw
ar & WY A ot 7 ¥ wwa AN
¢, & &7 gfes awer fe off caw X
woetaT #g {1 9 Wi wfes faamc d
o faug § & =T ST ST Arawaw
qaW a1 ¥ 5T 39 A v9 a9y  faene
¥ frdea wT awar § 1 § g g e wror
QU oot g q@oANgE , W &
g wodt T A oY fafr & oo
Y v el ard | A Ay faerE & e v
& W 7g e #wa T 9 afew gy aet
R AR W wW A G L oaw
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* 7§ qrar Sre gRiy | oS ag 9]
Y. e Y wregar & 7€ § |/feT 1y fm
Fx ) & w7 gy wy g 9w s
Wi ag fem gart faa v &7 for g o
fg=dt Y agt 9T HAAAT RO | WAL AT
e AR A e R @
HZ ®Y & SETC FT IT T AT HE Al
& qwwar g 5 oftrr W< & fog a8 w=ar
ARG T FTH i

Shri Jawaharlal Nehru: Mr. Deputy-
Speaker, Sir, it has often been my privi-
lege to address this hon. Lok Sabha and
1 have gladly availed myself of the op-
portunity. But, 1 confess that at the pre-
sent moment I am rather performing
a duty—and with little joy in it.

We have discussed for the last four
days the President’s Address to the
joint session of both Houses of Parlia-
ment. That Address was referred to by
the hon. Member, Shri Chatterjee, as ‘a
third class report by an Under Secre-
tary,’ The hon. Member, with his great
knowledge of affairs and of the English
language, no doubt is entitled to judge
all these matters, and it is for us to lis-
ten to his advice. But, it does seem to
me, if I may state it—or rather, under-
state it—, an odd way and perhaps not
a‘proper way to refer to the President's
Address in this way. Other hon. Mem-
bers complained that the Address did
not deal with this or that matter. Shri
Asoka Mehta and I think Sardar Hukam
Sinfh said that it gave too much space
to foreign affairs and too little to other
matters. Others said that it did not refer
to Kénya or some other places.

1 ventured on some previous occa-
sions to submit to the Lok Sabha as to
what the Government thought the Pre-
sident’s Address was supposed to be. We
are following parliamentary procedure
and to some extent—not that we are
bound by it, but to some extent—we
have derived this procedure from the
British- Parliament and from the King’s
Address there. 1 do not mean that we
should adhere to that, but normally
speaking, the Head of the State does
not, except in America and countries
with a like Constitution where the Head
of the State delivers ‘“Message to the
Nation"” or some such name, give a long
review of foreign and internal politics
and an expression of his opinion on it.
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The Head of the American State is the
Head of the American Government also;,
he occupies a special position. Now,
the Head of our State is not the Head
of the Government, and he occupies a
different position. He is analogous to-
constitutional Heads of State and in his
Address to Parliament, according to our
thinking, there are two matters which
should be dcalt with principally. One
is reference to foreign affairs and the
other is reference to the legislation that
is going to be taken up by Parliament.
Naturally, he may refer to other matters.
too. Therefore, that is the normal ap-
roach of the President to his Address.
t is not normally right that the Presi-
dent should enter much into controver-
sial matiers, although he is supposed to
express, broadl speaking, the view-
points of the Government of the day.
Therefore, if we keep this in mind, the
President’s Address has to deal with
foreign affairs, because it is an Address.
not only meant for the Parliament, not
only for the country, but for other
countries also. It does so briefly and
broadly refers to certain incidents.
Whether the reference to foreign affairs.
is a little longer or shorter depends upon
what has happened in the realm of
foreign affairs of importance during the-
past year or so. Therefore, I would beg
the Lok Sabha to remember this when
considering the President's Address.

It is right,~—it is true—that in this.
debate that we have had during the last
four days, not too much has n said
about foreign affairs; a little has been
said about economic policy; but, mostly
the debate has been an inquisition and an.
indictment on the question of States re-
organisation. That is right because that
is an important and vital issue which
has affected all of us. Nevertheless, so far
as the President’s Address is concerned,
we can hardly expect him to go into de-
tails even about a vital issue which
affects us internally; he can broadly refer
to it. I shall deal, naturally, with the
circumstances that have arisen in regard-
to the States reorganisation, but before-
1 do so, I would like fairly briefly to-
refer to some other matters which have
been raised in the debate. I do not wish to
say much about foreign affairs or about
economic policy in spite of their great
importance, because I take it that so far
as the economic policy and the second
Five-Year Plan are concerned, they will"
come up before this House and this
House will have full opportunity to dis-
cuss those matters, But 1 would beg-
this House to remember all the same that:
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whatever happens in this country, in-
cluding the important occurrences in re-
gard to the reorganisation of States, has
to be viewed in a certain context and
not isolated from everything else.

It is to be viewed in the context of
these great happenings in the country or
in the world, whether they are good or
bad. After all, the reorganisation of
States, howevermuch it may please us
or displease us, is a thing of this year or
the next year. The other things continue.
The other things are more vital and are
going to have a more lasting impression
on our future. We live today—if we
look at the world—in perhaps an odd
and strange period of the earth’s his-
tory. There is this drama—almost at
every step, in eve country—of an
ever-changing situation going on; that
drama often leading to tragic happen-
ings and almost always hovering over
the brink of disaster. That is the parti-
culalr. background of the world in which
we live. .

In our own country, we face tremen-
dous problems—economic problems, so-
cial problems and the like—problems to
which references has been made, of un-
employment, poverty etc. We try to
face them realising that there is no magic
way of suddenly solving all these prob-
lems or untying all the knots, but that
it will take us time and mean hard work
to do so. That again leads us to the
Second Five Year Plan and all the rest
of it. But, looking at India’s foreign
policy, India’s connection with interna-
tional affairs, looking at India's attempts
at improving her economic lot under the
First Five Year Plan or the new draft
Second Five Year Plan, some things, I
venture to submit, may be borne in
mind. It may be that some of us may
take an unduly partial view about our
own accomplishments. That is a human
failing. It may be that some others
may take an unduly critical view of
these accomplishments. But, I think I
may state it without the least exaggera-
tion that the last few years in India,
looked at as a whole, are considered in
the world, I am not for the moment
excepting any country in the world, as a
story of success and considerable
achievement. Whether those countries
which have considered them lie in what
is called thc western world of America
or England or Western Europe or whe-
ther they lie in Eastern Europe and the
Soviet regions or in Asia, Western Asia
or Eastern Asia or Africa or South
America, from everywhere comes the
cry that India has made remarkable

4—8 Lok Sabha
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success. Hon. Members opposite have
far greater opportunities of judging it
than the people in America or England
or Russia; I admit it, of course, because
they live in the midst of these things.
But, I think this fact need not be com-
pletely igmored.

The hon. Member Acharya Kripalani
mentioned,—l1 am quoting, I believe—
that our brilliant foreign policy had not
succeeded in stopping these military pacts
being made. He is completely right.
Our foreign policy has not succeeded in
many w?s in setting right the evils of
the world, just as our internal poh'm
has not succeeded in putting right
the evils of India. That is perfectly true,
because nobody can claim that. The
point is whether we are aiming right
and whether in aiming right, the experi-
ence that we have gathered shows that
we are achieving something here and
there, something little, not big. I do sub-
mit that in this complicated maze of in-
ternational affairs, where there is so
much of bitterness and hatred, or even
clash of arms, we have been a soothing
influence an influence that has cometimes
helped a little in improving the situation
or in taking a step towards peace or in
avoiding a step towards war. That is all
the claim. Nothing more. If we have
done that little bit, it is something. Any-
how, no one, even the great countries
of the world, who have great power for
good or ill, has succeeded in solving the
problems of the world. It is no solution
of the problem for me to say or for the
hon. Members opposite to deliver a
harangue as to the evils of other coun-
tries and the problems that exist else-
where. It is no good my saying, I am
very virtuous and saying that other
countries have erred or are erring, and
are mishehaving. We are all mixed up
in virtue or lack of virtue that we pos-
sess of all countries. So, I should like
this House, even when we are excited
and distressed by these conditions that
have arisen in this country about the re-
organisation of States, to look at this
broad picture of the world, and what we
have done, what we stand for and the
direction we are aiming at.

The hon. Member opposite, I think
Shri U. M. Trivedi, made some fun and
belittled the visit to this country of va-
rious Heads of States and distinguished
statesmen. I do not mind what any hon.
Member says about us or our Govern-
ment. But, I do not think it is quite be-
coming for any of us to speak in that
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way about distinguished people who
come from abroad as our honoured
gucsts.

It has been during the last year an
extraordinary sight, an experience in
this country for us to be honoured by
the visit of so many distinguished Heads
of States, Prime Ministers, Foreign Mi-
nisters and other distinguished men from
all parts of the world. That is no small
matter. It is not because of our Gov-
ermnment or because we issued invitations
to them that they came. It is essentially
because in this larger picture of the
world, India begins to count. India's
opinion counts because India makes a
difference sometimes whether it is in
the United Nations or elsewhere in the
consideration of world problems. Be-
cause India makes a difference and be-
cause India's opinion is valued, import-
ant people, distinguished people who
themselves play an important part in
the world affairs, have thought it worth
while to come and have a look at this
country which is changing, which is
progressing, which is already playing an
important part and which 1s likely to
play a still more important part in the
future. That is the broad context. That
does not mean in the slightest that we,
as a Government, have not made mis-
takes, have not failed here and there,
and that there are not any problems in
India and abroad with which we have
been unable to come to grips, or where
our wishes have exceeded our achieve-
ments. That is so. And hon. Members
may be right to draw attention to these
problems and to criticise them, but in
criticising them that criticism will have
value if it has a little balance, if it
keeps this broad picture in view and
not merely, simply recites some old
slogan which has been heard often
enough like some, if 1 may use the
word with all respect, bigoted religious
fanatic reciting an old mantra without
understanding it, which has no mean-
ing today. Our Government does not
claim to succeed always, or mot to
err. It errs often enough. But I do
claim that we want to do our utmost
and that we want to be judged by our
success and failures. And certainly the
failures should be pointed out, but when
some hon. Members offer criticisms
which have little relation to facts or to
this broad context of world affairs that
I have ventured to place before this
House, then those criticisms do not have
much value.

Shri Mukerjoe in the flush of his ora-
tory says many things which 1 am quite
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sure he does not mean. In fact, some
hon. Members opposite who have bit-
terly criticised us even in regard to the
States Reorganisation Report have pri-
vately come to me and spoken in a dif-
ferent way, that is to say—I am not cri-
ticising anybody—recognising the diffi-
culties of the situation and discussing the
matter—not this kind of lop-sided at-
tack with head down and without think-
ing of what the facts etc, are. Shri
Mukerjee did not particularly like the
reference to Malaya or the Gold Coast
in the President’s Address, and he said:
what about Kenya? Well, 1' should say
that what is happening in the Gold
Coast is one of the most promising fea-
tures in the African situation today.
What is happening in the Gold Coast
is not something that you and I could
perh?s fashion out of our heads and
Pl_iillt own that this is the right thing.

e world does not function that way. 1
say in the context of Africa what is hap-
pening in the Gold Coast is something
not only of hope for the Gold Coast but
for the whole of Africa. What will hap-
pen ultimately I do not know, but we
should welcome these things in this dis-
tracted and distressing world wherever
a good step is taken.

In Malaya I am not quite sure be-
cause we have not the full details of
what is likely to bappen there, but at
any rate, there is a ray of light, some-
thing that is pulling this terrible tangle
from out of the mire.

About Goa I can say nothing more
than what I have said previously. There
is no difference of opinion between any
hon. Member here and the Government
broadly speaking, on Goa. The differ-
ence does come in perhaps here and
there as to the line of action to be adopt-
ed in regard to Goa. Now, it is clear
that any line of action adopted in re-
gard to Goa or any other matter which
i¢ international has to be judged not
from the point of view of some local
affray, but from various international
aspects, One hon. Member—I forget
who, Shri Syamnandan Sahaya, I think
—said something about this, that the
application of the doctrine of Ahimsa
to our foreign relations does not succeed
at any rate in regard to our border prob-
lems. Well, I am not aware of our Gov-
ernment having ever said that they
adopted the doctrine of Ahimsa to our
activities. They may respect it, they
may honour that doctrine, but as a Gov-
ernment it is patent that we do not
adopt and do not conmsider ourselves
capable of adopting the doctrine of
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Ahimnsa. If we did, we would not keep an
Army or a Navy or an Air Force. But it
is quite a different matter not bemi
able to adopt it in the circumstances ©
today, nevertheless not going to the
other extreme of shaking about a
sword or a lathi or whatever weapon
you may have in your hand and threa-
tening everybody and dc.liver'm% a
aumber of harangues and all that. Not
only is that rather childish and rather
foolish in the context of affairs today,
but remember when you talk about vio-
lence, viloence is only useful if it is su-
perior violence. Inferior violence may
make a fool of yourself. Violence has to
be judged today in the ultimate context
of the most violent things, that is, the
hydrogen bomb, the atomic bomb. I do
not say that every country has got it,
but that is the final acme of violence
today. Violence has arrived at a stage in
the world today when it will either end
in destroying the world, or in, well, 1
won't say putting an end to itself, but
putting an end, at any rate, in men's
minds to the age of violence. We are
at the last edge of the age of violence.
We may tolipe over into the dark pit,
or we may keep back and see that vio-
lence is no longer a remedy for the
world's ills, That is the broad picture,
That has nothing to do with the doctrine
of Ahimsa. It is a broad practical real-
isation of things as they are today.
When heads of States which have the
greatest methods of violence and wea-
pons of violence at their disposal, and
who have no inhibitions about violence
or Ahimsa, have come to the conclu-
sion that modern war with all the new
weapons, must be ruled out practically
speaking, something has happened in
the world. It may be that everybody
does not fully realise the implications of
it, but something has happened, that is,
violence essentially and basically is bein
ruled out for the solution of the world’s
problems. 1t may be that before it is
completely ruled out, eruptions may
occur, all kinds of things may occur,
That is a different matter.

Now, if big violence means that, then
you have to look at little violences in
that context, more especially when the
small violences are on the international
sphere, because you immediately im-

inge on the big violence and it cannot
ge considered separately as something
that we can indulge in whenever we
feel like it. We have to consider
far-reaching consequences of this.

1 should like the House to note that
I am not basing my argument on any
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high moral basis, although I would be
right in even putting it on that basis. I
would be right in saying that it is im-
proper for us to say one thing to the
wide world and act in a different way,
to suggest and encourage in the world
a policy of peaceful settlement of dis-
putes and ourselves to settle a dispute
that we have and in which we are right,
—that is admitted— by way of violence
and armed might and military measures.
It does not fit in with what we say; we
simply do not succeed in this or that; we
fall between two stools. So, that is the
broad background.

Now, may I say one or two things
about Ceylon? An hon. Member refer-
red to Ceylon and Burma and other
El_aoes where he said Indians are bein

icked out, He is partly right, th

not wholly so; when he brought in
Burma and all those places, I do not
think he has right or fair. But it is true
that people of Indian descent in Ceylon
as well as others who are Indian nation-
als, who have gone there, have not had,
and are not having a square deal.

I do not wish to go into this ques-
tion except to say that here it is, How
do we secttle problems with Ceylon?
Surely, the only way to settle problems
with Ceylon is in a friendly way, and
we shall continue to foliow that. There
is no other way. And ] should like hon.
Members to tell me any other wa
except delivering a brave speech, that is
no way in international affairs. For
instance, my hon. friend the Finance
Minister, when he decals with foreign
countries, when he is worried about
foreign exchange while buying thmﬁ
cannot pay in his own currency;
has to pay in somebody else’s, he has to
pay in some other coin for effecting
that deal.

1 shall just inform the Lok Sabha of
one very small development on our side
in regard to Ceylon. There was two
years ago, or thercabouts, a kind of an
aqraemenl signed between the Prime

inister of Ceylon and our Government
—I signed it—about certain procedures
to be adopted, certain steps to be taken,
which we thought would help towards
the solution of this problem there.

Eversince then or soon after, there
was a controversy between the two res-
pective Governments as to the interpre-
tation of that document. Well, we have
written long letters to each other: and
I wrote another long letter, about two
or three weeks—may be a month ago—
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to the Prime Minister of Ceylon. In this
letter, apart from the other points I
raised, 1 suggested to the Prime Minis-
ter of Ceylon that 'if the interpretation
of that document is an issue between us,
for my part and for my Government's
part, 1 shall gladly agree to refer the
interpretation of this document to any
eminent authority agreeable to you and
me; 1 shall accept that interpretation,
whatever it is; let us at least find out
some way of ending a dispute about in-
terpretation.’ I shall accept that interpre-
tation, The person to interpret must be
chosen by me and by him, that is, by
the two Governments, Whether he is a
foreigner, or whatever country he be-
longs to is immaterial; whoever he is,
whether he is a high mature judicial
officer or not is immaterial. Here is a
document of three pages, let him inter-
- pret it, and we shall accept his interpre-
tation.

We have not had any reply to that. I
have had an acknowledgment of the let-
ter, but no reply. Meanwhile, as you
perhaps know, Ceylon is going to have
general elections. So, perhaps, that will
delay any further development.

I referred just now to the great,
moving and rather tragic drama of the

world. It is an exciting drama all that is -

happening. One sees the headlines on the
newspapers, but behind them lie all
kinds of things happening in different
countries, our country or any other
countries.

Only recently, hon. Members must
have read of the proceedings in Moscow
of the Communist Congress there, where
it would appear that considerable chan-
ges in outlook and approach have been
announced, Now, it is not for me to in-
terpret the significance of those changes.
But | do think that it is an important
matter not only for the Soviet Union
but for other countries in the world at
large to understand these great changes
that are taking place there, which are,
if 1 may use the word, taking the Soviet
Union more and more towards some
kind of normalcy, which is t0 be wel-
comed in every way.

The point is that even great revolu-
tionary countries who have passed
through very tragic experiences, and
who have lived on a pitch of effort and
excitement become normal, vary their
policies, change their outlooks. I wish
in this respect their example was follow-
ed by others also, who sometimes look
up to them.
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Now, may I refer briefly to the States
Reorganisation Commission business,
which has been discussed here during the
last four days, and may I say that dis-
tressed as I have been about much that
has happened—and it has caused me
much unha})piness and produced in me
a sense of failure, which I do not often
have—nevertheless, what has worried me
and distressed me is not so much the
actual occurrences or the actual things
that have happened, bad as they are,
but rather this growth and recrudescence
of a spirit of violence all over the coun-
try, or in various parts of it, this attempt
to settle problems by violent methods?
That is, I think, something very bad for
this country, regardless of the merits of
any cause, because once you enter that
region of trying to settle any problem
by violent methods, then you go towards
something that is perilously near to civil
war.

Our country with all its faults, all
the Government's faults and failings,
has shown to the world a certain stabi-
lity, a certain peace, a certain mea-
sure of progress—may be, it is not as
fast as you like—and through that estab-
lished that reputation which it is proud
to hold today; and all that is based on
certain fundamental characteristics. If
we enter into the region of violent ex-
plosions, because we dislike this thing
or that, well, then, we lose not only
that reputation—rcputations do not
matter much—but something much
more important than that.

Are we going to enter into that and
become that type of country where
every month or two, we hear about some
kind of violent revolution trying to upset
the government? That is not democracy,
of course; that is something, which is the
very reverse of democracy. But apart
from that—we need not for the moment
apply any technical definition of demo-
cracy—Il do submit that that is a comp-

lete denial of any idca of measured or

ordered progress. I can understand an
attitude, and 1 believe that some people
hold that attitude, that nothing can be
achieved by these slow democratic or
parliamentary methods, nothing can be
achieved by peaceful methods, nothing
can be achieved, in fact, step by step;
we must break everything and produce
some kind of a clean slate. It may be,
to begin with, an anarchic condition. Let
us have that clean slate and then we
shall have an opportunity to build. I
do not agree with that, of course. But
I can understand that; then the other
thing follows. Let us encourage what is
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called sometimes a militant  attitude,
whether it is in the workers or the stu-
dents or anybody. Even now poor little

children of 6, 7 or 8 are exploited for

this. 1 think it is a matter for the Lok
Sabha to consider very carefully where
all this is leading us to, quite apart from
the States Reorganisation Report.

There are always in great cities and
<lsewhere anti-social elements, goondas
and the like. One can deal with them if
socicty generally disapproves of them,
as it does. But, when society or certain
Tespectable sections of society approve
of violent methods, then the goonda and
the disrupiive element can immediately
have the chance of their lifetime. They
come and they are bound to come in.
What is happening today? It is a cycle.
Some matter is disliked or disapproved
of by some group. They say, we will
demonstrate, we will have a hartal and
we shall take out a procession. If shops
do not close, they are forcibly closed.
There may be some violence. If trams
or buses are functioning, they are burnt.
If an order is passed that there should
be no procession, that order is broken,
The result is conflicts. Police are there
and police fire. Some people are hit;
some people die and others are wound-
ed. Then, there is an outcry against
police action and a demand for an en-
quiry. This is the cycle. The police
might have misbehaved or not; 1 am not
mentioning any particular place; but
this is the cycle of events—a deliberate
challenge on the violent level usually
accompanied by violence, burning, arson
molestation of people, attacks on people
who do not fall into line, burning of
trams, buses etc., looting of shops and
defiance of other laws like section 144
and the like and then a conflict, with
the police firing; unfortunate tragic
deaths, sometimes of possibly innocent
people, sometimes of even small children
who might be roundabout and then,
naturally, a reaction against that and
condemnation of the Government for
resorting to thesc things ; they have ex-
ceeded the limits of legitimate action and
the demand for an enquiry into police
misbehaviour. What are exactly the limits
of legitimate action of the police or for
the Army functioning? It is rather diffi-
cult to say. Obviously, they can be ex-
ceeded. When you are dealing with a
limited affair somewhere it is rather easy
to understand what are the [imits. When
you are dealing with conditions of up-
roar all over a great city like Calcutta,
or Bombay or Madras, then it is a bit
difficult to judge these things. Either you
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allow those anarchical conditions, loot,
arson etc., to gain the upper hand or
ou do not. [f they gain the upper
and, then, of course, the whole city
becomes at the mercy of the hooligan
element. Mind you, when such things
happen, the decent ¢lements even in the
crowd are pushed out; it is the hooligan
elements that take the lead. The decent
elements only have given them an op-
portunity to take thc lead. They always
take the lead, and—it may be expected
rightly—some political elements who be-
lieve in this kind of thing. Either you
allow that kind of thing to gain the
upper hand; if they do gain the upper
hand, it is then hooligan raj there and_
Government ceascs to function. Or,
Government has necessarily to take
steps to stop this at any cost because
the cost of not stopping it is too terrible
and too great for citizens as well as for
everything. Surcly, no government cun
afford to do it.

I think Prof. Hiren Mukerjce referred
to a speech of mine which 1 delivered
in Amritsar in which there was some-
thing about the challenge of the streets
to be met in the streets. I was laying
stress on this very point. [ was venturing
to lay before the Lok Sabha that if peco-
ple go in for violence in the streets that
violence has to be met in the streets and
has to be stopped. 1 cannot understand
how even Prof. Hiren Mukerjec could
object to my statement. (/nterruption).

In this connection, may | also correct
him? He referred, I think—I had not the
good fortune to bhe present here but I
have read his speech fully in the trans-
cript as well as other speeches delivered
by hon. Members—he referred to my
having called the Akali procession in
Amritsar as a ramasha. It is not correct;
it 15 completely incorrect. What I said—
speaking from memory, of course—was,
referring to large gatherings including the
Congress, 1 said, these are difficult ques-
tions which we have-to consider serious-
ly and decide not by having big tama-
shas and delivering long speeches. [
was referring to the critical questions we
were considering. ...

Shri Kamath: Including the Cong-
ress!

Shri Jawaharlal Nehru: Yes: includ-
ing the Congress? all big gatherings.

I stated, we must look at these ques-
tions not in a demonstrative spirit, tama-
sha spirit but a spirit of critical, humble
approach to the problem and decide it
in this way and not in a slogan-like way,
It is not the way to consider problems.
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So, I would beg the House to remem-
ber this that, I think, the major ques-
tion today before India, internally speak-
ing, is this question of what is going to
be our policy in regard to this growing
violence. T am not afraid of the violence
of the hooligan, but this spirit of vio-
lence. The other day, or two days ago,
on the occasion of the funeral proces-
sion in Lucknow of Narendra Deva, a
Eerson beloved of all, a policeman was

linded and others were badly injured.

Why should this happen? Here is a fune-
ral procession and it should be an oc-
casion for solemnity. There people threw
stones and pushed about a poor police-
man lost an eye completely, apart from
some police officers being rather badly
injured by stones. This is what I cannot
understand.

What is happening elsewhere? We
talk about the split personality of India;
we speak unctuously about non-violence
und about these methods and all that
and about our culture and sanskriti and
in our daily behaviour we are coming
down to a level which is not a civilised
level at all.

5 p.M,

Shri S. S. More (Sholapur): Is this
applicable to Chief Ministers also speak-
ing about non-violence and practising
violence?

Shri Jawaharlal Nehru: It is applic-
able to everybody, including Shri More
and me. We are all split personalities in
that respect. But here I am venturing to
place before the Lok Sabha this very
dangerots development of associating
any kind of dislike or anything, any
kind of protest or anything with a vio-
lent demonstration or a demonstration
which is inevitably likely to lead to vio-
lence. That is what is happening. I do
not know what is going to happen. The
other day in Madras at some places an
organisation sponsored hartals and de-
monstration—an organisation which is
openly committed to disruption of In-
dia, the separation of Tamil Nad from
India and being an independent State.
They raised various slogans and cries
and anyhow there was trouble. Tomor-
row I believe some kind of a hartal is
being organised in Calcutta and I have
no doubt you will see the whole cycle—
the cycle T have just mentioned.

Shrimati Renu Chakravartty (Basir-
hat) : How was it peaceful on the 21st
January? Not a word had been said
about it; not a word had been said on
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the huge and tremendous success of the
peaceful hartal on the 21st January. You
are ;:alk.ing about violence (Interrup-
tion

Shri Jawaharlal Nebru: I did not
mean to imply that people behave al-
ways at all times badly.

Shrimati Renu Chakravartty: Did
you try to find out why they were be-
having badly?

Shrli Jawaharial Nehru: It is clear to
Shrimati Charkravartty, who no doubt
knows a great deal more of Calcutta
hartals and the like, and probably knows
what is going to happen there tomor-
row.

Shrimati Renu Chakravartty: Merger
is responsible for it.

Shri Juwaharlal Nehru: Anyhow
there has been an open declaration. . . .

Shri H. N. Mukrejee (Calcutta
North-East) : When your Home Minis-
ter says in Amritsar that the merger
shall go through-—that was what the
papers reported—would you object to
the people of Calcutta having a hartal
to q?emonstrate their resentment against
that

An Hon. Member: lllegal hartal.
(Interruptions).

Shri Jawaharlal Nehra: I will come
to this merger business later. But these
peaceful hartal sponsors have announc-
ed, as stated in the public press today,
that they would defy section 144 and
every order that is passed. I do not call
that a peaceful approach.

An Hon. Member : Illegal hartal.

Shri Jawahurial Nehru: It is true that
this Parliament has to consider this
question squarely and fairly. Are we
going to encourage or promote this kind
of spirit of violence and constant vio-
lent activity by hartals and agitations to
continue?

Some Hon. Members: No, no.

Shri Jawabarial Nehru: Is there any
way out (Interruptions)?

Shri V. G. Deshpande: Are we going
to allow the police to fire?

Shri Syamnandan Sahaya (Muzaffar-
pur Central) : Yes, if necessary.

Shri Sadbsx Gupta (Calcutia South-
East) : Check your violence...... .
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Shri Jawaharial Nehrn: 1 should like
hon. Members otlpmite, who seem to
consider it as a kind of personal refer-
ence by me, to cite to me any example
in the capitalist or communist world
where such things are allowed, in any
country, where this kind of activity is
indulged in. 1 am not aware of any
country.

Shri Kamath:  There is no section
144 in England at all.

Shri A. K. Gopalam: May | ask the
Prime Minister whether he will kindly
enquire into one thing? I am only saying
this because the Prime Minister just now
said it should be stopped. Will he kind-
ly enquire whether the Finance Minis-
ter of Madhya Pradesh, Shri Biyani had
made an open speech in Akola in which
he said that goondaism will be met by
goondaism and that he will send goon-
das from Nagpur?

Shri Jawaharlal Nehru: If anybody,
including a Minister, has made such a
speech, he has said something very
wrong, very foolish and very objection-
able.

Acharaya Kripalani: May I suggest
that all this arises from the fact that

Congress people think that you are
speaking to the Opposition while you
are speaking to them also?

Shri Jawhharlal Nehru: The hon.
Member who just interrupted is com-
pletely right. And I was not referring to
any particular group, although it is true
that there is this difference, not among
the Congress and others, but certainly
some groups even in theory do not
object to violence, much less in practice.
In fact, they think that violence is the
only way to lead to the goal which they
may aim at.

Acharya Kripalanl : They are recipro-
cated.
Shri Jawaharial Nehru: As Acharya

Kripalani just got up, may I tell him
that I was pained and surprised to leamn
from him t some C.1.D. officials had

been dogging his footsteps because I
can assure him that if he will be good
enough to give me some information, I

would be glad to enquire into it.
An Hon. Member: That is a privilege
to some.

Shri Nambiar
every one of us.

Shri Jawaharial Nehrus There might
perhaps be some difference between

(Mayuram): For
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some hon. Members opposite (Interrup
tions).

Shri Nambiar rose—

Shri Jawaharial Nehru: What I
would venture in all humility and res-
pect to place before the Lok Sabha is
the dangerous trends that are developing
in this country. I am not easily upset by
any occurrence however bad it may be—
one survives these things—but some-
thing has happened in this country
which, 1 believe, is poisonin; the whole
community, poisoning in this sense in
two ways. One is of course the spirit of
violence. The other is poisoning against
each other which is equally bad. And I
have no doubt that this will go sooner
or later. But we have to work actively
to that and not encourage it. Therefore,
1 would again submit that an act which
may be quite legitimate in a certain set
of circumstances may become dangerous
and objectionable in another set of cir-
cumstances. A hartal which may be legi-
timate as an expression of opinion in a
certain set of circumstances may in an-
other set of circumstances be dangerous
and harmful. And 1 say that at the pre-
sent moment with these big tensions and
bitterness prevailing in various parts of
India, it is not patriotic, it is not wise,
it is not reasonable to do anything
which may even by the fault of the Gov-
ernment lead to violence because there
are some steps in which the possibility
of violence is inherent whoever starts
it—may be a policeman's fault or some-
body else's fault—but one should be
wary.

May | say a few words about the
States reorganisation business? Slightly
less than two months ago we discussed
this matter in this Lok Sabha. At that
time there was a very full debate, and
I ventured to give expression to my
own approach to that question then. I -
will just repeat it. It is true that as I
have watched these developments in the
various gaﬂs of the country, | have
been troubled not by this occurrence or
that, but by the atmosphere that was be-
ing gradually created in the country——
not created all on a sudden but because
there was something in our hearts which
came out because of the circumstances.
I have been troubled by that and the
main problem before me has been—
not any particular problem that is dealt
with separately, but—how to meet this
particular challenge—this challenge of
violence and bitterness that was spread-
ing. How can we possibly check this?
How can we possibly it? At any
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rate we should not encourage it in any
way. This is how 1 have tried to ap-
proach it.

Some hon. Members have referred,
rather caustically, to some kind of a
dictatorial approach of four men of the
Congress Committee laying down this
and that. What is exactly the procedure
we followed? 1 referred to it on the last
occasion, and to the multiplicity of these
problems and the fact that the problem
usually was not onc between the Gov-
ernment and a certain group or a certain
state. The problems were between two.
So far as the Government is concerned
they had their views, no doubt, about
them but it was not important for them
which way a certain border lay. What
they wanted obviously was—the Gov-
ernment or most of us wanted—a settle-
ment which was agreeable to the largest
number of people.

I will give you a straight example.
Yesterday, Shri N. C. Chatterjee said :
“My Chief Minister is giving 500 square
miles away"”. With all respect, I ask :
what does that indicate? How is he
thinking of giving 500 squarc miles
away? To whom is he giving them
away? The SRC Report had made some
recommendations and Dr. Roy had
apparently magnanimously given that
away.

Shri K. K. Basu (Diamond Har-
bour) : On what grounds ?

Shri Jawaharlal Nehru: That was not:
the point. My point is this. Here was a
conflict in the opinions of the State of
West Bengal and the State of Bihar—
not with the Government of India, not
with the Congress or anybody because
you will remember in this matter what
the SRC had done. It is not—at least
by and large, it has not been—a party
matter. Parties have been split on this.
(Interruptions). 1 mean to say that in
one party, there were two  opinions.
They may pass a resolution by a majo-
rity but the point is that there have been
several opinions in the parties them-
selves. Possibly—I cannot say definitely
—the Communist Party may or may not
have had, but they have adopted the
opinion that there should be not onl
linguistic division, but a linguistic divi-
sion of every village.

An Hon. Member: Not of every vil-
lage. By villages.

Shri Jawaharlal Nehru: That is so.
They want to carry the process of dis-
ruption to its extreme limits. (Interrup-
tions).
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They want to carry this process to its
extreme limit—to carry this linguistic
warfare 10 every village.

Shri Sadhan Gupta: No. It is incor-
rect. (Interruptions).

Shri Jawaharial Nehru: 1 have no
doubt that hon. Members opposite had
the best of motives. I am only point-
ing out the natural consequence of what
they stated or what they presumably
still state. I ;ay that the natural conse-
quence of their policy was absolute dis-
ruption of India—every village. I do not
doubt their intelligence and therefore, I
presume they realise what the natural
consequence of this policy, they aim at,
was.

Shrimati Renu Chakravartty: It is
the border disputes you are talking
about. You are misrepresenting what we
have stated. There are disputes on no
other issues.

Shri Jayaharlal Nehru: 1 know, obvi-
ously. Take this issue of Bengal and Bi-
har. Here the State of Bihar and the
State of Bengal are thinking in terms ot
the sume patch of territory or several
patches. It is not a dispute of the Gov-
ernment of India, So far as Congress is
concerned, the Congress of West Ben-
gal is pulling onc way and the Bihar
Congress the other way. Presumably it
is the case with other parties too. All
Karties or most parties, therefore, could

ardly function uniformly. The provin-
cial pull was greater; the State pull was
greater in their minds than any other
ull. Now, one can understand that,
ere is no harm in the State pull being
there but it is harmful—it is very harm-
ful—if the State pull is so strong that it
leads to violence in speeches and words
and deeds and then to this kind of vio-
lent demonstrations.

Take the case of Orissa. According to
the SRC Report, no change has been
made in Orissa-—this way or that way.
Orissa had claims on West Bengal, Bihar
Andhra and M.P,, I believe. 1 am not
going into the merits. Those claims were
not accepted in that Report nor did
Government wish to go behind the Re-
port in that matter. As I said, I am not

oing into the merits of the case. The
rissa Government supported those
claims. Everybody did it—the Congress
and the Government in Orissa. Then,
there was this rioting in Orissa, Against
whom? Against their own Government
supporting  that claim. There was no
reason or logic in it. They broke into
the police station and destroyed things.
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What exactly has been done by young
people aged from ten to twenty years—
<hildren, boys and girls and others? This
is the spirit which, 1 say, is deplorable.

Take another case, again. 1 can
understand the dispute between—let us
say—Kerala State and the Madras State
about a small patch of territory on the
border. One could understand the pro-
posal : “Let the patch decide."—I mean,
the people there. But that is not the
<question. Everybody wants to bring
pressure. Somebody in Madras wants to
bring pressure by violent activities in
Madras sc that a small patch of terri-
tory five hundred miles away from Mad-
ras may be attached to Madras State. 1
am pot again going into the merits, 1
want you to see what it is leading to.
Whether it is in Bengal and Bihar or
Kerala and Madras or Madras and
Andhra claiming the same area, You
gradually develop a feeling which is
primarily a feeling which leads to a civil
war. (Interruptions). You cannot have
a civil war in the circumstances; but
that is o different matter.

Practlcally speaking, mentally you
have a civil war between Bengal and
Bihar or Bihar and Orissa. That is the
kind of feeling which is aroused.

Shri K. K., Basu; The Pradesh Chief
Minister accuse each other.

Shri Jawaharlal Nehrm: That was
what 1 am venturing to point out myselt,
That is what we have to deal with now.
I can assure this Lok Sabha—it may
remember—that all the innumerable
problems that the SRC Report brought
.out—some of them were very major
problems and very difficulty problems—
a great majority of such problems has
been settled satisfactorily. It is a thing
to remember. We cannot be overwhelm-
-ed by catastrophe here and there. The
problems have n settled, and I should
like to congratulate those people. They
have been settled by agreement even
‘though one party did not like that settle-
ment at all. T could give you examples.
Take this proposed new Madhya Pra-
desh. Madhya Bharat fought against it.
It was perfectly justified to do so. Ulti-
mately they all met together and in the
‘larger interests of the country, or, what-
-ever you like, they came to a settlement
:ndbl:hev are pulling through. Take Vi-
-darbha.

Shri V. G. Deshpande: They have
aot come to an agreement. It is a trage-
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Shri Jawaharial Nehru: 1 entirely
agree that Shri Trivedi has not come to
utihaareemem. We are talking about the
others.

Shri V. G. Deshpande: I am saying
that the majority in the Assembly in
Madhya Bharat has not agreed, and the
reports provided to us say that they have
not agreed. But because therc were no
incidents, you say that they have agreed.

Shri Jawaharlal Nehru: I venture to
say that even though this was their
strong view, and the Assembly said no,
yet, they agreed in the larger interests
of the country., There is no doubt they
have agreed, because they are working
together and fashioning and working out
the union. They have not gone out into
the streets to fight.

Take Vidarbha. They were keen on
having a separate State. But, at our re-
quest, they ultimately agreed to join the
Maharashtra  State which we thought
was right. These are instances of people
not getting lost in their own rather nar-
rower desires, but looking at the broader
picture and ultimately agreeing to some-
thing even though they did not like it
originally. So, I would like this House
to remember that, by and large, quite
a large number of very difficult prob-
lems have been solved by agreement.
That was our approach throughout.
Settlement by agreement could only be
done informally, and in the course of
these talks, we must have met not do-
zens or hundreds but over a thousand
persons, not of the Congress only but
of all groups and parties. Many hon,
Members here in the Opposition and
others, we have met them, and discussed
this matter with them separately, because
as I said, it was not a party matter. It
was a matter in which we are seeking
some kind of broad agrecment in so far

a9 it is possible.

Shri S. S. More: May I know, apurt
from the Congress, what parties werc
consulted in regard to Maharashtra? (/n-
ferruptions).

Shri Jawaharlal Nehru: Reference
was made to the proposal of a union of
Bengal and Bihar. 1 can assure this
House that at no time did it strike me
or occur to me or to anybody. The first
time this matter came up Wwas as n
result of a terrible shock to us. and
others too, by the occurrences in Bom-
bay: not the actual occurrences only,
but we felt, with the occurrences in
Orrisa and Bombay, where we are in;
to. It was a shock. and we felt that in
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this linguistic direction we will be quite
lost and will continue to break each
other’s heads if once we give vent to
the terrible bitterness and anger, So, the
desire to stop this trend and make peo-
plc think in a different direction came.

In this particular matter, I do not
know and I cannot even say exactly who
started this idea: not I. It was not to
my knowledge. Anyhow it so happened
that Dr. Roy ahd Shri Krishna Sinha
and some of their colleagues were here,
and they discussed it. I did not start it.
Then they did not immediately do any-
thing. They went back to their respec-
tive headquarters and then came back
five or six days later, having discussed
it and seen their colleagues, and it was
only then that they formally broached
it to us. Our answer was, “If you are
willing, we are very happy”. We did not
take any single step about it. There
was no kind of imposition. It was they
who did it. Then they issued a state-
ment. That was the second time when
they came here. Obviously, a thing like
this can only take place with the good-
will of all the persons concerned. There
can be no impositions of these things.
But what is the test?

Shri K. K. Basu:
people.

Shri Jawaharlal Nehru: What is the
test of the people, and why? You see the
whole object of the talk about the lin-
guistic  provinces. I think Shri N. C.
Chatterjee has told us about the Cong-
ress decisions and all that. Now, Shri
Chatterjee is not perhaps well-acquaint-
ed with the development of the Cong-
ress outlook on this subject. Undoubted-
ly. in the 1920's, we were strongly in
favour of it. We were strongly in favour
of the work being done in the language
of the ares, 1o cnable the people of the
place to take their part. In so far as that
point is conerned, that is, the importance
of the language in doing the work is
concerned, we hold to that thing. But do
not mix up the two things, namely, the
importance and the development of the
language and these boundaries. The two
are not synonymous. Later on, if you
will see the resolutions of the last three
or four years, the Cungress resolutions,
and in fact the resolutions before the
appointment of this Commission and the
rcsolutions just after it, you will find
that all of them have stated quite clearly
that language is an important factor but
that there are other factors which are
equafly important, the other factors be-

The test of the
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ing economic, geographical and econo-
mic development. Finally, the most im-
portant factor, the over-riding factor, is
the unity of India. That is what the
Congress has been saying ail along. Now,
seeing all this happening since the pub-
lication of this Report, naturally, and;
even more than previously, our thoughts
went towards laying a greater stress on
the unifying factors and other things.
That is a relatively recent development,.
since we have been discussing the Five:
Year Plan and the rest, and recently
we have been thinking more and more
in economic and developmental terms.

Take Bengal and Bihar. The area bet-
ween Bengal and Bihar is the richest
industrial area of India, and no doubt in
a few years' time it will grow to be the
most heavily industrialised area. Now,
we could not do thinﬁs in a huff and do.
something there in a hurry. So. for deve-
lopmental reasons, it was of very great
advantage to Bihar and Bengal to work
that area jointly.

Shrimati Renu Chakravartty: The:
Central Government owns those resour-
ces.

Shri Jawaharlal Nehru: We have:
enough experience, in the last five years,
of small matters being delayed because
of two Governments having to deal with
matters and pullinﬁ in two different
directions. However, ] am merely point-
ing out that there were valid reasons for:
that. It is not just some kind of senti-
mental approach to the problem. So,,
in the first place, we said: “Go ahead”.
Everywhere you will find that this eco-
nomic approach has to be considered
now much more than previously, al-
ways making sure that the language
approach is there, not as a boundary
but for the purposes of doing the work
in that language so that the cultural
aspect of the language could always be-
encouraged. Occasionally it may be that
two languages overlap. Suppose Bengal
and Bihar form a union. Nothing hap-
pens to the Bengali language or to the
work done in Bengali. Nothing happens
to the Hindi language in Bihar. They
function. in their respective areas as they
did, but in regard to developmental mat-
ters it will be a great help. Apart from
that, personally, it is very desirable that
we should have the muilti-lingual areas.
where people automatically get to know
more than one language. It does help.
This kind of absolutely linguistic bar--
riers does create 4 certain narrowness
in approach.
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Acharys Kripalanl : In what direction
is the mind of the Government work-
ing? We want to know how the Gov-
ernment’s mind is working in this mat-
ter.

Shri Jawaharlal Nehru: I do not
quite understand Acharya Kripalani's
question. I have been trying to explain
not only the direction of the Govern-
ment's mind but the decisions. The
Acharya knows what decisions have
been taken.

Acharya Kripalani : I do not know.

Shri Jawaharlal Nehru: They have
been published in the public Press.

Shri K. K. Basu: They have been
changing.

Shri Jawaharlal Nehru: Not at all.
All decisions have been taken. There
is no question of change. Of course,
some decisions have not been taken.
About Punjab, I think that by agree-
ment we shall arrive at some suitable
solution. One or two minor things re-
main; other decisions have been taken.
About this question of Bengal and Bi-
har,...

Shri K. K. Basu: It is an imposition,

Shri Jawaharlal Nehru: There is no
question of imposition. The proposal was
made and we welcomed that proposal.
Naturally, it is subject to its acceptance
by the concerned people. We cannot
impose it upon them, but we welcome
that proposal. .

Shri Kamath: Parliament should ac-
cept it.

Shri Jawaharlal Nehru: Ultimately it
will come before Parliament. Naturally,
what the Government has got to do now
is to frame a Bill which will ultimately
be placed before Parliament. But before
that, it should be sent to the State As-
semblies concerned for their considera-
tion and their reactions. Then Parlia-
ment decides.

Shri K. K. Basu: In the case of Ben-
gal, the S.R.C. recommendation was
different. Has this decision now been
arrived by the high command or....

Shri Jawaharlal Nehru: The proposal.
is for the union of the two States, pre-
sumably with language regions, regional
councils etc. I cannot go into these de-
tails here.

1 am sorry I have taken so
much time, but yet I have said
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nothing about Bombay, about which
wish to say something, not
much. It is quite wrong for any of us
to go about censuring any commupity
or group about it. That is a wrong a
proach completely. There is no doubt
that what has happened in Bombay is
disgraceful, There is no doubt about it.

Shri S. S. More: Even firing.

Shri Jawaharilal Nehru: About that
probably I and Mr. More will differ. I
was not there to se¢ how much firing
took crlacc. But'l say that for what hap-
pened in Bombay, in any other country
the Army and tanks would have been
used. I am quite sure about it. If in any
country such arson had taken place, the
Army and tanks would have come into
the stage. ...

Shri Kamath: Not in democratic
countries,

Shri Jawaharial Nehru:...but, in
Bombay, only police force was used.
Bombay has been a tragedy for all of us.
It does not heulf much blaming anybody.
I think I should just mention one thi
which should be borne in mind by
of us, namely, the trend towards vio-
lence disturbs everybody, whatever be
the merits of it. The most important
thing now is to caim and soothe the
people to get rid of this bitterness as
much as possible. These are the two basic
things. I do not know how some people
have been saying, and Mr. Chatterjee
also told me, that in my broadcast about
the States re-organisation I have used
the words “irrevocable decisions” and all
that. 1 was quite surprised. I have looked
through my broadcast and it is not there.
I do not know wherefrom Mr. Chatter-
jee got it. There is m:’thin:-gj irrevocable.
ﬁerz is nothing final in this sense that
if we have a democratic structure of
society and a democratic Government,
we can sit down and consider any mat-
ter at any time. The point is that we
must have the atmosphere to do it. You
cannot do it by Keople beating and quar-
relling with each other. We must calm
down. It is obvious, as Mr. Asoka Mchta
said, that no decision about Bombay
which is a decision which is looked
upon by a large section of the people as
an imposition of one or the other is a
happy decision. It may be an unfortu-
nate decision, an inevitable decision. but
it is not a happy decision. If the Guja-
ratis feel or the Maharashtrians feel im-

upon, it is not a happy decision.
have to live together as well as
others in Bombay. Now unfortunatety
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a situation has been created which
makes it difficult for a cool approach to
the problem. Let us cool down and be-
come normal and then realise the fact
that there is no question of one group
dominating over another. 1 do not know,
but some people say that some capitalists
in Bombay wanted this to be done and
that not to be done. 1 really do not ‘un-
derstand it. But, for my part, I can say
that in the whole of the conversation, |
did not meet a single capitalist from
Bombay. I know they presented a me-
morandum which 1 saw. but this is quue
absurd. You can take it from me—vou
know it well enough—that the capitalists
in Bombay or elsewhere would probably
be able to function in any condition. [
do not think there will bc anv difficulty
about that. It is not that a handful of
capitalists wanted this or that. But, it
is a fact that todav there is tremendous
bitterness of feeling. Our function
should be to lessen it and then we can
move together and do it. There have
bcen two types of proposals. One 18
about plebiscites. 1 cannot say that ple-
biscite should be ruled out in every
case. 1 think in some cases it may be
desirable. But it is a dangerous thing 10
say that you must apply the principle of
plebiscite to all these arcas, because it
will produce all kinds of difficulties. In
some cases it may be desirable. But we
will have to think of these things not 1n
an atmosphere of violence and extreme
ill-will and bitterness and almost compul-
sion of the people to do this or that.
That is the difticulty. There has been this
proposal made about the judicial enquiry
in regard to Bombay. My general reac-
tion is that whenever there is trouble,
there should be an enquiry. But 1 must
say that my mind is rather confused
when I think of an enquiry into the
Bombay occurrences. It would be a tre-
mendous enquiry which will last for
ages. But apart from that, is it not
obvious that this kind of enquiry will
raise  passions to thc utmost? Every
party will seek to cast the blame on the
other and the result will be, that instead
of that process of healing and soothing,
~—bitterness, charges and counter-
charges. That, 1 think, will be terrible.
Thercfore, I do not see how it can serve
any good purpose in that way.

1 feel ] have exceeded my time-limit:
1 am grateful to the House for its indul-
gence,

Mr. Deputy er: Does any hon.
Member want his amendment to he put
to vote? .
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Some Hon. Members:
may be put,

Mr. Deputy-Speaker: 1 shall now put
all the amendments to the vote.

834
All of them

The question is :
That at the end of the motion the fol-
lowing be added:

“but regret to note the growing
imbalance in the approach of the
Government to the problems of the
country, international and national
as reflected in the Address, where-
in several pressing questions of the
people have received little or no at-
tention at all.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:
the

following be added :

“but regret that the Address has
not referred to the complete failure
of Government in tackling the pro-
blem of the reorganisation of States
in a democratic manner after con-
sulting all the responsible elements,
parties and individuals in the coun-
try.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

That at the end of the motion, the

following be added :

“but regret that there is no refer-
ence to the appointment of a Na-
tional Commission to go into the
question of safety measures in the
mines though thc exploitation of
enormous mineral wealth is recog-
nised under the Second Five Year
Plan.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret that the Government
of India have failed to accept the
democratic and_legitimate demand
for the reorganisation of States on
the basis of language.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :

“but regret that the Address fails
to refer to and cxpress disapproval
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of the proposal for the merger of
the States of West Bengal and Bihar
and 'of other States.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret to note that the Ad-
dress fails to mention clearly that
reorganisation of States on the basis
of language will not be complicated
by any attempt at merger of States
by political pressure.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added ;

“but regret to note that the Address
fails to mention that—

Reorganisation of States will be
taken up on linguistic basis and
in particular Visalandhra, Samyuk-
tha Maharashtra including Bombay
Citv and Punjabi Speaking State
will be formed immediately along
with other linguistic States.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the'

following be added :

“but regret that the Address—

(a) gives no indication of any
proposal to modernise the defence
forces with a view to anticipate an
attack from outside;

(d) discloses no programme for
coordinating defence with nation-
building activities so as to ensure
greater efficiency and economy in
the two wings of the national
life—civil and military; and

(c) overlooks the tremendous
scope for training our vast man-
power, through educational and vo-
cational training schemes in the de-
fence organisation, for implement-
ing various programmes under the
Second Five Year Plan."

The motion was negatived.
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just decision of the Government to
take Bombay City, which is admit-
tedly a part of Maharashtra, under
the administration of the Central
Government and thus leading to
disturbed and disorderly condi-
tions in that city including the po-
lice excesses.”

The motion was negatived.

Mr. Deputy-Speaker: The question

8.6

is:

That at the end of the motion, the

following be added :

“but regret—

(a) the failure to enunciate a
firm policy in respect of the Portu-
guese occupation of territories
which  rightfully belong to our
country;

(b) the omission to oppose the
Gold Coast being made a part of
British Commonwealth instead of
granting it complete independence;

(¢) the omission to refer to and
disapprove the suppression by the
British of nationalist movements in
Kenya, Cyprus and other countries;

(d) the welcoming of the grant
of so-called independence to Ma-
laya without disapproving the sup-
pression ol th¢ lorces of national
liberation in that country which are
fighting for the end of economic
and political domination of British
imperialism there; and

(e) the omission to refer to the
suppression of struggles for libera-
tion by the French Government in
Tunisin, Algeria and Morocco.”

The motion was negatived.

Mr. Dephty-Speaker: The quéstion is:
That at the end of the motion, the

following be added :

“but regret—
(a) the omission to mention that

the First Five Year Plan has not
resulted in any appreciable im-
provement in the lives of the
common people; and

(b) the commission to refer to

shortcomings of the proposed
Second Five Yeur l’lm."p PO

Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that the Address has
not referred to the unfair and un-

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :
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“but regret the omission to refer
to the manner in which the nation-
alisation of Life Insurance is be-
ing carried out to the prejudice
of the employees, the State and
the public and with the assistance
of former insurance magnates who
are hostile to nationalisation.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that though the Ad-
dress recognises the leﬁ:timate love
of one's language it fails to suggest
any definite policy for—

(a) appointing impartial and ju-
dicial Boundary Commission or
Commissions to settle bounda
disputes arising out of the reorgani-
sation of States; and

(b) holding plebiscite to ascer-
tain the will of the people in the
disputed areas.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that the Address
while admitting that the reorganisa-
tion of States is an important mat-
ter fails—

(a) to recognise the linguistic
principle as a basis for this reor-
ganisation of States; and

(b) to take note of Government’s
attitude towards the formation of
multilingual States without ascer-
taining the wishes of the people of
such States.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that the Address has
been complacent while referring to
the revolutionary changes brought
about in the rural areas by the
Community Projects and National
Extension Service, whereas there
has been no substantial improve-
ment in the social and economic
spheres of the rural arcas covered
by the Community Projects and the
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National Extension Service in spite
of an expensive administration.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added, namely :—

“but regret that the Address,
while recognising the importance
of our village and cottage industries
from employment and production
point of view, overlooks to provide
marketing facilities for the products
s0 as to enable the industry to be-
come self-sufficient.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret that though the Ad-
dress lays stress on the principle of
non-violence it fails to take note of
or to appreciate the legitimate,
peaceful and non-violent movement
conducted in certain areas for ad-
justing border claims arising out of
the rcorganisation of States."

The motion was negatived.

. Mr. Deputy-Speaker: The question is:

That at the end of the motion, the

following be added :

“but regret the failure of Gov=
ernment in paying compensation to
the displaced persons within a rea-
sonable time."

The motion was negatived.
Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the inability of Gov-
ernment in providing houses to the
displaced persons.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the failure of Govern-
ment in checkni the transfer
of claims at 50% of their real
worth of compensation.”

The motion was negatived,
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Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the policy of Gov-
ernment in raising the valuation of
the houses built in various colonies
for the rehabilitation of displaced
;persons.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the inatl]:ility of Gov-
ernment in getting the agreement
with Pakistan in respect of movable
properties implemented properly.”

The motion was negatived.
Mr, Deputy-Speaker; The question is:

‘That at the end of the motion, the

following be added :

“but regret the inability 'of Gove
ernment in securing from Pakistan
proper sense of security for Hindus,
which would have checked the
il;lﬂux of Hindus from East Ben-
s ."

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

{following be added :

“but regret the failure of Govern-
ment in applying the Directive Prin-
«ciples contained in Part IV of the
Constitution to its policies.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the failure of Gov-
ernment in decreasing unemploy-
ment in the country.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret the inability of Gov-
ernment to take uvate measures
for the relief of sufferers.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but rv_egi'«eltl tll:nue failure of Gov-
ernment in checking co ion and
inefficieacy in “iﬁmm.
nm."

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
. following be added :

“but regret the inability of Gov-
ernment to implement its promises
made in 1953 for removing distinc-
tion between Hindus and Sikhs so
far as special concessions for Sche-
duled Castes and Backward Classes
were concerned.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :
“but regret the failure of Gov-

ernment to find a solution of the
Portuguese colonies in India.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :

“but regret the failure of Gov-
ernment 1n securing satisfactory
solution of the citizenship issue of
Indians in Ceylon.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :

“but regret the inability of Gov-
ernment to pursue a uniform and
consistent policy with regard fo re-
organisation of States in India.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :

“but regret the failure of Gov-
ernment to bring about an eardy
settlement of Portuguese enclaves
in India."

The motion was negatived,

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :
“but regret the failure of Gov-
ernment 1o hold democratic consul-
tations with the lcaders of various
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political parties in the country with
a view to arrive at common under-
standing in respect of the reorga-
nisation of States on the basis of
important recommendations made
by the States Reorganisation Com-
mission and further regret the uni-
lateral move of the Government
to constitute zonal states without
ascertaining the wishes of the
people concerned.”

The motion was negatived.
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tive steps to safeguard the interests
of Hindus in East Pakistan so
that the influx of refugees to India
may be stopped.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added :

“but regret to note that the
Address fails to mention clearly
that—

(a) in reorganisation of States

Mr. Deputy-Speaker: The question is: the aspirations of already acknow-

That at the end of the motion, the ledged linguistic groups will be ful-
following be added : filled:;

“but regret that—

(a) no mention has been made
about the appointment of a Parlia-
mentary Committee for supervising
the works under Community Pro-
jects and National Extension
Service Schemes and Local Assist-
ance Works where the Government
is spending crores of rupees;

(b) no mention has been made
about the formation of Visala
Andhra and of the appointment of
Boundary Commissions to demar-
cbate_ boundaries on a linguistic

asis;

(c) no mention has been made

(b) provision would be made
for maximum possible autonomy
by transferring control over the
police and appropriate allocation
of revenues to district panchayats,
particularly in all such areas which
have hitherto enjoyed the status of
States and may in the future be
integrated with other areas;

(c) in respect of disputed taluga
und village units in border areas
popular will shall be ascertained
by means of a plebiscite;

(d) the Government would stop
going from one decision to another
in respect of State and boundary
disputes as this attitude has brought
disruption and death to people.”

about the scrapping of Prohibition
in the country as experience of the
wt:irlv;irl?1 of Prohibition in certain
States has shown that Prohibition

The motion was negatived.,

Mr. Deputy-Speaker: The question is:
is a thorough failure and that illicit That at the end of the motion, the
distillation has become a cottage following be added :

industry; _ “but regret to note that the
(d) no mention has been made Address fails to mention the untold
about laying new railway lines in hardships faced by members of
Andhra State.” those castes and tribes that have
The motion was negatived. not yet been included in the list of

Mr. Deputy-Speaker: The question is: Scheduled Castes and Scheduled

; Tribes on account of the long delay
That at the end of the motion, the to introduce legislation to amend
following be added :

the lists of the Scheduled Castes
“but regret that the Address and Scheduled Tribes in spite of the
does not refer to the failure of fact that the Backward Classes
the Government of India to take Commission has -submitted their
cffective steps to liberate Portu- report about a year back.”
guese possessions in India”. The motion was negatived.

The motion was negatived. Mr. Depu . D

. . ty-Speaker: The question is:

Mr. Deputy-Speaker: The question is: That at the end of the motion, the
That at the end of the motion, the following be added :

following be added : “but deeply regret the omission
“but wegret that the Address in the Address of any reference to
has not referred to the failure of the immense hardships caused by
Government of India to take effec- the indiscriminate extension of the
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iriaﬁim Fongt Act 1ho tht,,,gibal ,1r Mr. Deputy-Speaker: The question is:
aress wheredy the (iba’ peopie That at the end of the motion, the
are deprived of their lands and i dded : '
forests, the sole means of their follo\:ung be & ’ .
livelihood, and remain as slaves at . "but regret that there is no men-
the mercy of the forest department tion in the Address about the dec-
and contractors.” laration of a National Minimum
Wage in the Second Five Year
The motion was negatived. Plan.”
Mr. Deputy-Speaker: The question is: The mation was negatived.
That at the end of the motion, the Mr. Deputy-Speaker: The question is:
following be added : : That at the end of the motion, the
“but regret that the Address has following be added :

failed to refer to the wrong ap-

proach of the Government of India
to the problem of States Reorgani-
zation in so far as—

(a) it has decided to separate
the city of Bombay from Mahara-
shtra and make it a Centrally admi-
nistered area;

(b) it is encouraging proposal
for merger of Bengal and Bihar be-
fore the country is given a full op-
portunity to consider the' consequ-
ences and implications of such a
proposal:

(c) it is pursuing a vacillating
policy and is devising fantastic
schemes with regard to Punjab, An-
dhra and Telangana;

(d) it has decided to merge
Madhya Bharat with Madhya Pra-

desh against the declared will of the

Madhya Bharat Legislature.”!
The motion was negatived.

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the

following be added :

“but regret that there is no men-
tion of the fresh threat to the free-
dom struggle of the people of Ma-
laya from certain members of the
Commonwealth poséd by the inter-
vention of Australian and New
Zealand troops against the people
of Malaya.” '

The motion was negatived.

“but regret that the Second Five
Year Plan does not envisage the
immediate promulgation of an or-
dinance to stop all evictions of
peasants prior to a searching enqui-
ry into the cause of widespread
evictions resulting from the Land
Reforms Bills introduced or passed
in the various States and which is
leading to mounting unemployment
and loss of purchasing power there-
by endangering the very industriali-
sation plans of our country.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that the Address does
not take note of the failure of the
"Draft Second Five Year Plan in
givihg sufficient emg‘hasis on heavy
and machine building industries,
without which the rate of industri-
alisation can never progress and our
country’s economic independence
cannot be achieved.”

The motion was negatived,
Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret that the Address does
not refer to any scheme to help the
peopie who have greatly suffered b
lhf:l recent cyclonic rains in Tamil-
nad.” .

The motlon was negatived.

Mr. Deputy-Speaker: The question is: Mr. Deputy-Speaker: The question is:
That at the end of the motion, the That at the end of the motion, the
following be added : following be added :

“but regret that the Address fails “but regret that the Address has
to refer to and express disapproval failed to give any assurance to
of the proposal for the merger of make one of the South Indian lan-
West Bengal and Bihar and other uages a compulsory subject in col-
States without getting the approval foges and ~ schools of the  Hindi

of the clectorate.” .pe.kin‘ areas.”
The motion was negatived. The motion was negatived.
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Tha.t at the end of 'the motion, the
following be added :

“but regret that Government have
failed to take a referendum for set-
tling the formation of linguistic
States and border adjustments.”

The motion .was.negatived. .

Mr. Dcputy-Speaker: The question is:

That at the end of the ‘motion, the
following be added :

“but_regret lhat Goverument have
failed to make a specific declaration
about the quick implementation of
the recommendations of the Back-
ward Classes Commission.”

. The motion was negatived.

Mr. Deputy-Speaker: The question is:

That at the end of the motion, the
followmg beadded: .. . .

“but regret that inspite of expres-
sing feeling of anxiéty at the inter-
national situation especially, in re-
lation to Indiap Union, the Address
fuils 10 indicate the steps that Gov-
ernment are going to take to pro-
tect the country. agmnst threats of
war. ]

-

The motion was negatived.

Mr. Deputy-Speaker: The queation is:

That ‘2t the end' bf" the motion, " the
following ‘be added :

“but .regret that the Address' fails
to indicate the steps the Govern-

ment are going to tdke to ensure the
safety of Hindus ‘anid other minori-
ties in East Pakistan.”

‘The motion was negatived.
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Mr. DepmyuSpeaker- The question is:
That at the end of the motion, the
following be added :

“but regret that the Address fails
1o indicate the policy of the Gov-
ernment to tackle .the intricate
problem of the States’ Reorganisa-
tion *‘to the salisfaction of the
people.” P

The motion was negauved

Mr. Deputy-Speaker: The question is:
That at the end of the motion, the
following be added, namely.

“but regret to note the want of
appreciation towards the remark-
able performance of the private
sector in the First Five Year Plan
and underestimation of its potential
in the Second Plan as is evident
from the lower allocations made to
it in the Second Plan.”

The motion was negatived.

Mt.. Deputy-Speaker: The question is:

That at the end of the motion, the
following be added :

“but regret to note the failure to
-realise the gravity of the transport
situation in the country, which has
impeded the pace of economic deve-
lopment."”

The ‘motion was negarived

. Mr. Deputy-Speaker: All the amend-
ments have been negatived. Now, I will
put the motion to the vote of the Lok
Sabha. L

The .question is :

“That the Members of Lok
Sabha assembled in this Session are
deeply grateful to the Presidemt for
the Address: which he has been
pleased to deliver to both the
Houses .of Parliament assembled to-
gether on 15th. February, 1956.”

"'The motion was adopted.

The Lok Sabha then adjourned till
Eleven of the Cfock on F rlday. the 24th
February, 1956.
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DAILY DIGEST

[ Thursday, 23rd February, 1956]

CoLUMNs

WARRANT FOR ARREST

OF A MEMBER.

The Deputy-Speaker infor-
med the Lok Sabha
that he had received a
letter from Additional
District and Sessions
Judge, Delhi, intimating
the 1ssue of a warrant
for arrest of Shri V. P,
Nayar, Member of Lok
Sabha, for his failure to
attend the Court, in
spite of personal service,
where he was summoned
asa witnessin the case
‘State Vs. Kusam
Sharma’ for 14th Feb-

ruary, 1956.

715

PRESENTATION OF
RAILWAY BUDGET.
The Minister of Railways
and Transport (Shri
L. B. Shastri) presented
a statement of the esti-

715-41
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MOTION

mated receipts and ex-
penditure of the Govern-
ment of India for the
year 1956-57 in respect
of Railways.

ON ADDRESS
BY THE PRESIDENT
Discussion on the motion
on Address by the Presi-
dent was concluded. All
the amendments were
negatived, The motion

was adopted.

AGENDA FOR FRIDAY,
24TH FEBRUARY,

1956.

Consideration and passing
of Control of Shipping
(Continuance) Bill, Capi-
tal Issues (Continuance
of Control) Amendment
Bill and Private Mem-
bers’ Bills.

CoLUMNE
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